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LOK SABHA DEBATES

s

LOK SABHA

Friday, May 5, 1995/ Vaisakha 15, 1917 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[MR. SpeakeRr in the Chairl

OBITUARY REFERENCES

[English]

MR. SPEAKER : Honourable Members, it is my sad
duty to inform the House of the passing away of two of
our former colleagues namely Sarvashri Balasaheb Patil
and N.R.M. Swamy.

Shri Balasaheb Patil was a Member of Second Lok
Sabha representing Miraj Parliamentary Constituency
of Maharashtra during 1957-62.

An advocate by profession, he served as Professor
at Sangli Law College. He also worked as Public
Prosecutor during 1975 to 1988 and was Chairman of
Sangli District Bar Association.

A well-known. political activist, he was associated
with various Trade Unions. He was the Vice-President
of Miraj Taluk Kamagar Union and President of Nagar
Palika Workers Union of South Satara District of
Mabharasthra.

He was the editor of Weekly ‘Jansatta’ and wrote a
book namely ‘The Tenancy Act' in Marathi. He had
special interest in the field of sports.

Shri Balasaheb Patil passed away on 1 April, 1995
at Sangli at the age of 73 years.

Shri N.R.M. Swamy was a Member of First and
Second Lok Sabha representing Wandiwash and Vellore
Parliamentary Constituencies of erstwhile Madras State
during 1952-57 and 1957-62 respectively. He was also
a Member of Rajya Sabha during 1966-72.

An advocate by *profession, he practised in the
Supreme Court.

Shri Swamy was a member of Senate of Madras
University during 1943-44.

A social activist, he took special interest in the
upliftment of backward classes. He served as a member
of Backward Classes Commission and also on District
Board of North Arcot District of Tamil Nadu.

Shri Swamy passed away on 2 May, 1995 at Madras
at the age of 87 years.

We deeply mourn the loss of these friends and | am
sure the House will join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the deceased.

11.04 hrs.

(The Members then stood in
silence for a short while.)

11.05 hrs.

ORAL ANSWERS TO QUESTIONS
Textlle Exports

+
PROF. SAVITHRI LAKSHMANAN
SHRI R. SURENDER REDDY :

Will the Minister of TEXTILES be pleased to state:

*441.

(a) whether the export of textile items in various
sectors has shown a very good progress and whether
the foreign exchange earnings therefrom have far
exceeded the targets;

(b) if so, the sector-wise details of the export of
textile items and the foreign exchange earnings
therefrom during the last three years, vis-a-vis their
targets;

(c) the measures taken/proposed to be taken by the
Government to explore the new markets for textile goods
in foreign countries to boost the exports in the coming
years; and

(d) the targets fixed for exports of textile goods and
the foreign exchange earnings therefrom for 1995-96
and 1996-977?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (d). A Statement is laid on the Tabie of
the House.

STATEMENT

(a) The export of textile items in various sectors has
shown good progress and the targets have been
exceeded for most sectors.

(b) The export targets fixed for different sectors of
textiles and achisvements against them during the last
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(In Million US Dollar)

(Provisional)

S.No. Item 1992-93 1993-94 1994-95
Target Achievement Target  Achievement Target Achievement
(Upto (Upto Feb'95)
Mar'9s)
1. Readymade garments 2707 3052.47 3510.51 3713.65 4262.49 -3978.81
2. Cotton textiles 1670 1678.64 1797.88 2008.86 2205.50 2528.49
3. Man-made fibre textiles 536 495.92 551.44 587.81 646.00 681.71
4. Silk textiles 311 253.51 273.46 251.63 265.00 270.53
5. Woollen textiles 94 146.00 167.90 192.92 231.50 157.85
6. Handicrafts 839 830.04 946.83 1071.30 1234.00 1229 10
7. Jute 161 109.91 115.48 107.30 110.00 105.18
8. Coir 31 33.13 36.50 40.44 45.60 47.56
Grand Total 6349 6599.62 7400.00 7973.91 9000.00 8999.23

(c) In order to promote exports of textiles and
clothing in new markets, Government have been sending
trade delegations and encouraging exporters to
participate in sales cum study tours, buyer-seller meets;
fairs and exhibitions etc. The information received from
our Missions abroad relating to market conditions in the
textiles trade, is also disseminated among the exporters
through the Export Promotion Councils.

(d) For 1995-96, an overall target of US $ 10.5
billion has been fixed for the export of textiles (including
handicrafts, jute and coir). The targets for 1996-97 wouid
be fixed at the beginning of the next financial year.

PROF. SAVITHRI LAKSHMANAN : Sir, the grand
total of the achievement after February, 1985 itself is
almost the target. So, let me first of all, congratulate the
Government for achieving this target by February itself.
| would like to know are the targets fixed considering
the Eighth Plan objective that exports should grow at
an annual rate of 13.6 per cent in volume terms?

SHRI G. VENKAT SWAMY : Sir, during 1994-95,
export of textiles has crossed 9.9 billion US dollars
against the total export of 26.3 billion dollars from India.
The textile export accounts for 37 per cent of the total
exports. The low import intensity of textile i1s because
the import content of textiles is less than 10 per cent.
Therefore, net foreign exchange earning contribution
from exports of textiles is round about 50 per cent of net

foreign exchange earnings of the country through
exports.

PROF. SAVITHRI LAKSHMANAN : The hon. Minister
in his reply says that the information received from our
Missions abroad relating to market conditions in the

textile trade is also disseminated among exporters
through the Export Promotion Council. In this context, |
would like to know the details such as what are the
benefits we have achieved by the activities of our
Missions abroad and whether the role of our Missions
abroad in increasing foreign exchange earnings is
reviewed occasionally? If so the details thereof and if
not, the reasons for not reviewing their activities and
whether our Textile Commissioner is having any role in
controlling these Missions abroad considering the fact
that he is in charge of export of textiles, monitoring of
prices, etc?

[Translation]

SHRI G. VENKAT SWAMY : Mr. Speaker, Sir, the
hon. Member has put a very important question. The
hon. Member has wanted to know about the total exports.
| have furnished this information in my reply as to what
is the exported quantity of each item. So far as the
Textile Commissioner is concerned, he also has a role
to play in this regard and he certifies all the items to be
exported. But there are 2-3 reasons behind the increase
in the total exports. if we compare this year's target with
that of the total exports made during the year 1992-93
we find that the target fixed for that year was 9 billion
doliars and this year we have exported to the tune of
9.9 billion US dollars. The targeted export fixed for this
year is to the tune of 10.5 billion US dollar. Sir, you are
also aware that earlier the export of textiles used to be
quite less. Now several incentives have been provided
to the Exporters by us.

In a reply to the second part of the question put by
the hon. Member | would like to say that we have got
soveral facilities in the quota system after signing the
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GATT agreement. We have now got facilities in 13
European countries including Canada and U.S.A. Aftar
signing the GATT agraamant we aiso signad a bllataral
agreemant with tha US market. Earliar we usad to have
a quota system in handloom also. We have got It
removed after entering the bilateral agreement. Now
we can export handlooms without any quota. We feel
that if we pursue the export of handloom further then
we can even surpass its target fixed for this year. Earlier
we did not export to South America. | had led a business
group to Chile, Brazil Maxlico, and Argentina and asked
them as to who exported them clothes. They stated that
the U.S.A. first brought clothes on behalf of their quota
and brought it from China as well and then exported to
them. We asked them to buy cloth from India and then
we got a large number of orders from them. Similarly,
we are sending our delegations to South Africa and
Africa also. We are also holding conferences in this
regard and it is benefiting the exporters. We have
opened our outlets in Japan, Russia and other countries
and the export opportunities are bright there also. We
are making efforts to boost more and more exports in
the field of textiles. | hope that we can even surpass our
target next year.

[English]

DR. MUMTAZ ANSARI : Mr. Speaker, Sir, | would
like to know from the hon. Minister about the percentage
of exports of handloom sector to the total textile exports
to foreign countries. Secondly, what is the effect of Multi
Fibre Agreement which was entered into by America
with special reference to our export of textiles to various
countries. And | would also like to know from the hon.
Minister about the steps that are going to be undertaken
in order to boost the exprots of handloom sector because
this is passing through a deep crisis with special
reference to provision and availablility of hank yarn.

[Translation)

SHRI G. VENKAT SWAMY : Mr. Speaker, Sir, | have
already given a reply.

[English]

MR. SPEAKER : You need not reply to the last
portion of his question; you can reply to the first two
portions of his question.

[Translation]
SHRI G. VENKAT SWAMY : Mr. Speaker, Sir, in the
multilateral agreement...

DR. MUMTAZ ANSARI : | am talking about the Multi-
fibre agreement of tha U.S.A.

SHRI G. VENKAT SWAMY : This is what | am saying.

DR. MUMTAZ ANSARI : You are not saying the
same thing. You are saying something eise.

SHRI G. VENKAT SWAMY : it has happened under
multi-fibre agreamant aiso and in this also handioom

VAISAKHA 15, 1917 (Saka)
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has been made quota-free. | wouid like to say that there
are some drawbacks In the policy of exporting handioom
products. | have convened a conference of handloom
producers on the 25th and 26th of this month. Export-
oriented centres have been opened in nine statea where
the exporters will be given incentives. They can show
their designs at these centres. Basidas, the wages baing
given to the workers Is hardly more than Rs. 25-30. But
by manutacturing export-oriented clothes the wages can
be increased to Rs. 100-200 and this way his poverty
can be removed to some extent. This Is the intention of
the Textile Ministry and this programme is proposed by
them.

DR. MUMTAZ ANSARI : What Is the percentage?

SHRI G. VENKAT SWAMY : Last year the handioom
products worth rs. 1500 crore were exported.

[English]

SHRI A. CHARLES : At the time of discussion on
GATT a serious concern was expressed by all sections
of this House that once the GATT Agreement was singad
the export of textile items would be very adversely
affected. But from the figures it is seen, it is a matter of
great joy, that In all the eight items we have exceeded
the target. We are happy ahout it &nd | compliment the
Minister and the Ministry for monitoripg it properly which
enabled us to earn foreign exchange by way of exports.

Even though this is a very very welcome change,
there is another real crisis which is being faced by the
workers, especially the workers engaged in the business
of readymade garments. A majority of the workers who
are engaged in this business of reedymade germents
are women belonging to the weakest section of the
soclety. The wages that they get are very very negiigible.
Whatever benefits are there, they ere taken awey either
by the middlemen or by the exporters. May | know from
the hon. Minister whether a scheme will be chalked out
by the Government to help the voluntary agencies or
persons, coming not as a cooperative society but on a
cooperative basis, by giving them minimum financial
assistance?

MR. SPEAKER : Please come to the queetion, and
a concrete question.

SHRI A. CHARLES : | am putting the questinn_ {
would like to know whether a scheme will be chalxed
out for giving the minimum financial assistance to tne
workers belonging to the weaker section of the society
who ere engeged in the business of readymade
germents.

MR. SPEAKER : | do not think it comes out of the
main question. Please et down now.

{Interruptions)

MR. SPEAKER : if you do not come to the question,
I em going to call other Member.
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SHR! A. CHARLES : | would like to know whether
proper monitoring of export of items will be done or not.

SHRiI G. VENKAT SWAMY : Yes, Sir.

[Translation]

SHRI TARIT BARAN TOPDAR : it is difficult for us
to pursue further In the international market except In
modemisation. In this regard,

[English]

The modernisation scheme with regard to NTC Is
pending with the Cabinet. It has not yet been sanctioned.
What the Minister is going to do about it?

MR. SPEAKER : The main question is on the export
of cloth and not on modernisation of industry.

SHRI TARIT BARAN TOPDAR : Export will not be
there without modernisation.

MR. SPEAKER : In that way you can speak even on
the cotton production or for that matter on the seed
production also. Let us please confine to export only.

SHRI TARIT BARAN TOPDAR : Secondly, if it is
relevant, time and again we have discussed about the
change in the Textile Policy with special reference to
export. | would like to know whether the Government is
thinking of reviewing and changing the Textile Policy of
1985,

[Transiation]

SHRI Q. VENKAT SWAMY : in regard to export policy,
| am getting it reviewed by holding a meeting.

[English]

SHRI NIRMAL KANTI CHATTERJEE : Sir, the figures
that have been supplied indicate that in the export of
jute both the targets and the achievements are coming
down. What are the reasons for this? is there any special
drive for export of diversified jute products and if so, to
what degree of success that has been done?

[Translation]

SHRI G. VENKAT SWAMY : The ffgures that | have .

received are only upto February, 1895, The export of
Rs. 400 crore for this year is also included in it and
Rs. 300 crore for the last year. | am saying it for the kind
information of the hon. Member that the export of actual
fibre jute last year was to the tune of Rs. 300 crore and
this year it has been to the tune of Rs. 400 crore.

[English]

SHRI NIRMAL KANTI CHATTERJEE : In that case
are these figures, which have been supplied to us,
wrong? The figures which have been given are,
Rs. 105 crore, Rs. 107 crore and so on and they have
jumped to Rs. 400 crore.

MR. SPEAKER : He Is correcting the figures.

MAY 5, 1985
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SHRI NIRMAL KANTI CHATTERJEE : What are the
figures for the last three years?

MR. SPEAKER : You can send the figures in writing.

SHRI TARIT BARAN TOPDAR Are you
contemplating to participate in the International market?

Export of Agro-Products

*442. SHRI BRAJA KISHORE TRIPATHY : WIIl the
Minister of COMMERCE be pleased to state :

(a) whether Indian agro-exports Is poised to take a
big leap in the post GATT era;

(b) whether it Is a fact that indian agro-products
have a compaetitive edge In terms of prices in comparison
to other countries;

(c) if so, the details of such items; and

(d) the steps being taken by the Government to
boost the exports of agro-products?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (d). A
Statement Is laid on the Table of the House.

STATEMENT

(a) Implementation of the Uruguay Round
Agreement on Agriculture will in general enhance
market access opportunities for agricultural commodities
in member countries besides having a positive impact
on the prices of such products In the world market.
India has a comparative advantage in the production of
agricultural commodities because of its diverse agro-
climatic conditions, reasonable labour costs and lower
Import requirements in this sector. Exchange rate
adjustments and the liberalisations effected in export
policy have further enhanced the competitiveness of
agricultural exporfs. The country Is, therefore, likely to
gain from the more open World Trade environment in
Agriculture.

(b) and (c). A study conducted by the National
Council of Applied Economic Research (NCAER) on
the price competitiveness of 17 selected agricultural
commodities such as cereals, fruits, vegetables, and
processed fruits/vegetables, has concluded that there
is a high or moderate degree of price competitiveness
in the case of Rice, Banana, Grapes, Sapota, Lychee,
Onion, Tomato, Mushroom, Wheat, Mango, Potato, and
Tomato Paste.

(d) Steps taken to enhance the export of agro-
products, inter-alia, Include simplification of Inspection
procedures, removal of Minimum Export Price and
Quantity restrictions on selected items, provision of
concessional export credit, product development to meet
international needs, extension of benefits available
under the scheme of Export Oriented Units (EOUs)/
Export Processing Zones (EPZs) to the agriculture and



9 Oral Answers

allied sectors and permitting 50% sale in the domestic
tariff area, assistance to exporters for improved
packaging, strenghtening of quality control, promoting
export of identified products through brand promotion
campaigns, arranging buyer-seller meets and
participation in international fairs/exhibitions.

SHRI BRAJA KISHORE TRIPATHY : Hon. Speaker,
Sir, despite the official claims of India enjoying a
competitive advantage in export of agricultural products,
the export growth has shown a sharp decline during
1994-95 specially in the first half of the financial year.
It is because as against the targeted growth rate of 25
per cent during the year, it was only 10.58 per cent in
April-September period. Commodity-wise, tea export has
dropped by 26.6 per cent; tobacco has registered a dip
of 56.6 per cent; groundnut export has dropped by 24.9
per cent; spices exports too have dropped by 24.2 per
cent.

MR. SPEAKER : It is not necessary.

SHRI BRAJA KISHORE TRIPATHY : These are the
figures. Raw-cotton has also registered a decline of
72.8 per cent. | would like to know from the hon. Minister
under the circumstances, whether the Government is
undertaking any steps to just check all these drops in
the export of agro-products and if so whether the
Government is considering to take steps to increase
exports of agricultural products both in terms of volume
and value.

SHRI P. CHIDAMBARAM : Sir, despite the very
marginal increase in the rates of growth of agricultural
exports last year, | would most humbly maintain that the
competitiveness of our agricultural products is still very
high. Last year, there was a set back in basmati rice,
non-basmati rice, tobacco and oil-meals. It is these four
products which really affected the overall figure. Even
so, overall, there is a marginal growth for the year
ended 1994-95. But agricultural commodities are
affected by a large number of special factors first is
domestic availability, second is domestic prices and
third is international prices. So, there will be swings,
there will be ups and downs. But overall, | believe and
| would humbly maintain that the competitiveness of
India’s agricultural products is quite high and in the
post-Uruguay Round also remain high. We are looking
at each one of these products where last year there has
been a decline. For example in oil-meals extracts,
soyabean crop declined and, therefor, we could not
export oil-meals extracts. But this year, soyabean crop
is good. We will export more. These are affected by
climatic conditions as well as crop conditions. But,
overall, | would maintain that our competitiveness is
still very high.

SHRI BRAJA KISHORE.TRIPATHY : The important
factors hampering the growth of the country’s farm
exports are the lack of adequate modern infrastructure,
pre-cooling units, cool-chains, refrigerated vans etc. and
specially lack of processing facilities along with modemn
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marketing advantage. These are the main factors for
lack of better agricultural growth in exports. May i know
from the Government whether the Government desires
to introduce an integrated agro-export strategy with the
overall frame work of an Agricultural Policy and if so
when.

MR. SPEAKER : This is a good question.

SHRI P. CHIDAMBARAM : Yes, Sir. { am grateful to
the Member who put this question. Yes, for example, we
have identified the development of infrastructure services
as one of the critical components of enhancing
agricultural exports. APEDA is the organisation which
has plan schemes for all the matters which the hon.
Member has mentioned. APEDA plan schemes include
scheme for feasibility surveys, scheme for development
of infrastrcuture services, scheme for export promotion
and market scheme, scheme for quality control and
upgradation, scheme for packaging development,
scheme for organisation building, HRD and training.
The plan allocation was only Rs. 10 crore in 1994-95,
But in"1995-96, this has been increased to Rs.50 crore.
| am confident that this year many of these schemes will
get more funds and many of these schemes will take
off.

[Translation]

SHRI GEORGE FERNANDES : Mr. Speaker, Sir,
aiongwith exports, foreign exchange and international
debts are discussed as well is the Government
considering a plan of action to do something about the
hike in the prices of commodities in the wake of export
of wheat, pulses, fruits and other eatables from our
country?

Sir, | do not want to disturb you or the House by
furnishing data. But there has been a hike of 25 per
cent in the prices of cereals and 41 per cent in the
prices of pulses during the last two years. | am
furnishing data regarding wholesale prices of non-
vegetarian food. The retail prices at which the public
buys these items are different. As per Government data,
there has been a hike of 37 per cent in the prices of
mutton, fish and eggs. There is no check over the rates
of fruit. An ordinary man does not even think of buying
fruit like banana, grapes, walnut due to a hike in their
prices. The prices of sapota, lichi, onion, tomato,
mushroom, wheat, mango, potato, etc., in respect of
which we are competitive and the multinationals are
about to invade our domestic markets, have already
sky-rocketed. You maintain that the MNCs are ready to
enter our markets but they have yet to do so. They are
about to come and the prices have already sky-rocketed,
then are you planning to completely stop thinking in
tavour of your own countrymen in regard to these
exports? Do you have any complete policy with you to
ensure that our prices will not be at par with the
international standards? Will you formulate a policy in
view of whether the prices of daily items of eatables
and fruit, justified?
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SHRI SAIFUDDIN CHOUDHURY : We wiil import it
for India?

[English]

MR SPEAKER : The other side of the coin. And
there should be a balanced policy.

SHRI R CHIDAMBARAM : It would not be correct to
say that it is exports which is causing price rise of these
commodities in India. For example, in wheat, rice and
cereals .

AN HON. MEMBER : What about pulses?

SHRI P. CHIDAMBARAM : | will come to puises in
a moment.

SHRI NIRMAL KANT!I CHATTERJEE : What about
onions?

SHRI P. CHIDAMBARAM : | will come to that.

MR. SPEAKER : He is talking about the integrated
policy and not onions.

(Interruptions)

SHR! P. CHIDAMBARAM : If there has been a price
rise in India, it is because we are giving better prices
to our farmers. | am sure, the hon. Member Mr. Fernandes
does not say that we should not give better prices to
our farmers. lf higher procurement prices are given to
tarmers, there will be some price rise in the country.
Take for example, wheat and rice. Today the total stock
of foodgrains in this country is In excess of 30 million
tonnes, three crore tonnes. This year, the FCI is permitted
to export only 25 lakh metric tonnes of non-durum
wheat. Last year we allowed free export of Basmati and
non-Basmati rice. As | said in an answar to the other
supplementary, there was a decline In export of Basmati
and non-Basmati rice in quantity terms compared to the
previous year.

About pulses for example, we export no more than
ten thousand metric tonnes of pulses. About coarse
grains, we export no more than 50,000 metric tonnes of
all coarse grains pit together. It is not correct to say that
large volumes of coarse grains or large volumes of
pulses have been exported. That Is not so. Large
volumes of wheat and rice are available for exports. We
are not exporting large volumes of coarse grains and
pulses...(Interruptions)

SHRI GEORGE FERNANDES : | challenge that
statement.

[Translation]

Mr. Speaker, Sir, the rice exported in 1984 was to
the tune of 17 million dollars. The export of cereals
preparation was to the tune of 23 miliion dollars. The
iotal uxport of pulses has been valued at 138 million
dollars which is the highest so far. If you want the
calculation in rupees then it comes about to Rs. 435
crore.
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[English]

MR. SPEAKER | think the hon. Member wants to
know that we should export but we should not export in
such a manner that the people in the country are
affected; and exactly for this purpose we need an
integrated policy which creates that balance. The first
Member also wanted to know whether there is policy
and Mr. Fernandes also wanted to know whether there
is a policy in this regard.

(Interruptions)

MR. SPEAKER : We are not considering on
individual items as such; neither the onion nor the rice

SHRI P. CHIDAMBARAM : There is an integrated
policy. We allow no more exports than what the
Agriculture Ministry fixes as the ceiling for exports
Sometimes these are formelly fixed ceilings and
sometimes these are informally indicated ceilings. Take
pulses for example. | do not know what figures the hon
Member has. The total value of export of pulses for
1994-95 is only Rs. 86 crore. It cannot be a very large
quantity and the coarse grains is only 50,000 metric
tonnes. We export, as | said, no more than 10,000
metric tonnes of pulses.

MR. SPEAKER : Mr. Minister, the hon. Members
want to know what is the requirement of the country;
what quantity can be exported; In a particular situation
what is to be done and things like that and the policy
approach to this problem.

SHRI P. CHIDAMBARAM : With great respect, that
is my answar. Sir, we do not export anything more than
what the Agriculture Ministry indicates as a surplus.
...(Interruptions)

MR. SPEAKER : That is not a policy.

SHRI GEORGE FERNANDES : Allow you to export
is not a policy.

SHRI P. CHIDAMBARAM : The Agriculture Ministry
knows what is the total production in this country.

AN HON. MEMBER : You are passing the buck

SHRI P. CHIDAMBARAM : | am not passing the
buck. They indicate what is the surplus...(Interruptions)

MR. SPEAKER : No, that Is not a policy. We do not
want you to discuss your Ministry's matter in the House.
| have seen many Ministers saying that this Ministry is
doing and that Ministry is doing. You discuss it In the
Council of Ministers. You give the answer as a
Government and not give the answer as a Minister
looking after the Ministry.

SHRI P. CHIDAMBARAM : | would answer on behalf
of the Government. The Government takes into account
domestic production; the Government takes into account
the prevailing price situation; the Government takes
into account whether there is a surplus which can be
exported after meeting domestic demand; and after
considering all these factors the Govemment decides
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what would be the ceiling, subject to which export can
take place. Within the ceiling we allow exports.
Sometimes the ceilings are not met but | do not think,
there has been any case where we have exceeded the
ceiling. Maybe we may have marginally exceeded the
ceiling. But, we are fully conscious, Sir, that if there is
any particular commodity where a policy review is
required, | am willing to do the policy review but we are
fully conscious that our first obligation is to meet the
requirements of the Indian people and after meeting
the requirements of the Indian people, if there are
surpluses, the surpluses will be exported.

MR. SPEAKER : Now, he has indicated that if
necessary, he will review the policy.

SHRI SAIFUDDIN CHOUDHURY : It should be an
integrated policy...(Interruptions)

AN HON. MEMBER : They cannot have it both ways.
MR. SPEAKER : They do have a policy.

[Translation]

MAJ. GEN (RETD) BHUWAN CHANDRA
KHANDURI: The hon. Minister has explained about the
measures adopted to boost the export in the reply given
to this question by him. One of these measures is
increasing the capacity of production. | would like to
draw the attention of the hon. Minister towards a fact
that increasing the production capacity is a separate
thing but in many parts of the country, even the existing
capacity of production is not being utilised fully. There
are two main reasons behind it. These areas do not
have marketing facilities, roads, arrangements for
transport and processing units. In Garhwal division of
Uttar Pradesh not only thousands but lakhs of fruits and
other perishable goods have to be thrown as they get
rotten but the hon. Minister is talking about developing
more production capacity. | would like to know from the
hon. Minister as to whether he is aware of the fact that
several parts of the country are quite backward and
these do not have any arrangement for marketing and
processing units. What steps are being taken by the
Government for creating marketing facilities in such
areas and whether with the help of Ministry of Food
Processing a scheme is being prepared for the whole
country to set up food processing units so that such
wastage may be checked and to save the production of
fruits in the areas like ours?

[English]

SHRI P. CHIDAMBARAM : Sir, there is a policy, as
| just said in answer to another supplementary. There
are plan schemes to provide for infrastructural facilities
but they are limited by the funds which are available.
As | said, this year Rs. 50 crore have been made
available. | hope that infrastructural facilities will be
enhanced. But the long term answer is, it is not for the
Government or an agency to pour the money because
it is large country and a large amount of infrastructure
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is required. What we need is investment in these sectors.
The investment will increase only if the sectors are
profitable. If there is profit in export, profit in providing
infrastructure, investment will grow. Our policy is to
encourage investment in these sectors, as requirement
in these sectors grow.

if there is no investment in Garhwal, that is clearly
a deficiency. But State Government, private sector will
have to provide investment in these areas and only
then the infrastructure will improve. To the extent it is
within my capacity to provide infrastructure through
APEDA, to the extent funds are available, | shall
certainly provide this infrastructure and | shall take into
account the needs of Garhwal region.

MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI : Thank you.

SHRI LOKANATH CHOUDHURY : The question |
wanted to ask...

MR. SPEAKER : Not on onions, | suppose.

SHRI LOKANATH COUDHURY : There is no need
for repeating the question. In Parts (b) and (c) he has
replied, certain studies have been made where the
competitiveness of certain things is there in the
international market. In that case, | want to know whether
all these items, which they think have the
competitivengss in the market, will be exported to other
countries as processed or as primary products. What is
their idea about all these things which could be
processed? | want to know whether the Government
will export them as processed foods when the study
has been made or they will be exported as primary
products.

My second point is about the marine products. That
is also treated as a part of agricultural products. Here
in the reply, it has not been covered. | want to know
whether the Ministry has left out the marine products
from the agricultural products or not.

SHRI P. CHIDAMBARAM : Answer to the first
question is, there is a market both for primary products,
there is also market for value added products. Take for
example mangoes. There is a market for mangoes; there
is also a market for mango products. | do not think the
Government should decide whether it should go as
mango or value added products. We will encourage
value added products going out. But it is essentially a
decision which has to be taken by the producer and the
buyer. But the policy of the Government is to encourage
value added products going out because that will secure
greater revenue for us.

On the second question, in some calculations some
organisations take marine products as agricultural
products. In some calculations marine products are not
counted as agricultural products. But for our purposes,
when | gave these figures, | have included marine
products as agricultural products.
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[Translation]

SHRI KRISHAN DUTT SULTANPURI : Hon. Mr.
Speaker, Sir, through you | would like to know from the
hon. Minister that in view of the rich production of apple
in Himachal Pradesh what juice? In your reply you
have mentioned 17 items such as banana, chikoo etc.
and efforts are being made for export of these fruits and
whether you will think over inclusion of apple and other
fruits produced in Himachal Pradesh in this list. Just
now my friend Shri Bhuwan Chandra Khanduri has said
that there are several such areas in Garhwal from where
transportation of fruit is quite difficult because these
areas lack basic facilities like roads etc. In the same
way there are several such areas in the remote areas
of Himachal Pradesh which produce fruit in abundance
but there are no means for their transportation upto
main road and where there are some facilities, it proves
very expensive to transport those upto the markets. |
would like to know from the hon. Minister as to whether
any such scheme has been formulated by which fruits
and vegetables from remote and backward areas in
Himachal Pradesh may be transported to the markets
and the growers of such areas may be benefited?

[English]

SHRI P. CHIDAMBARAM : With great respect, |
would not be able to give a specific answer about
apple juice.

MR. SPEAKER : You can inform him later.

SHRI P. CHIDAMBARAM : All | can say about
processed fruits and juices is, last year we exported
them to the tune of Rs. 385 crore as against the previous
year's export of about Rs. 176 crore. That is the overall
picture.

MR. SPEAKER : In forty minutes we have covered
only two questions. | am going to the next question.

Alrporté Authority of India

*443. SHRI RAM PRASAD SINGH : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the Union Government have issued
notification for the merger of the National Airports
authority and the International Airports Authority called
Airports Authority of India; and

(b) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). The National
Airports Authority and the International Airports Authority
of India have been merged into a unified Authority viz.
Airports Authority of India with effect from 1st April,
1995 with a view to facilitate better mobilisation and
utilisation of resources for integrated development of
airports.
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[Translation]

SHRI RAM PRASAD SINGH : Hon. Mr. Speaker, Sir,
since Ist April, 1995 the National Airports Authority and
the International Airports Authority have been merged
into a unified authority viz. Airports Authority of India. |
would like to know the outcome of this merger so far
and what more better results of this merger can be
expected in future?

SHRI GHULAM NABI AZAD : Mr. Speaker, Sir, as
the hon. Member has told himself that these two
authorities have been merged into one. The reason
behind it is that in 1986 it was felt that National Airports
Authority and International Airports Authority should be
set up separately so that International Ariports Authority
would look into the functioning of International Airports
and National Airport Authority would look into the
functioning of domestic airports but we found some
serious difficulties in it. Things were distributed between
the two authorities, like run-way was under one Authority
but lights were under the control of another authority.
There are several other things about which | do not like
to say anything. During the court of inquiry about the
accident took place in December 1993, these points
were raised and it was condemned that run-way is
under control of one authority and lights are under the
other, generator is under the Control of one authority
and Instrument landing system is under the other and
thus no one was accountable for that. We achieved 2-
3 benefits by merging these two authorities. Earlier one
authority was earning profit and paying tax but other
was incurring losses. By merging the both the authorities
and their resources, we were able to get profit. Apart
from it we will be benefited by the expertise in both the
authorities. In this way this merger will be beneficial.

SHR! RAM PRASAD SINGH : Mr. Speaker, as per
the infromation provided by the Deprtment of Civil
Aviation our airlines have the daily capacity of 50
thousand seats but out of that 40 per cent seats remain
vacant. Throughout the world the average number of
employees per aircraft is 300 whereas you have 830
employees per aircraft. | have received this information
from the Department 6f Civil Aviation. This number is
three times more. You may be incurring loss due to it.
Your Employees Association is quite strong which go
on strike every now and then to pressurise you to accept
their demands. In this way you are incurring a loss of
Rs. 200 crore. Now a days the employees of Indian
Airlines are leaving their services to join private
companies. It seems that after some days your
department will have to be closed down, | would like to
know as to what steps your department is taking and
formulating new schemes or plans to check this trend.

SHRI GHULAM NABI AZAD : Mr. Speaker, Sir, both
these questions are different in nature. The first question
relates to Airport Authority and the second question
relates to Indian Airlines. As the second question. relates
to Indian Airlines, | therefore would request, you to ask
some other question. '
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SHRI RAM PRASAD SINGH : Mr. Speaker, Sir, |
have not got reply to my question...(Interruptions). It is
an important matter...(Interruption). ’

[English]
MR. SPEAKER : Please take your seats.

SHRI PAWAN KUMAR BANSAL : Mr. Speaker, Sir,
| welcome the merger move which | think would
definitely bring in greater efficiency. But this has a
concomitant difficulty also. | would like to know from the
hon. Minister as to what steps have been taken regarding
the integration of the services of the two authorities,
whether the concerned Unions have been consulted on
this and how the seniority is going to be fixed and how
it is going to be ensured that those people are not
retrenched.

SHRI GHULAM NABI AZAD : Let me first be very
categorical about it that nobody is going to be really
retrenched. As it is already provided, according to
Section 18 of the Airports Authority of India Act, there
will be two separate division — the International Airports
Division and the National Airports Division — for a
period of one year; and this will be extendable by one
more year. During this period of one year, extendable
of course by another years, a well-considered scheme
will be evolved based on the cadres of two divisions
which would be integrated. This is already in the Act.
An expert committee is being set up for this purpose.
The composition of the committee will be a retired High
Court Judge as Chairman and two senior officers
conversant with the matters related to Civil Aviation as
members.

Pilots of Indian Airlines

*444. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) the number of pilots who quit Indian Airlines
after the expiry of service agreement and the number
of pilots who quit before such expiry;

(b) the steps taken to motivate pilots to remain in
service of Indian Airlines; and

(c) the action taken against those pilots who left
service before the expiry of agreement?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). A Statement is
laid on the Table of the Sabha.

STATEMENT

(&) to (c). Of the 148 pilots who left Indian Airlines
between 1991 and 15.4.1995, ninety eight pilots had
completed the required period of service under the
Service Agreement/Bond. Liquidated damages ware
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claimed from all the 50 pilots who left before completing
the obligations under Service Agreement/Bond.
Recovery has been effected in three cases and is being
pursued in other cases in which the amount outstanding
is more than Rs. 15,000/- each.

The following steps have been taken to motivate
pilots to remain in the service of Indian Airlines:

— Signing of Productivity Linked Agreement in
November 1993 to increase monthly
utilisation of Pilots.

— Increase in monthly allowances.

— Special allowance for operating to
neighbouring countries.

— Career advancement, change in training
pattern. .

— Increase in allowances for Instructors.

— Appointment of Grievance Officer and Single
Window services to meet day to day
requirement of pilots.

— |mprovement in transport facilities.

[Transiation]

SHRI RAJENDRA ANGIHOTRI : Mr. Speaker, Sir,
the hon. Minister has said that the reply to both the
questions i.e. 443 and 444 should be given. He has
also informed the House that why the air-services are
not running properly and incurring losses. He has also
given a statement about the reasons behind that in this
House. My question regarding that is that as to whether
any agreement was signed between the Government
and pilot’s Association and due to non-implementation
of which there is wide spread resentment among the
pilots or whether there are any other reasons for that?
What concrete measures have been adopted to stop
the pilots from joining other companies?

Whether the hon. Minister is aware of the fact that
a private airline company of Gulf Is attracting a large
number of trained pilots of Indian Airlines to join that
company for flying A-320 and A-340 aircrafts?

SHRI RAM PRASAD SINGH : Please reply to my
question also.

SHRI GHULAM NABI AZAD : | will reply to that also.

[English]

As far as part ‘a’ of the question is concerned, il is
not true that the agreement signed with ICPA...

[Transiation]

SHRI REJENDRA AGNIHOTRI : Hon. Minister you
know Hindi very well.

SHRI GHULAM NABI AZAD : The reply has technical
words and it becomes really very difficulty to find
appropriate equivalents in Hindi.
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[English]

As far as the agreement which was signed in
November 1993 is concerned, nobody has gone back
from that. To a great extent that agreement has been
signed. | have already mentioned that the signing of
‘Productivity Linked Scheme’ has helped us to a great
extent. In 1993-94, a large number of pilots, commanders
and co-pilots left the Indian Airlines. | think, the number
went to as high as 100 at that point of time with the
result the gap was almost 30 per cent; and to meet that
particular gap, we had to sign an agreement with ICPA
because of which the gap was narrowed down and so,
the gap was only five per cent. Otherwise, we wouid
have suffered a great deal of problems during that
period.

As to the question of what steps have been taken,
| would like to mention a few steps which have helped
us. As | have already mentioned, the signing of
Productivity Linked Agreement in November 1993 with
ICPA increased the maximum flying hours of the pilots
from 65 hours to 80 hours per month. This has also
increased the utilisation of pilots. Now, the pilots are in
return getting increased emoluments. They removed
some minor irntants. That has already been taken care
of Then, there has also been an increase in the monthly
allowance for the flights to neighbouring countries and
for ‘hub and spoke’ flights on behalf ot Air India.

And fliights to high altitude air-fields have also been
provided extra allowances. In addition to this, addition
of new cars to improve crew transport service has
already been done. Appointment of Grievance Officer
has also been done. Insurance for loss of life the pilots
and co-pilots has been increased from Rs. 5 lakhs to
Rs. 15 lakhs. These are some soft options which we
have chosen to buy, you might say, peace with the
pilots or to improve the productivity. But apart from these,
we have also takenn some deterrent steps which may
stop exodus of pilots to a great extent. They are :

(1) Increase of notice period from one month to
six months and not accepting the basic salary
in lieu of notice period.

(2) Issuance of AIC by DGCA on 11.12.1992
with the result the ATOs are not supposed to
take the pilots without No objection
Certificate from the Airlines.

(3) Increasing the value of bond from Rs. 35,000
in 1988 to the present value of Rs. 10 lakhs
with a minimum service of ten years.

So, these are some .steps which we have taken in
the past two to three years. With the result, | must say
that in the past six months, there has not been a single
pilot who has left the Airlines. Rather, | must say that 11
pilots have joined and there is another half a dozen of
them who are in the queue to join the Airlines.
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[Translation]

SHRI RAJENDRA AGNIHOTRI : It should be
construed from the reply of the hon. Minister that the
Government has accepted that they had concluded an
agreement with the Pilot's associations and they were
taken into confidence. My second question is, whether
the hon. Minister will inform about the number of pilots
deprived of flying aircraft on account of the merger of
the Indian Airlines and Vayudoot? Whether these pilots,
who were taken into confidence after the merger have
been posted at suitable places. If so, what action has
been taken and what action is likely to be taken so that
the licences of such pilots may not be cancelled. Please
do inform, if the Government proposes to take some
effective steps to improve their training and to keep the
pilots satisfied.

SHRI GHULAM NABI AZAD : Mr. Speaker Sir, the
reply of the first question is not true that the mangement
has done, what the pilots had said in the I.C.P.A. As |
have already said that discussion has been going on
with the I.C.P.A for the last 30 years that they keep
flying for 65 hours while they can do so for 100 hours.
The one thing that raised there was that they should at
least fly for 80 hours. As | have already said that the
gap of 30 per cent got converted into 5 per cent by
flying for 80 hours and it caused us a profit of crores
of rupees, which is spent on appointing new pilots or
giving them new trainings. It is not so that we have not
received anything in return. Both we as well as they
have been benefitted by it.

As far as the second question is concerned, it is a
fact that the Vayudoot has been merged with the Indian
Airlines, but it has not merged fully. it is working as a
division of Indian Airlines. We have taken a decision
that more than 50 per cent of staff will be absorbed
permanently in the Indian Aiflines and the rest of it will
be absorbed in the Air India, Airports Authority of India
and the Helicopter Corporation. As far as Indian Airlines
is concerned there are around 1300 employees of
Vayudoot in it, out of them, more than 700 employees
have already been absorbed in the Indian Airlines. The
remaining will be absorbed in the Air India, Airports
Authority of Indian and the Helicopter Corporation and
that is a continuous process.

As far as pilots are concerned, we had granted
permission to the pilots of Vayudoot that if they wanted
to join the private airlines, they could do so, while we
do not allow the pilots of Indian Airlines to go outside
and try to keep them. As far as Vayudoot is concerned,
we had given them the permission. Many of them have
joined private airlines and we are thinking in terms of
giving training to the remaining pilots for the Indian
Airlines or Boeing 737, so that they can be utilised. The
question of the lapse of their licences does not arise at
all. '
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[English]

SHRI INDRAJIT GUPTA : Sir, | would like to know
from the hon. Minister about the improvement in relations
between the management of Indian Airlines and the
staff including pilots, engineers and other categories of
staff, because from what he has been saying, it appears
that he is trying to make out that there has recently
been an improvement in relations. | want to know
whether this improvement in relations is due, partly or
entirely, to the recent induction of one very prominent
private sector industrialist as the Chairman of the Board
of Directors of Indian Airlines.

SHRI GHULAM NABI AZAD : Sir, | do not know
what the hon. Member is intending me to say. But | will
say that this is on account of the agreement which we
have signed with ICPA in November, 1993 which is now
being implemented. It is the result of this agreement.

SHRI INDRAJIT GUPTA : So, it is not due to him.
He has no credit for this.

SHRI UMRAO SINGH : Mr. Speaker, Sir, the basic
training to the pilots for flying was being given by the
flying clubs in the country. Now, most of the flying clubs
are closed or under the process of closure. May | know
from the Minister as to what steps are being taken to
keep up these flying clubs in working conditions to
produce more pilots for future requirements?

SHRI GHULAM NABI AZAD : Sir, of course, this is
totally a different question. But | would like to say that
dearth of pilots is not on account of CPL holders. There
are more than 1500 CPL holders at the moment. The
dearth is of Commanders and not of co-pilots at the
junior level.

[Translation]

SHRI RAJVEER SINGH : Mr. Speaker Sir, just now
the question of pilots was raised. The private companies
got a deposit of four and half to five lakh rupees from
the boys of the poor families to give them training of
pilots. They were even sent to London for training but
the private companies are not giving them full salaries.
There is a panic among the poor families over this
issue. | had talked to the hon. Minister personally in this
regard. They are trapped in the local training also. They
are not being given full training. What will be the fate
of the unemployed youths who have stated the whole
earnings of their lives? Today, they are not being given
full training and full salaries also. What steps the
Government is likely to take, so as to ensure that they
get full salaries from the private companies.

SHRI GHULAM NABI AZAD : | think that the private
companies will not repeat the mistake committed by the
Indian Arilines. Only then they will be saved otherwise
they will also meet the same fate which the Indian
Airlines have met.
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SHRI RAJVEER SINGH : They have got the full
amount deposited. They have deposited four and half to
five lakh rupees.

[Fnnlish)

MR. SPEAKER : They can file cases in the Court
against those persons.

[Translation]

SHRI ANNA JOSHI : Mr. Speaker Sir, just now it
was being said that the pilots, the staff and the
technicians should not leave their companies. The
Vayudoot has been merged with Indian Airlines. It was
to pay to the employees and fix the duties of the staff,
such cases are lying pending still. The staff had launched
as agitation. When a final decision in this regard will be
taken?

SHRI GHULAM NABI AZAD : | have already given
the reply of it. Vayudoot has already merged with the
Indian Airlines but it is also to seen that there should
be vacant posts to absorb the staff there. As far as Air
India and Airports Authority are concerned, whenever
the vacancies arise there, the staff of Vayudoot is
absorbed instead of taking the persons from outside.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Demand of Oplum

*445. DR. LAXMINARAYAN PANDEYA :
SHRI SANTOSH KUMAR GANGWAR :

Will the Minister of FINANCE be pleased to state :

(a) the quantity of opium exported and foreign
exchange earned therefrom during the last one year;

(b) whether the Government have formulated any
policy to meet the demand for opium in and outside the
country for manufacturing life saving drugs;

(c) it so, the details thereof;

(d) whether opium crop is destroyed every year
due to natural calamity;

(e) if so, the details thereof, and
(f) the measures taken in this regards?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA MURTHY):
(a) The total quantity of opium exported during the
financial year 1994-95 was 407.781 tonnes (at 90°C)
and Rs. 58.75 crores was earned as foreign exchange.

(b) and (c). A major portion of the demand for opium
comes from foreign buyers of opium who manufacture
oplate alkaloids from opium for medical and scientific
needs. Opium is also used in India by the Government
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Opium and Alkaloid Factories situated at Ghazipur and
Neemuch for production of opiate Alkaloids. Before
finalising the licensing policy for poppy cultivation at
the beginning of a crop year, an estimate is made of the
likely demand for opium (for export and domestic use}
in the following financial year so that planning of poppy
cultivation and opium production could be made
accordingly.

(d) Like other agricultural crops, opium crop is also
susceptible to vagaries of nature and inclement weather.
The villages which suffer damage due to weather
conditions are generally different year to year. The areas
suffering damage and the extent of damage also differs
every year. The main causes of damage are hailstorms,
unsnasonal rains and strong cold winds.

(e) The details of area under poppy cultivation
uprooted (ploughed back) on account of damage during
the crop year 1991-92 to 1993-94 is as follows :

Year Area Area % of Area
Measured Uprooted/ Uprooted/
(Hectares) Ploughed Ploughed

Back Back
(In Hectares)
1991-92 14440 77.75 0.54%
1992-93 13657 1747.97 12.80%

1993-94 12985 341,00 2.03%

() On receipt of applications from the cultivators
reporting damage to their opium crop, verification of
extent of damage is undertaken by the departmental
officers, wherever required. Damage affected opium crop
where no lancing has taken place is permitted to be
ploughed back under departmental supervision. On the
basis of the reports received from the departmental
officers verifying damage, appropriate relief is granted
to the concerned cultivators under the licensing policy
for the using crop year.

[English]

Lending Rates of Foreign Banks

*446. SHRI CHETAN P.S. CHAUHAN :
SHRI MANORANJAN BHAKTA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government are aware of the fact
that some foreign banks have increased the lending
rates;

(b) if so, the names of banks alongwith the details
of the increase in the lending rates; ’

(c) whether this increase in rates is in accordance
with the guidelines of RBI; and

(d) if not, the action taken/proposed to be taken in
regard thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANACE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b). Reserve Bank of india (RBI) has
reported that some of the foreign banks have raised
their prime lending rates after the announcement of the
Credit Policy for the first half of 1995-96 on 17.4.95 as
per details given below :

Name of Prime Lending  Effective
the Bank Rate (excluding date
interest tax)
(per cent
per annum)
1. American Express
Bank 15.0 26.4.1995
2. Bank of Nova Scotia 16.0 21.4.1995
3. Bank of Tokyo 16.0 26.4.1995
4. Societe Generale 16.0 18.4.1995
5. Abu Dhabi Commercial
Bank Ltd. 156.5 26.4.1995
6. Sakura Bank 16.0 01.5.1995
7. Credit Lyonnais 16.0 20.4.1995

(c) and (d). RBI has intimated that since 18 October,
1994 banks have been given freedom to fix the lending
rates for borrowers with credit limits of over Rs. 2 lakhs
with the approval of their respective Boards. Each banks
prime lending rate needs to be declared and be
uniformly applicable at all branches. In view of this,
raising of prime lending rates by foreign banks does
not contravene RBI guidelines.

Bank Loans to Industrial Sector

*447. SHRI PHOOL CHAND VERMA : Will the
Minister of FINANCE be pleased to state :

(a) whether the outstanding loans of public sector
banks are repidly increasing against the industnal
sector;

(b) if so, the percentage of bank loans out of the
total bank loans outstanding against the industrial sector
in 1991-92 and the percentage thereof during 1994-95;

(c) the type of industries agafnst which outstanding
bank loans have increased; and

(d) the action taken by the banks to recover the
loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The percentage of outstanding credit to
small, medium and large industries to total outstanding
of public sector banks for the last three years as given
by the Reserve Bank of India (RBI) are given below :

March 1992 48.2
March 1993 49.3
March 1994 48.3
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it will be seen that there is only a marginal variation
in the percentage.

(c) The industry-wise position of outstanding credit
are given in the enclosed Statement.

{(d) Outstanding loans have to be recovered only as
and when they become due. RBI has reported that one
of the obligations/commitments under the memorandum
of Understanding executed between the banks and RBI
was to set up a recovery cell at Head Office under the
charge of a General Manager to monitor the recovery
of non-performing assets by respective banks. it has
been agreed by the nationalised banks that branch-
wise recovery targets would be fixed. The Chairmen
and Mangaing Director of the nationalised banks would
review the recovery performanace on a monthly basis
and the Board of Directors would review the same on
a quarterly basis. The reduction of non-performing assets
is also commented upon in the inspection reports of
RB! and monitored. The need for better recovery
performance is also emphasised at the time of
discussions of the Chairmen of banks with the top
menagement of RBI on inspection findings.

STATEMENT

Industry-wise Deployment of Gross Bank Credit
(Rupees cFore)

Industiy Qutstanding as on
March 18, March 19, March, 20
1994

1 2 3 4 5

Industry 80,492 78,662 65,240

(Total of small, :

medium and

large scale)
1 Coal 457 340 246
2. iron and steel 4,530 5,710 3,692
3. Other metals and

metal products 3,202 2,679 2,312
4. All engineering of 7,106 17,094 14,842

which : Electronics 2,517 2,327 2,092
5. Electricity genration

and transmission 1,426 1,404 1,298
6. Cotton textiles 4,805 4,645 4,278
7. Jute textiles 409 348 330
8. Other textiles 4,937 4,653 3,970
9. Sugar 1,367 1,256 899
10. Tea 917 782 658
11. Food Processing 1,698 1,423 1,241
12. Vegetable oil

(including nasapti) 1,076 1,017 898
13. Tobacco and

tobacco products 623 739 550
14. Paper and

Paper Products 1,734 1,585 1,501
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1 2 3 4 5
15. Rubber and
rubber Products 1,196 1,186 1,077
17 Chemicals, dyes 10,027 10,117 8,280
paints, etc. of which:
(i) Fertilizers 1,533 1,713 1,357
(il) Petro-chemicals 752 945 614
(ill) Drugs and
Pharmaceuticals 1,437 1,309 1,127
17. Cement 1,218 1,103 986
18. Leather and e,
leather Products ~* 1,284 1,095 1,086
19. Gems and jewellery 1,966 1,624 1,300
20. Construction 1,669 1,567 1,344
21. Petroleum 227 436 19
22. Safauns 30 46 68
23. Other Industries 18,689 17,803 14,365

Note : 1. Data are provisional and relate to 48
scheduled commercial banks which form about
90 - 95 per cent of bank credit of all scheduled
commercial banks.

Iimport Linked Export

*448. SHR! S.M. LALJAN BASHA: Will the Minister
of COMMERCE be pleased to state:

(a) whether any definite trend has been established
in the import linked export trade during the last one
year; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) and (b).
The latest disaggregated data on exports and imports
available for April-January 1994-95 show that overall
growth rates were 17.3% and 23.6% respectively, In
dollar terms. However, except for gems & jewellery,
trend in direct link between imports and exports is not
discernible as imports mainly comprise raw materials
includihg oil, intermediate inputs and capital goods.
Imports of these Items help overall ecomomic growth
including industrial production. Imports of mass
consumption goods are also permitted to supplement
domestic availability and contain price rise.

Tax Holiday to Units

*449. SHRIMATI SURYA KANTA PATIL :
SHRI SURENDER PAL PATHAK

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have received the
report of the study Group in connection with concession
of five year tax holiday to new industrial undertakings
commencing production on or after 1st October, 1994 in
the specified backward districts; (b) if so, the districts
which have been declared as backward, statewise;
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(c) the main recommendations made by the study
Group;

(d) whether these recommendations have been
accepted by the Government;

(e) if so, the details thereof; and

(f) the time by which these recommendations are
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) to (f). The recommendations contained in the
Report of the Study Group, submitted in October, 1994,
are under the consideration of the Government. Decision
on the Report will be taken soon.

Child Labour

*450. SHRI CHITTA BASU: Will the Minister of
LABOUR be pleased to state :

(a) whether the employment of Child Labour is on
the ascendancy since 1991,

(b) if so, the reasons therefor;

(c) whether the Government have since evaluated
the social implications of this trend; and

(d) the special measures undertaken to minimise
the employment of Child Labour?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) and (b). Authentic figures on child labour are
generated during decennial census. According to 1981
cencus, the number of working children was 13.6 million.
In the 43rd round of National Sample Survey conducted
in 1987-88 the figure of child labour has been estimated
to be 17.02 million. The data on child labour as per
1991 census has.not yet been released.

(c) and (d). Since children continue to work owing
to socio-economic reasons. various welfare schemes
have been taken up. The policy of the Government is to
progressively eliminate child labour. Under the National
Child Labour Policy, 1987, projects have been taken up
in areas where child labour is concentrated. Under the
Grant-in-aid schemes and the International Programme
for Elimination of child Labour (IPEC), action-oriented
projects for the benefit of children withdrawn from work
have been taken up.

Apart from the prohibitory provisions under the
various labour laws like the Factories Act, 1948, Mines
Act, 1952, Bidi and Cigar Workers (Conditions of
Employment) Act, 1986, child labour is also prohibited
in scheduled occupations/processes under the Child
labour (Prohibition & Regulation) Act, 1986. In areas
where children are permitted to work, their working
conditions are regulated under part Ili of the Child Labour
(Prohibition & Regulation) Act, 1986. The enforcement
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of the Provisions of Child Labour (Prohibition &
Regulation) Act, 1986 is being monitored by the Central
Government. All the State Governments/UTs are also to
enforce the child related laws.

In addition to the above, National Authority for the
Elimination of child labour (NAECL) has been constituted
under the Chairmanship of Union Labour Minister to
tackle the problem of child labour. The NAECL has
adopted a plan of action titled “Identification, Release
and Rehabilitation of Child Labour” to tackle the probiem
of child labour in the country. Briefly, it calls for a
convergence of services and schemes of the Central
and State Governments at the imlementing level- the
District to effectively handle the identification and
rehabilitation of child labour, the economic rehabilitation
of the family with child labour and stricter enforcement
of relevant laws. This plan of action has been sent to
all States/UTs for adoption.

Regional Trade Alllance between Northern States

*451. SHRI SHARAD DIGHE:
SHRI SANT KUMAR MANDAL:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Government are aware that the
Chief Ministers of Northern States decided at a meeting
organised by the Council of North Indian States for
Cooperation and Regional Development to form a
regional trade alliance and common market on the lines
of the European Union to strengthen regional
cooperation, which include ports, highways and agro-
industries;

(b) if so, the details thereof;
(c) the reaction of the Government thereon;

(d) whether the proposed appliance envisage any
specific plan for improving standards of life in the region

(e) whether the Zonal Councils constituted by the
National Development Council in the past have cease
to be active platforms of a federal system in this regard

(f) if so, the reasons therefor; and

(g) the steps taken by the Government to revive
these platforms? :

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b). It
is learnt that in a meeting organised by confederation
of Indian Industry (CH) the State Governments of
Northern India have agreed to consider the idea of
setting-up a Council of North Indian States for
Cooperation and Regional Development (CONCORD)
to strengthen regional cooperation which include ports,
highways and agro-industries.

The broad objectives of CONCORD are to
coordinate efforts of the member-states to improve the
quality of life in the region equally for all sections of
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society by creating employment and promoting
sustainable development. It is expected that such
cooperation will prove to be fruitful in uplifting the rural
economy and ensuring economic and industrial
development of the region.

(c) No such reference has been made to the Central
Government.

(d) According to Cll by the overall development
achieved by CONCORD, the standard of life of the
people from these States would improve singnificantly,
as it aims at creating employment and promoting
sustainable development by giving priority to
infrastructural development.

(e) No Sir. The five Zoan! Councils, namely Northern
Zonal Council, Southern Zonal Council, Eastern Zonal
Council, Western Zonal Council and Central Zonal
Council. were created under the States Reorganisation
Act, 1956. These councils are active bodies and have
been meeting from time to time under the chairmanship
of the Union Home Minister.

(f) and (g). Does not arise.

Export incentives

‘452, SHRI DHARMANNA MONDAYYA SADUL:
Will the Minister of COMMERCE be pleased to state:

(a) whether factors like inflation have eroded the
benefits arising out of export incentives;

(b) i so, the details thereof; and

(c) the steps Governments propose to take to
remedy the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! P. CHIDAMBARAM) : (a) to (c). Rise
in prices affects the competitiveness and, consequently,
the profitability of India’s exports.

Government’'s attempt is to enable exporters to
source their raw materials, components and other inputs
at the lowest prices. Towards this end, Government have
reduced import duties and have also allowed duty free
imports for certain categories of exports. Inputs sourced
domestically are also eligible for certain tax reliefs.

Through streamlining of the Exim Policy and
simplification of procedures, Government has reduced
transaction costs of imports/exports.

Export credit is also available on concessional
interest rates.

Government has also continued to extend to
exporters the benefits under Section 80 HHC and
related sections.

All these measures are intended to restore partially
the erosion of profitability of exports due to increase in
prices. In the long run, howsver, it is only by contro! of
inflation that will remain competitive and profitabie.
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As a result of the measures taken by the Government
exports recorded a growth of 18.3% in dollar terms in
1994-95 which was upon a growth of 20% in dollar
terms in 1993-94,

Export Items

*453. SHRI KASHIRAM RANA: Will the Minister of
COMMERCE be pleased to state:

(a) whether export items which need special
attention have been identified in order to accelerate the
pace of export;

(b) if so, the details of such items; and

(c) the steps taken by the Government or proposed
to be taken to provide special attention to these items
and the progress made in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! P. CHIDAMBARAM) : (a) Thrity four
‘Extreme Focus Products' have been indentified by the
Government for special attention based on their potential
to achieve a 30% growth per annum in volume or value
over the medium term.

(b) The items are aquaculture, agrochemicals, auto
components, bicycles and parts, cement, complete
vehicles, drugs and pharmaceuticals, dyes and
intermediates, electric power generation and distribution
equipment, floriculture, footwear, fresh fruits, gold
jewellery, granite, handtools, internal combustion engines
and parts, industrial castings and forgings, tomato paste
products, tropical fruit juices pulp and concentrates,
preserved mushrooms, readymade garments, rice,
software packages, system software, network, computer
aided design/computer aided manufacture, spices,
sugar, molasses, alcohol including ethyl alcohol, sugar
machinery, synthetic and man-made textiles, and tyres.

(c) The recommendations made in respect of these
items have been examined and several decisions have
already been taken which include reduction in interest
rate on export credit, direction to commercial banks: to
increase the availability of credit to the export sector,
opening up Inland Container Depots and Container
Freight Stations to the private sector, extending testing
facilities for packaging materials in the country and
simplification of procedures relating to bank guaranteec
for fulfilment of export obligations. Besides customs iand
excise duties on raw-materials and capital goods have
been reduced, particularly for the items covered among
‘Extreme Focus Products’. As a result, export growth of
items covered ‘Extreme Focus’ Category is reported to
be higher at 23.31% compared to overall growth rate of
17%, in US $ terms during April-December 1994 latest
period for which such disaggregated data are available.
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Top Exporters -

*454. SHRI MOHAN RAWALE: Will the Minister of
COMMERCE be pleased to state:

(a) the name of top twenty exporters among Indian
private sector companies indicating the value of exports
made by each of them during each of the last three
years;

(b) the value of imports made by each of these
companies during the above period; and

(c) the details of special incentives which are
allowed to these exporters?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (c).
Leading exporters are recognised as Export Houses,
Trading Houses, Star Trading Houses and Super Star
Trading Houses based on export performance as per
the criteria laid down in para 137 of the Export/import
Policy 1992-97.

2. Based on the information received from
Federation of Indian Export Organisation, the names of
the top twenty exporters from these categories and the
value of the exports made by them during 1991-92 to
. 1993-94, year-wise is given in the enclosed
Statement-I.

3. Based on the information received from these
companies the value of imports made by them during
this period is also given in enclosed Statement-I.

4. The details of special incentives available to
such categories of exporters are given in enclosed
Statement-|l.

STATEMENT-I
1991-92

S. Name of the Pvt. Co. Export Import
No. made made
(Rs. In (Rs. in
Crores) Crores)

1 2 3 4
1. M/s Tata iron & 440.3451 413.18

Steel Co. Ltd,
Engg. Export Deppt.
Tata Centre, 7th Floor,
43, Chowringee Road,
Calcutta-700071.
2. M/s. Tata Exports Ltd, 403.2069 14.77
Shah House, Shivsagar Est.
Dr. A.B. Road, Worli,
Bombay-400018.
3. M/s ILT.C. Ltd., 381.4669 31.26
‘Virginia House,
37, Chowringee,
Calcutta-700071.
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2

3

10.

11.

12.

13.

14,

M/s Indian sugar &
Genl Inds. Ex.

IM. Corpn. Ltd., 21,
Community Centre,
East of Kailash,
New Delhi-10065.

M/s Allanasons Ltd.,
Allana House,

4 Allana Road, Colaba,
Bombay-4000389.

M/s Century Textiles &
Industries Ltd.,

Century Bavan,

Dr. Annie Besant Road,
Worli, Bombay -400025.
M/s B. Vijaykumar & Co.
Mehta Bhavan, 6th Floor,
Opp. Albless Baugh,
311, Charni Road,
Bombay-400004.

M/s Hindustan Lever Ltd.,
Hindustan Lever House,
No. 165/166, Backbay
Reclamation,
Bombay-400020.

M/s J.V. Gokal & Co.
Kasturi Building,
171/172, Jamshedji,
Tata Road,
Bomaby-400020.

M/s Everest Gems,
1608/9, Prasad Chamber,
Tata Road No. 2,

Opera House,
Bombav-400004.

M/s Su-raj Diamonds
(India) Ltd., 151/2/3,
C-Wing, Mittal Court
Nariman Point,
Bomaby-400021.

M/s Nava Bharat
Enterprises, Ltd.,

Nava Bharat House,
6-3-654, Somajigunda,
Hyderabad-500482.(A.P.)
M/s Torrent Exports Ltd.,
Torrent House,

Near Dinesh Hall
Ashram Road,
Ahmedabad-380009.
M/s Mahendra Brothers,
611, Panchratna,

6th Floor, M.P. Marg,
Opera House,
Bombay-400004.

366.1882

207.9617

206.4524

204.3480

183.6775

151.7051

1560.4312

144,9822

129.3224

126.7688

112.5323

Nil

6.27

9.23

160.59

50.80

Nil

100.77

101.89

7.66

40.75

100.77
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1 2 3 4 1 2 3 4
15. M/s Ratan Exports & 107.2438 5.03 5. M/s. M.S.A.M. Md. lbrahim  461.0468 081

Inds. Ltd., 3A/1g, Leather Pvt. 8-B,
Western Extension Area, Vepery High Road.
arol oagh, 10005 Periamet. Madras. 600 003.
16. M/s Ratilal Becharilal 101.1339  81.85 6. M/s. Indian Sugar & Gen,  326.9667  Nil
& Sons, 401/2, Inds. Ex. Im. Corpn. Ltd.
Prasad Chamber, 21, Community Centre.
Near Roxy Cinema, East of Kailash, New-Delhi.
Bombay-400004. 7. M/s. B. Vijaykumar & Co. 310.4000 263.92
17. M/s Jindal Exports Ltd., 98.7000  43.946 Metha Bhavan, 6éth Floor.
110, Babar Road, Opp. Albless Baug.
Opp. Holiday Inn, 31.1 Charni Road.
Hotel, New Delhi-110001. Bombay. 400 004.
18. M/s B. Arunkumar & Co. 98.2348 83.15 8. M/s. Suraj Diamonds 237.0776 192.3
1616, Prasad Chamber, (Indian) Ltd.,
Tata Road No.2, 1561/2/3, C Wing
Opera House, Mittal Court, Nariman Point.
Bombay-400004. Bombay. 400021.
19 M/s M.J. Exports Ltd., 93.6992 1.54 9. M/s. Allanasons Ltd. 233.8219 1.53
113. JO"y Maker Chamber, Allanason House.
No.2, Nariman Point, 4, Allana Rd.
Bombay-400021. Colaba, Bombay-400 039
20. M/s Coats Viyella India Ltd., 88.4828 16.89 10. M/s. Century Textiles & 218.8626 6.44
144. M.G. Road, Industries. Ltd.
. B_in_g.a.lore-560001. Century Bhavan, Dr. Annei -
Besant Rd. Worli.
1992-93 Bombay 400 025.
o 11. M/s Hindustan Lever Ltd. 193.7890 97.67
S. Name of the Pvt. Co.  Export Import Hindustan Lever House.
No made made No.165/166,
: : Raokbay Reclamation.
Rs. in Rs. in
((Zrores) érores) Bombay 400 020.
- 12. Ms. Suashish 190.1191 162.74
1 2 3 4 Diamonds Ltd.
1. M/s Tata Iron & Steel- 634.4698  457.72 347, Panchratan M.P. Marg.
Company Limited. Opera House,
Engg. Export Deptt. Tata Bombay. 400 004.
Centre. 7th floor. 13. M/s. Tata Councuitancy 175.5000 6.81
Chowringee Road. Services. Air India Building,
Caicutta. 700 071. lith Floor Nariman Point.
2. M/s. Ganapati Exports Ltd. 529.4283  21.12 Bombay 400 021.
225 D. Lower Circular 14. M/s. Adani Exports. 156.6554 Nil
Road, Calcutta-700020 Exports Ltd.
3. M/s. L.T.C. Ltd. 514.6941 75.26 30, Asia House,
‘Virginia House’ Near Swatik Char.
37 Chowringee Rd. Rasta Navrangpura,
Calcutta. 700 070. Ahmedabad - 380 009.
4. M/s. Tata Exports Ltd. 507.7915 10.18 15. M/s. Gitanjali Exports 1565.9500 96.07

Shah House,
Shivaagar Estt.

Dr. A.B. Road, Worli.
Bombay. 400 018,

Corpn. 801/802,
Prasad Chambers.
Opera House.
Bombay 400 004.
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1 2 3 4 1 2 3 4
16. M/s. Mahendra Brothers. 139.65.10 106.34 6. M/s Adani Exports Ltd., 342.7100 Nil
, 611, Panchratna, 6th Floor 30, Asia House
M.P. Marg. Opera House. Near Swastik Char,
Bombay -400 004. Rasta Navrangpura,
17. M/s. Beautiful Diamonds Ltd. 134.9522 81.66 Ahmedabad-380009.
101-102-103, 7. M/s B. Vijay Kumar & Co., 329.6400 241.80
Mittal court, ‘A" Wing Metha Bhavan, 6th Floor,
10th Floor, Opp. Albless Baug,
Nariman Point. 311 Charni Road,
Bombay. 400 021. Bombay-400004.
18. l:ﬂelgasge;er:;;ems 133.4002 149.50 8. M/s Indian Sugar &
Chambers. Tata Rd Genl. Industries 258.6906 Nil
’ . Ex. Im. Corporation Ltd,
No. 2. Opera Houge 21, Community Centre
Bombay-400 004. ' unity '
19. M/s. Ranbaxy 5::: cg 7:"? 73665
Laboratories Ltd. 133.1680  104.40 o e Su:sh'ish ‘
6 Nehr ploes @ Tower Diamonds Ltd., 249.6683  115.90
New Dethi. 110 019 247, Pa'l-rl\chr:tna M.P. Marg,
20. M/s. Sesa Co. Ltd. 122.3544  18.91 pera House,
PB. No. 125, Altinho, Bombay-400004.
Pan]im' Goe 403 oo‘ 10. M/s Hindustan Lever L'd., 241.3133 184.07
Hindustan Lever House,
1993-94 No. 165/166,
Backbay Reclamation,
S. Name of .the Pvt. Co. Export import Bombay-400020.
No. made made 11. M/s Century Textiles &
(Rs. In (Rs. In Industries Ltd., 225.4404  19.26
Crores) Crores) - Century Bhavan,
Dr. Annie Basant Road,
1 2 3 4 Bombay-400025.
1. M/s. Tata Iron & 12. M/s Allanasons Ltd., 222.8637 4.38
Steel Co. Ltd., 7134925  356.30 Allana House,
Engg. Export Deptt. 4 Allana Road, Colaba
Tata Centre, 7th Floor, Bombay-400039.
43, Chowringhee Road, 13. M/s Ranbaxy 219.8127 122.10
Calcutta-700071. Laboratones Ltd.
2. M/s. | T C Ltd., 662.3547 104.54 10th Floor, Devika Tower,
‘Virginia House’ 6-Nehru Place,
37 Chowringhee, New Delhi-110019
Calcutta-700071. 14. M/s Everest Gems, 200.3156 169.38
3. M/s Tata Exports Ltd., 500.0189 18.42 1608/9, Prasad Chamber,
Shah House, Tata Road No.2,
Shivsagar Est. Opera House,
Dr. A.B. Road, Worli, Bombay-400004.
Bombay-400018. 15. M/s Beautiful Diamonds Ltd., 190.1053 104.87
4. M/s Ganapati Exports Ltd., 428.1644 32.90 101-102-103, Mittal Court,
2252, Lower Circular Road, ‘A’ Wing, 10th Floor,
Calcutta-700020. Neriman Point,
5. M/s Suraj Diamonds Bombay-400021.
(India) Ltd., 151/2/3, 410.0240 321.66 16. M/s Mahendra Brothers 169.6084 126.28

O, Wing, Mittal Court,
Nanman Point,
Bombay-400021.

611-Panchratna, 6th Floor,
M.P. Marg, Opera House,
Bombay-400004.
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17. M/s Gitanjali Exports Corp., 167.2998 117.23
801/802, Prasad Chambers,
Opera House,
Bombay-400004.
18. M/s Dimexon, 163.3644 131.80

1202, Prasad Chamber,
Tata Road No., 2.,
Bombay-400004.
19. M/s Sesa Goa Ltd.,
PB No. 125, Sitinho,
Panjim, Goa-403001.
20. M/s Asian Star Co. Ltd.,
114, Mittal Court ‘c’
Nariman Point,
Bombay-400021.

147.6555 23.82

143.7497 117.89

STATEMENT-lI

The Details of Incontivers Available to Exporters
Holding Exports House, Trading House. Star Trading
House and Super Star Trading House and Status are

Given as Under :

(i) Special Import Licence either on FOB or
NFE earned basis for imports of items listed
in Appendix XXXV of the Hand Book of
Procedures under normal customes duty as
per ontitiement in terms of Para 217 (a) of
the Handbook of Procedures, Vol I.

(i) As per Ontitilement import of Car is also
allowed in terms of Para 217 (a) (e) of
Handbook of Procedures Vol |, on normal
customs duty payable in free foreign
exchange out of status holders exchange
earing foreign currency (EEFC) accounts
once in five years, against their valid status
certificate, for their official use, against their
own Special Import Licence.

(iii) As per Para 217 A (C), of the Hand Book
of Procedures Vol | Import of gold & silver
against concessional rates of customs duty
in free foreign exchange, provided the
importer is an EEFC account holder and
customs duty is paid in free foreign
exchange out of EEPC account

(iv) Market Development Assistance for export
promotional acivities abroad.

(v) Exemption from Pre-shipment inspection
from customs & other agenciese.

(vi) Facility of submitting legal undertaking
instead of Bank Guarantee to import duty
free raw-materials/capital goods for the
purpose of manufacturing items of exports

VAISAKHA 15, 1917 (Saka)

Written Answers 38

under Duty Exemption Scheme and EPCG
Schemes respectively.

(vii) Green channal Facility as detailed in para
22 B of the Hand Book of Procedures Vol I.

[Translation}
Recovery of Bank Loans

*455. SHRI RAM KRIPAL YADAY : Will the Minister
of FINANCE be pleased to state:

(a) the details of outstanding loans to nationalised
banks during each of the last three years and as on
January 31, 1995;

(b) whether the Government have formulated a
comprehensive time bound programme for recovery of
all outstanding loans;

(c) if so, the details thereof;

(d) whether the Government have decided to set up
special tribunal/courts for faster recovery of loans in
order to settle huge backlog of outstanding cases; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Outstanding advances of nationalised banks during

the last three years as indicated by the Reserve Bank
of India are given below:

Outstanding as on Amount (Rs. Crore)

March,1992 77158
March, 1993 81800
March, 1994 92935
March, 1995 106080

(b) and (c). Outstanding loans have to be recovered
only as and when they become due/Reserve Bank of
India (RSI) has reported that one of the obligations/
commitments under the Memoradum of Understanding
executed between the banks and RBI is the monitofing
of recovery of non-performing assets by banks through
recovery cells at their Head Offices under the charge of
a General Manager and through branch wise recovery
targets. The Chairman and Managing Director of the
Nationalised banks would review the recovery
performance on a monthly basis and the Board of
Directors would review the same on a quarterly basis.
The reduction of non-performing assets is also
commented upon in the inspection reports of R8B! and
monitored. The need for better recovery performance is
also emphasised at the time of discussions of the
Chairmen of banks with the top management of RBI! on
inspection findings.

Normally, banks, after exhausting all avenues of
recovery, file suits for recovery. The setting up of Debt
Recovery Tribunale is expected to improve the recovery
performance of banks.
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(d) and (e). Under the provisions of the Recovery
of Debts due to Banks and Financial Institutions Act,
1993 so far Government have established five Debt
Recovery Tribunals at Delhi, Calcutta, Jaipur, Bangalore
and Ahmedabad and a Debt Recovery Appeliate
Tribunal at Bombay.

Setting up of Industries in America

‘456. DR. SAKSHUJI: Will the Minister of
COMMERCE be pleased to state:

(a) whether some Indian companies have offered
to set up industries in America;

(b) it so, the details of such industnes proposed to
be set up in Amerca; and

(c) the total investments likely to be made m these
industries?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (c). Indian
companies have submitted applications for setting up
joint ventures and wholly owned subsidiaries in the
USA in the areas of trading, software development,
marketing, consultancy, & research, oil/gas exploration/
production, and development of hotels. The proposed
Indian Investment in 12 proposals presently under
consideration is US $ 354.064 million.

[English)
Private Sector Banks

*457. SHRI BOLLA BULLI RAMAIAH:
SHRI M V.V.S. MURTHY:

Will the Minister of FINANCE be pleased to state:

(a) whether the entry of private sector banks in the
country has created a competitive atmoshphere; and

(b) if so, its likely impact on public sector banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Reserve Bank of India (RBI) has intimated
that entry of new private sector banks in the country has
increased the competitiveness. However, the exact
impact of new private sector banks on public sector
banks would be known only after the balance sheets of
the banks are available when an idea about the amount
of the deposits mobilised and advances given by them
can be had.

Bench Mark Price for Rubber
‘458. SHRI RAMESH CHENNITHALA : Will the
Minister of COMMERCE be pleased to state:

(a) the rate at which the bench mark price of-rubber
was fixed during 1994-95;

(b) the cost of production of rubber at that time:

(c) whether there has been an increase in the cost
of production of rubber since then:
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(d) if so, the details of cost of production per hectare
during each of the last three years;

(e) whether the Government have received any
representation for increasing the bench mark price of
rubber in view of their higher cost of production;

(f) if so, the details thereof; and

(g) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (d). Govt.
had notified the Bench Mark Price for Rubber on 22.2.94
at Rs. 2490 per quintal for RMA-IV grade based on the
desk study carried out by the Cost Accounts Branch of
the Ministry of Finance which assessed the cost of
production at Rs. 1698 per quintal. No further cost study
has been carried out since then. Cost of production of
natural rubber as estimated by the Cost Accounts Branch
of Finance Ministry is as follows:

Year Cost of production
Rs./quintal
1992 1513
1993 1698
1994 Not estimated
(e) No, Sir.

(f) and (g). Do not arise.

[Translation)
Losses to Nationalised Banks

"459. SHRI JANARDAN MISRA :
DR. LAL BAHADUR RAWAL :

Will the Minister of FINANCE be pleased to statc

(a) whether the nationalised banks in the country
are running into heavy losses;

(b) if so, the details of the banks incurring losses
at present,;

(c) whether the Government are contemplating to
take any step to find out the reasons therefor;

(d) if so, the details thereof;
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
: () and (b). Audited accounts of nationalised banks for
the year ending 31st March, 1995 are yet to be received.
However, during the year 1993-94, out of 19 nationalised
banks, 12 have incurred losses. The names of these
banks are given below :

1. Allhabad Bank.

2. Andhra Bank.

3. Bank of India.

4. Bank of Maharashtra.
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5. Central Bank of iIndia.
6. Dena Bank.

7. Indian Bank.

8. Indian Overseas Bank.

9. Punjab & Sind Bank.

10. Syndicate Bank.

11. United Bank of India.

12. UCO Bank.

(c) to (e). Introduction of income recognition and
prudential norms in 1992-93 by Reserve Bank of India
had resulted in some banks incurring losses due to
higher provisioning requirements. In addition, low yield
on advances, especially priority sector advances, fall in
average yield of advances mainly because of non-
performing assets, high establishment/overhead
expenditure compared to the volume of business have
been some of the reasons for losses suffered by the
branches of nationalised banks.

[English]
Public Issues of M.S. Shoes

*460. SHRI MOHAN SINGH (DEORIA) -
SHRI LOKANATH CHOUDHARY :

Will the minister of FINANCE be pleased to state:

(a) whether a crisis was created by M.S. Shoes
Limited in the shares market; .

(b) if so, the details thereof;

(c) whether the Government have instituted an
inquiry into the matter;

(d) if so, the outcome thereof;

(e) whether the Government have taken action
against the persons/authorities found responsible for
irregularities in this matter;

(f) if so, the details thereof; and

(g) the steps being taken by the Government to
prevent such happenings in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The public issue of M/s M.S. Shoes East
Limited, which opened for subscription in February,
1995, failed as the issue was not fully subscribed. The
issue was in two parts, comprising a public issue of
Zero Coupon Fully Convertible Debentures (FCDs) of
Rs. 428 crores, followed by a rights issue of FCDs
amounting to Rs. 271 crores to be offered to the existing
shareholders. Transactions in the shares of this
company also lead to a broker default on the Bombay
Stock Exchange (BSE) leading to the closure of the
Exchange for three days.

(c) to (f). The Securities and Exchange Board of
India (SEBI) has taken steps to initiate action against
the company, its directors, merchant bankers and the
brokers. A Show Cause Notice was issued to the
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company under Sec. 63 and 68 (read with 621) of the
companies Act for misstatement and non-disciosure of
a material fact that the prevailing market price of the
shares of the company was the cum-rights price while
the subscribers to the current issue would not be entitied
to the rights issue. Show Cause Notices have also
been i1ssued to the company for manipulating the market
price of the company's shares and a misstatement that
the company had signed a MOU with M/s Marubeni
Corporation, Japan for a buy-back arrangement.

Inspections of M/s Sarin & Company, M/s R.C. Mahes
wari & Company and M/s Yadav & Company, the brokers
of the Delhi Stock Exchange, were conducted by SEBI
in connection with price rigging by these broker firms in
collusion with the company. SEBI has also directed the
BSE to appoint a Committee of public representatives
to look into the reasons for the broker default and to fix
responsibility. The BSE has constituted the committee,
which has also been requested to suggest such
measures as it deems fit for avoiding the recurrence of
such events. A Show Cause Notice has also been issued
by SEBI to the merchant bankers for failure to exercise
due diligence.

(g9) Under the existing quidelines of SEBI, all
companies intending to float public issues are required
to submit their offer documents to SEBI through their
lead manager for vetting in accordance with the SEBI
Guidelines for Disclosures and Investor protection.
Regulation 23 of the SEBI (Merchant Bankers)
Regulation imposes an obligation on the Lead Merchant
Bankers to verify the correctness of the documents for
vetting. The Lead Manager is also required to give a
due diligence certificate to SEBI as prescribed under
the regulations. SEBI, which only vets but does not
approve any public issue, is required to ensure that a
company seeking to raise capital from the public
discloses material information in the offer documents
necessary for investors to take Informed decisions.

With a view to further strengthening the existing
disclosure requirements, SEBI has also constituted a
committee of experts to suggest imrovements in the
disclosure norms.

Shilpgram Project

4525. SHRI RAMCHANDRA MAROTRAO
GHANGARE : Will the Minister of TEXTILES be pleased
to state :

(a) the progress made so far in the establishement
of the multicrore ‘Shilgram' project at Nagpur which
contained the establishment of a village to promote
traditional folk artisans and craftsman;

(b) the reasons for delay in implementation of the
project;

(c) the measures being taken to implement the
project;
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(d) whether the Government have selected any other
place for the said project; and

(e) it so, the reasons for the change of site?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) There is no proposal with the Government
to set up any ‘Shilpgram’ project at Nagpur to promote
traditional folk artisans and craftsmen.

(b) to (e). Do not arise.

[Translation]
Investment in Small Savings

4526. SHRI N.J. RATHVA : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government of Gujarat has
requested the Union Government to introduce certiticate
of higher denomination for encouraging institutions to
invest in small savings; and

(b) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) The request was not agreed to. Investments in
Kisan Vikas Patra, National Savings Certificate and Post
Oftice Time Deposits by institutions barring certain
exceptions such as trusts, have been discontinued from
1.4.95.

[English]

Manufacture of Commercial Aircraft

4527. SHRI JAGATVIR SINGH DRONA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state: .

(a) whether India and China propose to pool their
technology and other resources to manufacture
commercial aircraft jointly; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) - (a) and (b). A
Memorandum of Understanding was signed in
November, 1993 by Hindustan Aeronautics Ltd. (HAL)
with M/s Daewoo Heavy Industnies Ltd. of South Korea
for conducting a feasibility study on manufacture of a
medium sized passenger aircraft jointly by Republic of
Korea, People's Republic of China, Singapore and india.
Thereafter, the Government ot South Korea have
replaced Daewoo with M/S Samsung Aerospace as lead
partner. HAL is 1n touch with Samsung and Aviation
Industnies of China (AVIC); a decision on HALs
participation would be taken on the basis of evaluation
of the costs and benefits.
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International Airport at Visakhapatnam

4528. SHRI SOBHANADREESWARA RAO VADDE:
Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state :

(a) whether the Union Government propose to set-
up an International Airport at Visakhapatnam; and

(b) if so, the details thereof;

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) Does not arise.

Savings

4529. SHRI SUSHIL CHANDRA VARMA : Will the
Minister of FINANCE be pleased to state :

(a) the percentage of domestic corporate and public
savings vis-a-vis G.D.P. in the last three years;

(b) whether the percentage in some categories
declining; and

(c) if so, the steps being taken by the Government
to arrest the decline in percentage of savings in the
relevant categories?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). As per the latest available data with the
Central Statistical Organisation the details of Corporate
and public savings as percentage of GDP are as under:

1991-92 1992-93 1993-94

Private Corporate Sector 3.2 3.0 4.0
Public Sector 2.1 1.5 0.2
Gross Domestic Savings 23.1 20.0 20.2

(c) For promoting savings it is imperative to improve
the parameters which have a bearing on savings
behaviour. These include rate of growth in the economy,
level of fiscal deficit, tax policies, inflation, efficiency of
the banking system and the capital market and
confidence in the economy. The various economic reform
measures undertaken so far are expected to have a
favourable impact on the public and private corporate
savings.

Financial Assistance to A.P.

4530. SHRI DATTATRAYA BANDARU : Will the
MINISTER OF FINANCE be pleased to state :

the amount of assistance sanctioned and disbursed
by All India financial and investment institutions to
industries in backward areas of Andhra Pradesh during
the last two years and the cutrent year, so far?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
The details of assistance a sanctioned and disbursed
by All India Financial Institutions to industrial units in
backward areas in Andhra Pradesh during 1992-93 and
1993-94 (latest available) are as under :

(Rs. crore)

Sanctions Disbursement
1992-93 510 438
1993-94 502 391

Advances by IDBI

4531. SHRI SYED SHAHABUDDIN : Will the
MINISTER OF FINANCE be pleased to state :

(a) the total advances by the Industrial Development
Bank of India since its inception, State-wise;

(b) the total advances written off as bad debts since
its inception, State-wise; and

(c) the total authorised capital as on April 1, 1995
with outstanding advances on that date State-wise as
well as sector-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information i1s being collected and will be
laid on the Table of the House to the extent available
and permissible under the rules.

[Translation]

Modernisation of Airport in M.P.

4532. SHRI KHELAN RAM JANGDE : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the Union Government have received
any proposal from the Government of Madhya Pradesh
for modernisation of airports in the State;

(b) if so, the details thereof and the expenditure
likely to be incurred thereon;

(c) the decision taken by the Union Government
thereon;

(d) whether the time-limit has been fixed tor
completion of the said work; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) to (e). Do not arise.

Loan of Farmers

4533. SHRI HARI KEWAL PRASAD : Will the
Minister of FINANCE be pleased to state :

(a) the number of bank branches of nationalised
banks in Uttar Pradesh bank-wise;
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(b) the amount deposited in these banks during the
last three years, bank-wise;

(c) the amount sanctioned and disbursed to the
farmers in Uttar Pradesh during the period, bank-wise;

(d) whethe the nationalised banks have achieved
the target fixed in regard to sanctioning of such type of
loans;

(e) if not, the reasons therefor and the steps taken
in this regard; and

(f) the amount realised from the farmers during the
said period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Bank-wise number of branches of nationalised banks
in Uttar Pradesh as at the end of December, 1994 is
given below :

Bank Number of branches
Allahabad Bank 591
Andhra Bank 9
Bank of Baroda 478
Bank of India 203
Bank of Maharashtra 9
Canara Bank 180
Central Bank of India 411
Corporation Bank 8
Dena Bank 34
Indian Bank 31
Indian Overseas Bank 64
Onental Bank of Commerce 158
Punjab National Bank 834
Punjab & Sind Bank 116
Syndicate Bank 195
Union Bank of India 394
United Bank of India 41
UCO Bank 119
Vijaya Bank 30

(b) to (f). Information is being collected and to the
extent available will be laid on the Table of the House.

[English]

Business Generated by Air India

4534, SHRI A. VENKATESH NAIK : Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) the total value of business generated by Air
India at Bangalore, Madras, Ahmedabad, Hyderabad,
Calicut and Trivandrum;

(b) the names of the foreign airlines for which Awr
India is operating as handling agents at these places
and the business generated for them by Air india; and
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(c) the income earned by Air India from the foreign
airlines for handling operation during each of the last
three years?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Total revenue
of Air India from scheduled operations at these stations
during 1993-94 was :

Bangalore - Rs. 21.27 crores
Madras - Rs. 61.18 crores
Ahmedabad - Rs. 07.14 crores
Hyderabad s

(including Visakhapatnam) - Rs. 19.98 crores
Calicut - Rs. 22.15 crores

Trivandrum - Rs. 74.59 crores

Out of the above, Air India operates as handling
agent for Air France, Alitalia, British Airways, Gulf Air,
Korean Airways, Malaysian Airways, Saudia, Singapore
Airhnes and Lufthansa at Madras airport and for Gulf
Air at Trivandrum airport. At other airports, foreign
airlines do not operate. During 1993-94 Air India’'s
revenue from handling operations at Madras was Rs.
18.25 Crores and at Trivandrum Rs. 3.11 crore.

(c) Revenue of Air India from handiing operations
for foreign airlines was as under :

Financial Year

Revenue
) (Rs. in Crore§)
1992-93 122.92
1993-94 160.24

156.55 (estimated)

1994-95

Determining the Instaiments of Insured Policies

4535. SHRI PRAKASH V. PATIL : Will the Minister
of Finance be pleased to state :

(a) the elements taken into consideration for
determining the instalments of insured policy;

(b) whether all these elements are covered in every
instalment of the policy. and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The LIC have informed that the elements taken
into consideration for determining premwum rates are
Mortality, Interest and Expenses. The Tables of premium
rates are constructed based on all these elements.

Strikes and Lockouts

4536. SHRI VIJAY NAVAL PATIL - Will the Minister
of LABOUR be pleased to state

(a) the number of mandays lost during each of the
last three years, due to strikes and lockouts, State-wise;
and
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(b) the steps taken to contain labour unrest durings
the above period?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA)
(a) A Statement showing State-wise number of mandays
lost due to strikes and lockouts during the last three
years is enclosed.

(b) The Government have been manintaining a
close and continuous watch over the industrial relations
situation in the country. The Industrial relations
Machinery, both at the Centre and in the States, take
suitable steps to resolve disputes and reduce work
stoppages through mediation, conciliation, arbitration
and adjudication. The mandays lost due to strikes and
lockouts have come down from 31.26 million in 1992 to
15.59 million in 1994. Regular consulatations and
tnpartite discussions with organisations of employers
and workers have helped promote harmonious
industnal relations.

STATEMENT

Loss of Manday (in Thousands) due to Strikes and
Lockouts during 1992-94 (Provisional) by Selected

States
State/U.T. “1992 1993 1994
" Andhra Pradesh 2548 2002 2147
Bihar 495 463 344
Delhi 95 54 8
Goa, Daman & Diu 26 9 20
Gujarat 443 713 596
Haryana 1106 460 218
Karnataka 135 356 386
Kerala 584 1844 1533
Madhya Pradesh 39 153 316
Maharashtra 3245 2771 1863
Orissa 282 100 53
Pondicherry 6 0 0
Punjab 231 301 250
Rajasthan 399 302 473
Tamil Nadu 2868 2387 1415
Uttar Pradesh 859 836 403
West Bengal 17666 7252 5463
Others 233 298 101
Total 31259 20301 15589

O = Nil or Less than 500
Total May Not Necessarily Tally due to Rounding off of Figures.
Source : Labour Bureau, Shimia



49 Written Answers

Trade with Mauritius

4537. SHRI GOPI NATH GAJAPATHI: Will the
Minister of COMMERCE be pleased to state:

(a) whether there is a vast scope to boost indo-
Mauritius trade;

(b) if so, the details of the areas identified for the
expansion of trade between both the countnes; and

(c) the steps taken to increase trade relation with
that country?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI'P. CHIDAMBARAM) : (a) Yes, Sir. It
is the endeavour of the Government to boost trade
relations with Mauritius.

(b) Area identified for expansion of trade between
India and Mauritius include cotton yarn, fabrics, made-
ups marine products toilet articles/cosmetics,
pharmaceuticals, chemicals, plastics, manmads yarn
fabrics & madeupe, leather and its products, household
appliances, transport equipments, meat and its
preparations, food articles (including rice & oil meals)
etc.

(c) Steps taken include :
(i) exchange of industry and trade delegations;
(ii) holding of exclusive Indian exhibitions/fairs;

(m) holding periodic official leval bilateral
discussions to resolve botlenecks.

(iv) Creation of Revolving Fund of Rs. 20 crores
for finanacing joint ventures between Indian
and Mauritian companies.

(v) A Government to Government credit of US $
3.2 mn (Two irrigation equipments) have
been granted to enable Maruitius to import
capital goods from India.

(vi) A business centre has been established in
the premises of High Comission, Port Louis
to disseminate trade and commercial
intformation.

(vii) A US $ 6 mn EXIM Bank Line of Credit has
been offered to PTA Bank, Africa. Mauritius
being a member of PTA Bank, can utilise the
amount to source the capital goods from
India.

Subsidy for Rubber Plantation

4538. SHRI MULLAPALLY RAMCHANDRAN: Will
the Minister of COMMERCE be pleased to state:

(a) the amount of subsidy granted to farmers for
planting/replanting of rubber during 1995;
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(b) whether the rubber cultivator of Kerala and Tamil
Nadu also enjoy these benefits at par;

(c) if so, the details thereof;
(d) if not, the reasons for this anomalies; and

(e) the steps taken by the Government to remove
these anomalies?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) An amount
of Rs. 12.50 crores has been paid by the Rubber Board
as subsidy under the Rubber Plantation Development
Scheme during 1994-95.

(b) and (c). Yes, Sir. The rate of subsidy of Rs. 8000/
- per ha. is uniformly applicable in both the states.

(d) and (e). Does not arise in view of (b) & {c)
above.

RRBs in Haryana

4539. SHRI SOMJIBHAI DAMOR : Will the Minister
of FINANCE be pleased to state:

(a) the location of R.R.Bs in Haryana together with
their present C.D. ratio;

(b)evhether the Government are aware that these
RRBs are short of cash counters particularly the Gurgaon
Branch ot Gurgaon Gramin Bank (G.G.B.); and

(c) i so, the remedial steps taken proposed to be
taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) There are four Regional Rural Banks (RRBs) in the
State of Haryana. Their names, Headquarters and the
C:D ratio as on 31st March, 1994 are given below :

S. Name of Regional Headquarters C:D ratio
No. Rural Bank
1. Haryana Kshetriya

Gramin Bank Bhiwani 47
2. Gurgaon Gramin Bank Gurgaon 58

3. Hissar Sirsa Kshetriya
Gramin Bank Hissar 61
4. Ambala Kurukshetra

Gramin Bank Ambala City 45

{b) and (c). The number of cash counters at various
brancheés of RRBs in the State of Haryana are
considered to be adequate to cope-up with the normal
average daily transactions of cash handled by them
The average daily transaction of Gurgaon Branch of the
Gurgaon Gramin Bank is around Rs.10 {akhs. One cash
counter at present can effectively handle the work and
providing for additional counter at the branch is not
considered necessary for the present by the Bank
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Schools for Child Labour

4540. SHRI SUSHIL CHANDRA VARMA : Will the
Minister of LABOUR be pleased to state:

(a) whether the Government propose to open some
schools exclusively for child labour;

(b) if so, the details therof;

(c) whether the Government also propose to
compensate the parents of such child labour for the
loss of their income; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR (SHR! P.A. SANGMA)
(a) and (b). Under the National Child Labour Policy,
1987 National Child Labour Projects (NCLPs) Scheme
of the Ministry of Labour, children are brought out of the
world of work and diverted to special schools where
they are given primary level education to enable them
to join regular schools from the VI class onwards. These
children are also given stipends, nutrition and health
aid. Establishment of special schools is a major activity
undertaken under the National Child Labour Projects.

(c) and (d). It is proposed to raise the income levels
of the parents of the children who are being brought out
of the world of work through other schemes of the
Government. These, inter-aha, include schemes like
IRDP, Employment Assurance Scheme and JRY. In order
to ensure proper convergence of schemes of the various
Ministries/Departments of the Government of India to
effectively implement the proposed programme, an
Authority called the “National Authority for the
Ehmination of Child Labour has been constitued under
the Chairmanship of Union Labour Minister.

Foreign Loan

4541. SHRI J. CHOKKA RAO : Will the Minister of
FINANCE be pleased to state :

(a) whether the world Bank loan s obtained for
restrucuring the capital of public sector commercial
banks;

(b)  so, the exact loss of foreign loan in developing
the capital structure;

(c) whether such a development is possible to
foreign loan; and

(d) if not, the reasons therefor?

* THE MINISTER OF STATE IN 'HE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
: (a) The World bank has recently approved a loan of $
700 million for the Financial Sector Development Project.
The loan agreement was signed on 24.3.95 and made
effective on 27.03.1995. Out of this. $ 350 million is for
a Capital Restructuring component meant to assist
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Government in making Tier-ll capital contribution to six
nationalised banks in order to enable them to achieve
the capital adequacy norms stipulated by RBI.

(b) to (d). Does not arise.
Check off Facility

4542. DR. P. VALLAL PERUMAN : Will the Minister
of FINANCE be pleased to state;

(a) the names of public sector banks who have
allowed the check-off facility to the SC/ST Employees
Welfare Associations functioning under them;

(b) the public sector banks where this facility is not
allowed along with the reason therefor; and

(c) the steps taken/proposed to be taken in this
regard;

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Public Sector Banks have allowed, on specific
demand, check off facility to such Unions/Associations
of Banks Employees which are registered under Trade
Union Act, SC/ST Bank Employees Welfare Associations
in public sector banks, which though not registered
under Trade Union Act, have been demanding similar
check off facility from their respective banks. While some
public sector banks have, as a gesture of goodwill
allowed this facility in their banks to some such Welfare
Associations, others have not extended this facility on
the ground that they are not entitled to it. According to
available information, the Banks which have extended
check off facility to SC/ST Employees Welfare
Associations are Punjab National Bank, Bank of Baroda,
Canara Bank, Syndicate Bank, Union Bank of India,
Allahabad Bank, Indian Bank, Indian Overseas Bank,
Vijaya Bank, Andhra Bank and State Bank of Mysore.

Loan Requirements of Farmers

4543. SHRI NURUL ISLAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government have estimated the
total financial requirements for the exploitation of total
potential of agricultural sector;

(b) if so, the details thereof;

(c) whether the Government have also estimated
the loan requirements of farmers to make use of more
and more inputs in order to get optimum yields per
hectare; and

(d) if so, the steps taken by the Government to
make available the finance for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The Working Group of the Planning Commission
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had estimated the projections of ground level credit for
agriculture during the VIll Plan period as under :

(Rs. crores)

Year Short-Term  Long-Term Total
1992.93 7,619 7,369 14,888
1993-94 8,898 8,650 17,548
1994-95 10,534 10,665 20,677
1995-96 12,457 11,665 24,122
13,414 28,455

1996-97 15,041

The production credit requirement of farmers are
granted on the basis of scales of finace The scales of
finance for crop loans are worked out by Technical
Committee set up at the district level for the various
crops grown locally. These scales of finance are to be
reviewed annually and refixed taking into account the
changes in the prices, level of inputs, total cost of
cultivation, gross yield, repaying capacity. etc.

(d) The commercial banks are required to grant at
least 18% of their net bank credit to agriculture. Reserve
Bank of India (RBI) has advised all Scheduled
Commercial Banks to make every effort to achieve the
stipulated target. Banks have been urged to draw up
special credit plans with a view to achieving a distinct
and marked improvement in the flow of credn to
agriculture. Banks have also been advised to identify
the areas and the activities which they could
conveniently concentrate upon and draw up their action
plan accordingly. For timely and adequate credit for
agnculture production, farmers satistying certain criteria
are extended flexible line of credit in the form of cash
credit facility to meet their composite credit
requirements. The facility is available to tarmers having
irrigation facility and also those who do not have such
facility but who in addition to cultivation of crops
undertake allied activities like dairy, poultry, etc. and/or
other non-farm activities and who have satisfactory track
record in the conduct of their bank/borrowal accounts.
RBI has also asked commercial banks to finance high-
tech activities like acquaculture, floriculture, tissue-
culture, bio-technology, etc.

Debt Relief Scheme in Maharashtra

4544. SHRI ANNA JOSHI: Will the Minister of
FINANCE be pleased to state:

(a) the number of farmers and rural artisans
benefited from Debt Relief Scheme in Maharashtra
during the last three years;

(b) the amount released to the State under this
Scheme since April, 1994 so far; and

(c) the time by which the outstanding amount is
likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Agricultural and Rural Debt Relief (ARDR)
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Scheme, 1990 formulated by Government of India was
a one-time measure and no year-wise allocations were
made. Reserve Bank of India (RBl) has reported that
606548 farmers and 68017 rural artisans have been
provided debt relief under the ARDR Scheme by public
sector Commercial Banks in the State of Maharashtra.
Similarly, Cooperatives and Regional Rural Banks have
provided debt relief to 20.39,332 beneficiaries which
include farmers, landless labourers, rural artisans and
weavers in the State of Maharashtra.

(b) and (c). RBI and National Bank for Agriculture
and Rural Development (NABARD) have reported that
as per the policy guidelines the claims of banks in
Maharashtra under the Agricultural & Rural Debt Relief
(ARDR) Scheme, 1990 have been settled in full. An
amount of Rs. 464.499 crores has been released by
NABARD to State Cooperative institutions by way of
grant and loan. No further amount is due to be paid to
Government of Maharashtra either as direct payment or
as loan, under the Scheme.

Projection of Air Traffic

4545. SHR! HARISH NARAYAN PRABHU ZANTYE.
Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state :

(a) the details of the projections of air traffic potential
on different routes for the next five years;

(b) the details of action plan formulated to harness
the air traffic potential, route-wise for the year 1995-96
and onwards; and

(c) the projections of air traffic to foreign countries
and from foreign countries to India and the steps taken/
proposed to harness the same?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). According to
the available projections, domestic traffic is likely to
grow at the rate of 12.5 per cent annum and international
traffic at 6 to 7 per cent per annum. To meet the growing
requirements, Indian Airlines plans to increase utilisation
of available capacity by combating shortage of operating
crew in the near term and increase/renewal of its fleet
in the medium term.

Air India has placed orders for two Boeing 747-400
aricraft which are likely to be delivered in 1996. Techno
economic study of medium capacity long range aircraft
has been undertaken with a view to increase capacity
in coming years. Bridge capacity by wetlease of aircraft
would be created by the two airlines, as secessary.

Unemployed in Delhi

4546. SHRI KESHRI LAL : Will the Minister of
LABOUR be pleased to state :

(a) the number of B.Ed. candidates registered with
the Employment Exchanges, Delhi since January, 1990,
year-wise;
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(b) the number of candidates amongst them called
for interview for the post of teachers, year-wise, during
the said period;

(c) whether a large number of candidates registerea
with the employment exchanges in 1990 have not been
sent any call letters so far;

(d) if so, the number thereof and the reasons
therefor; and

(e) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF LABOUR (SHR! P.A. SANGMA):
(a) The number of B.Ed. candidates registered with the
Employment Exchanges, Delhi since 1990 was as
follows :

Year PGT TGT TOTAL
1990 7891 10579 18470
1991 1287 4633 5920
1992 2321 7374 9695
1993 2067 6768 8835
1994 5146 10229 15375
1995 (1.1.95-

31.3.1995) 1017 1734 2751

(b) The number of candidates called for interview
since 1990 was as follows :

Year PGT TGT

TOTAL
1990 869 2465 3334
1991 95 391 486
1992 673 1297 1970
1993 1896 2519 4415
1994 . 1806 3172 4978
1995 (1.1.95-
31.3.1995) 362 621 983

(c) and (d). Yes Sir. About 17,759 candidates
registered 1in 1990 could not be sponsored as their
seniority did not mature for Sponsorship.

(e) Employers covered under Employment
Exchanges Compuisory Notification Act, 1959 are being
educated to notify vacancies to Employment Excanges
before filling them. This 1s done so that more submission
can be made through Employment Exchanges to assist
jobseekers.

Manutacturing of Gold Jewellery by MMTC

4547. SHRI SANAT KUMAR MANDAL: Will the
Minister of COMMERCE be pleased to state :

(a) whether the MMTC has decided to enter into
gold jewellery manufacture in a big way;

(b) if so, the details thereof;

(c) whether any chain outfit will be located in
Calcutta;
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(d) if not, the reasons therefor;

(e) the names of the foreign compaines from which
the MMTC is contemplating to get technological
assistance and the terms and conditions thereof;

(f) the strategy adopted by the MMTC so far to
explore export markets for its jewellery and how far will
it be able to satisfy current gold demand trends in the
country; and

(g) the estimated capital outlay involved in this
project and the manner in which the finances will be
raised therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRi P. CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) and (e). Do not arise in view of (a) above.

(f) Apart from exports of jewellery through
Associates, MMTC also organises exhibitions in potent-
ial markets aborad in order to boost exports. MMTC is
fully geared to import and supply gold to exporters.

(g) Does not arise.

[Translation]

Pragati Maidan, New Delhi

4548. SHRI BRIJBHUSHAN SHARAN SINGH .
SHRI PANKAJ CHOWDHARY :
SHRI PRABHU DAYAL KATHERIA :

Will the Minister of COMMERCE be pleased to state:

(a) whether the Government have any scheme for
the construction of a double-storey building for parking
purposes by the India Trade Promotion Organisation to
resolve the problem of parking of vehicles during the
exhibitions being organised in Pragati Maidan, New
Delhi;

(b) if so, the details thereof; and

(c) the time by which the above building is likely to
be completed?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (b). The
India Trade Promivtion Organisation (IIPO) has taken up
a proposal with the Government of National Capital
Territory of Delh: for development of a parking facility in
three levels i.e. basement, ground and roof of the ground.
The proposed parking complex would also provide
public conveniences, kiosks, public telephones etc. apart
from security, fire safety and other facilities essential for
an underground car parking complex. The proposal is
under consideration of the Govt. of National Capital
Territory of Delhi.
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[English]
Jute Industry

4549. SHRI D. VENKATESWARA RAO :
SHRIMATI KRISHNENDRA KAUR (DEEPA):
SHRI BOLLA BULLI RAMAIAH :

Will the Minister of TEXTILES be plesed to state :

(a) whether the Government propose to set up a
Committee to look into the demands submitted by a
delegation of the Federation of Chatkal Majdoor Union;

(b) if so, the details of the demand made by the
delegation; and

(c) the reaction of the Union Government thereto?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (c). The Federation of Chatkal Majdoor
Unions has submitted a memorandum containing 16
demands to the Prime Minister.

The demands relate to jute industry and trade, role
of Government agencies, competition from synthetics,
arrears of dues, labour issues, modernisation of mills etc.
These issues will be looked into by a committee proposed
to be set up dues, labour issues, modernisation of mills
etc. These issues will be looked into by a Committee
proposed to be set up by Government.

Policy to Attract F.D.l.

4550. PROF. UMMAREDDY VENKATESWARLU:
Will the Minister of FINANCE be pleased to state :

(a) whether the Government propose to make the
present economic policy more transparent to attroct
more Foreign Direct Investment;

(b) if so, the details thereof,

(c) whether the Government propose to offer more
concessions to foreign investors; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The package of economic reforms introduced
in mid 1991, including the Industrial Policy and Foreign
Investment Policy initiatives were directed towards
imparting greater transparency in policy and automaticity
in procedures.

(c) and (d), Reform is an ongoing and continuous
process to provide impetus to growth and improve the
investment environment both for domestic and foreign
investors through various fiscal and tariff measures,
delicensing of trade and industry, and liberalisation in
the financial sector and public sector.

Agricultural Labour

4551. DR. AMRIT LAL KALIDAS PATEL: Will the
Minister of LABOUR be pleased to state :

(a) whether there is a large number of agricultural
labourers in Gujarat State as compared to other States
in the Country; and
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(b) If so, the reasons therefor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) No, Sir.

(b) Does not arise.

Export of Marine Products

4552. DR. GUNVANT RAMBHAU SARODE :
SHRI SOBHANADREESWARA RAO VADDE:
SHRI RAM PAL SINGH :
SHRI BALRAJ PASSI :
SHRI THAYIL JOHN ANJALOSE :
SHRI RAM PRASAD SINGH :

Will the minister of COMMERCE be pleased to state:

(a) whether'ény target has been fixed for the export
of marine products during the current year;

(b) if so, the details thereof;

(c) the total quantity of marine products exported
and foreign exchange earned therefrom during each of
the last 3h'ree yéa’rs. country-wise; and

(d) the steps taken/proposed to be taken to boost
the export ,of marine products?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b)
No target has been fixed for the export of marine
proudcts during the current year. However, it is expected
that quantity of 300000 tons with a value of US§ 1250
million could be exported.

(c) The total quantity of marine products exported
and foreign exchange earned there from during each of
the last three years, in major countries/markets is given
below :

Q : Quantity in M.ts
V - US$ million

Market 1992-93 1993-94 1994-95
Japan Q 41240 44985 56640
v 279.06 378.04 542.60

USA Q 20141 26152 32790
\ 66.29 97.62 135.65

W. Europe Q 67582 71850 76500
.V 178.01 205.72 250.43

S.E. Asia Q 62410 78469 87430
v 63.36 82.99 98.84

Others Q 17652 22504 19883
v 28.74 33.88 15.93

Total Q 209025 243960 273243
\' 615.46 798.25 1043.45

{d) Some of the steps taken/proposed to be taken
by MPEDA to increase export of marine products are:

(i) Assistance in stepping up production of
culture fisheries by bringing more area under
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shrimp culture, establishing shrimp
hatcheries and in sourcing feed and fish seed
at cheaper rates.

(i) In the case of capture fisheries, MPEDA
renders help in diversifying fishing activity,
moditication of mechanised vessels and
providing diesel at international prices.
MPEDA can also participate in the equity of
projects set up in the areas of culture and
capture fisheries.

(i) Assistance is also provided for new units
acquiring quality control equipment,
individual quick freezing machines, generator
sets or for technology upgradation of existing
units.

(v) MPEDA's help is also available for
sponsoring overseas delegations
participating in Trade Fairs and organising
buyer-seller meets in major markets.

[Translation]
Assessment of Projects

4553. SHRI LALLBABU RAI .
SHRI CHHEDI PASWAN

Will the Minister of FINANCE be pleased to state:

(a) whether the Union Government have stressed
the financial institutions for early assessment of projects
belonging to Bihar; and

(b) it so, the progress made In this regard up to
March 31, 19957

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (b). The industrial Development Bank of India
(IDBI) has reported that the decision to extend assistance
by financial institutions to industrial projects i1s based
on economic, commercial, financial viability and technical
feasibility of the project. The location of the project is
assessed from the angle of its suitability.

Details of applications received, sanctioned and
rejected in respect of the State of Bihar dunng 1993-94
and 1994-95 under IDBI's direct loan and refinance
schemes are as under :

Applications  Applications Applications
received sanctioned closed/
withdrawn/
rejected
1993-94 32 28 1
1994-95 27 18 2

IDBI has also decided to provide term loans to
projects in Bihar even if the cost of project is less than
Rs. 5 crores subject to the project satisfying the norms
of viabilty and other criteria.
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[English]
Development of Handloom Sector

4554. MAJOR D.D. KHANORIA : Will the Minister
of TEXTILES be pleased to State :

(a) whether the Government have received any
proposal from the Government of Himachal Pradesh for
the development of handloom sector in the State;

(b) if so, the details thereof; and
(c) the action taken by the Governmet thereon?

THE MINISTER OF TEXTILES (SHR! G. VENKAT
SWAMY) : (a) Yes, Sir.

(b) and (c). Government of India has introduced
various schemes for the Development of Handloom
Sector but allocation of funds in the handioom sector 1s
made Scheme-wise and not State Wise. On the basis
of proposals received from the State Government of
Himachal Pradesh, Central Government has released
funds to the tune of Rs. 64.31 lakhs during 1992-93,
Rs. 102.32 lakhs during 1993-94 and Rs. 122.58 lakhs
duning 1994-95 under Plan Schemes and Rs. 24.43
lakhs during 1992-93, Rs. 16.16 lakhs during 1993-94
and Rs. 43.31 lakhs during 1994-95 under Non-Plan
Schemes. A Statement regarding progress of releases
dunng the above mentioned period is enclosed.

STATEMENT
(Rs. in Lakhs)
S. Name of Scheme  1992-93 1993-94 1994-95
No. (provisional)
1 2 3 4 5
PLAN

1. Share Capital
Assistance to
Primary Weasvers
Cooperative
Society.

2. Asstt. for Modernisation
/Renovation purchase
of looms. - -do-

-Transferred to State Govt.

3. Asstt. for Pre-loom
and Post-loom

Processing Facilities. - -do-
4. Margin Money per

Destitute Weavers 2.20 2.27 2.44
5. Research and

Development - - -

6. Project Package
Scheme 43.66 57.05 25.16
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1 2 3 4 5 1 2 3 4 5
7. integrated Handloom NON-PLAN
Village Dev. 5.00 - 12.00 1. MDA/Rebate 24.43 16.16 43.31
8. National Silk Yarn 2. Janata Cloth - - -
Bank . - - 3. Hank Yarn Subsidy - - -
9. Welfare Package Total : Non-Plan  24.43 16.16 43.31
Scheme
i h . . . G. Total :
(a) Thrift Fund Scheme Plan & Non-Plan  88.74 118.48 165.89
(b) Health Package
Scheme - - 0.63
(c) Group Insurance Beedi Workers
Scheme - - .
10. Workshed-cum- 4555. SHRIMATI D.K. THARADEV! SIDDHARTHA:
Housing Scheme 11.20 28.00 29.49 Will the Minister of LABOUR be pleased to state:
i (a) whether the Government have taken welfare
1. Handlo%m :D evelo 2.00 30.36 measures to improve economic and social conditions of
pment Centre ) : : Beedi Workers and their families;
12. Grant for Setting up (b) if so, the details of the programmes and tunds
Enforcement Machinery - - allocated and number of beneficiaries during each of
13. Grant for Setting the last three years; and
up HHT. - - - (c) the details of the schemes implemented in
14. National Design Kanrataka?
Collection Programme 2.25 13.00 22.50 THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) Yes, Sir.
_ _Ital .: Plan 64.31 102.32 122.58 (b) and (c). A Statement is enclosed.
STATEMENT

Statement Showing the Number of Beneficiaries and the Expenditure Incurred under the Welfare Schemes Such
as Education, Housing and Health for Beedi Workers

Name of the Scheme All India Karnataka
Beneficiaries Expenditure Beneficiaries Expenditure

EDUCATION (Rs. in lakhs) (Rs. in lakhs)

(Scholarship & financial assistance

for books, slates, dress)

1992-93 76580 179.31 8281 22.54

1993-94 119904 389.00 18929 66.11

1994-95 198468 663.84 27752 97.02

(upto Jan/Feb '95)

HEALTH

1992-93 2522578 682 435204 20.09

1993-94 2602584 818 447866 19.77

1994-95 2411045 1023 438418 23.80

(upto Jan/Feb '85)
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(a) BUILD YOUR OWN HOUSE SCHEME
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Year i All India Karnataka
No. of House Amount of subsidy No. of Houses Amoum of
sanctioned + Loans sanctioned subsidy + Loans
(Rs. in lakhs) (Rs. in lakhs)
1992-93 554 19.82 - -
1993-94 1202 38.16
1994-95 (estimated) 866 68.56 5 .10
(b) ECONOMICALLY WEAKER SECTIONS
Year All India Karnataka
.t:J_o-: of Houses No. of Houses Amount of No. of workers  Amount released

sanctioned constructed subsidy released covered
(Rs. in lakhs) (Rs. in lakhs)

1992-93 3507 4137 236.43 400 323.20
1993-94 6261 4659 264.13 1306 69.00
1994-95 10180 6719 530.13 - -
GROUP INSURANCE SCHEME
No. of beneficiaries.
Year All India Karnataka
1992-93 - 10,41,822 3,609
1993-94 10,41,822 6,123
1994-95 10,567,048 8,544
[Translation] (c) The agreement is effective from 28th January.

Prevention of Smuggling

4556. SHRI SATYADEO SINGH :
SHRI AMARPAL SING :
SHRI RAMPAL SING :

Will the Minister of FINANCE be pleased to state:

(a) whether India and Russia have entered into any

agreement in regard to prevention of smuggling and
drug trafficking;

(b) if so, the details thereof; and

(c) the date from which it is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir. The Government of Republic of India and
the Government of Russian Federation have signed an
agreement on Cooperation in Combating llicit Traffic in
Narcotic Drugs and Psychotropic Substances.

(b) The agreement provides for exchanging
information and undertaking measures in order to
identify, supress and prevent the criminal activities of
international drug syndicates.

1993.

Smuggling of Cows

4557. SHRI PRABHU DAYAL KATHERIA :
SHRIMAT| BHAVNA CHIKHLIA :

Will the Minister of FINANCE be pleased to state:

(a) whether thousands of cows are being smuggled
every year from India to Pakistan and Bangladesh for
slaughtering; and

(b) if so, the concrete steps taken by the
Government to check smuggling of cows?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b). Some attempts to smuggle
cattle including Cows to Pakistan and Bangladesh
have come to the notice of the Government. Field
tformations are alert to detect and prevent all
smuggling including smuggling of cows. Measure
taken to deter smuggling include strengthening of
anti smuggling formations, erection of border fence;
intensive patrolling and use of equipment like hand
held searchlights, night vision binoculars etc.
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[English)
Jute Modernisation Fund

4558. SHRI SARAT PATTANAYAK: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government have formed a jute
modernisation fund; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b). The Jute Modernisation Fund
Scheme (JMFS) was introduced by the All India Financial
Institutions with the Industrial Finance Corporation of
India Ltd (IFCI) as the nodal agency, In consultation
with the Ministry of Textiles with effect from the 1st Nov.
1986 with a total cor*us of Rs. 150 crores for providing
financial assistance to eligible concerns for undertaking
need based modermsation of their piant and machinery.
Under JMFS provision has been made to sanction
special loan upto 80% of the promoters’ contribution
carrying concessional interest @ 6% p.a. to be repaid
over a period of 12 years including initial moratorium of
6 years both in payment of interest and repayment of
principal.

New NTC Units

4559. SHRI GABHAJI MANGAJI THAKORE: Will the
Minister of TEXTILES be pleased to state :

(a) whether the Government propose to set up more
NTC units In Gujarat State and other parts of the country
dunng the current financial year; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No, Sir.

(b) Does not arise.
[Translation]

Bank Scandals

4560. SHRI RAM TAHAL CHOUDHARY :
SHRI KHELAN RAM JANGDE :

Will the Minister of FINANCE be pleased to state:

(a) the number and nature of bank scandals which
took place during the last two years;

(b) whether the Government have directed the
Central Bureau of Investigation and the Reserve Bank
of India to take measures for curbing the increasing
incidents of bank scandals;

(c) if so, the reasons for issuing such directions;
and

(d) the measures taken in this regard so far and the
outcome thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) to (d). The number of frauds and amount involved
therein reported by public sector banks to Reserve Bank
of India (RBI) during the years 1993 and 1994 are as
follows :

Year Number of frauds Amount involved
(Rs. in lakhs)

1993 2213 32032.43

1994 2266 20007.88

+ U.Sh. 9844000
(Data Provisional)

The nature of fraud cases reported by the public
sector banks can be classified as under :

(i) Misappropriation of Cash tendered by the
banks' constituents and misappropriation of
cash in remittances.

(ii) Withdrawals from deposit accounts through
forged instruments.

(iii) Fraudulent encashment of negotiable
instruments by opening an account in fake/
fictitious names.

(iv) Misappropriation through manipulation of
books of accounts.

(v) Perpetration of frauds through clearing
transactions.

(vi) Misutilisation of delegated powers.

(vii) Openidg/issue of letters of credit, bank
guarantees and instruments without proper
authority.

(viii) Frauds in foreign exchange transactions.

The primary responsibility for preventing frauds s
that of the bank. Whenever a fraud is detected by a
bank or is brough to its notice, a preliminary investigation
is made by the bank based on which a decision s
taken to conduct a thorough investigation departmentally
or to handover the case to the local police or the central
Bureau of Investigation (CBI).

The public sector banks at the instance of
Government and RBI have taken several steps from
time to time for checking corruption and prevention of
frauds. These steps include issue of comprehensive
guideliness by RBI in strengthening the control
mechanism in banks, review of fraud cases on a
continual basis by RBI, setting up of a Special
Investigation Cell in RBI, proper training of operational
personnel etc.
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[English]

Chief Flying Instructor

4561. DR. K.V.R. CHOWDARY: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the flying schools in the country are
facing an acute shortage of chief flying instructors (CFls);

(b) if so, the reasons there or;

(c) the details of the flying training clubs functioning
in the country;

(d) whether these clubs are likely to provide
adequate training to flying students; and

(e) if not, the steps taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GULAM NABI AZAD) : (a) Yes, Sir.

(b) Following liberalisation in the air transport sector
and emergence of private airlines/operators, Chief Flying
Instructors (CFls) get attracted to join to private airlines/
operators because of better career prospects offered by
them. Consequently, a number of experienced Flight
Instructors left the Flying Clubs to join them, resulting
in shortage of CFlIs in some Flying Clubs.

(c) There are 36 Flying Clubs/Institutions/Schools
in India out of which 4 are privately owned.

(d) Yes, Sir.

(e) Do not arise.

Public Sector Banks in Gujarat

4562. SHRI DILEEP BHAI SANGHANI: Will the
Minister of FINANCE be pleased to state:

(a) the number of branches of public sector banks
working at present in tribals and backward areas of
Gujarat alongwith their locations;

(b) the number of branches out of them running in
loss for the last two years as well as current financial
year and details thereof;

(c) whether the Government propose to close down
the branches which are running in l6ss; and

(d) if not, the action being taken by the Government
to make them profitable?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Reserve Bank of India (RBI) have reported
that they do not maintain information relating to branches
of public sector banks functioning in tribal and backward
centres in Gujarat and also the number of such branches
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running in losses. However, District-wise number of
branches of public sector banks in Gujarat as at the
end of December, 1994 is given below :

District Branches District Branches
Ahmedabad 500 Kheda 293
Amreli 77 Mehsana 160
Banaskantha 70 Panch Mahal 94
Bharuch 105 Rajkot 216
Bhavnagar 146 Sabarkantha 91
Dangs 5 Surat 253
Gandhinagar 45 Surendranagar 69
Jamnagar 96 Vadodara 292
Junagarh 155 Valsad 190
Kachahh 122

(c) RBI have reported that in terms of their extent
policy with regard to closure of Bank branches in the
country Including in Gujarat, bank's proposals for closing
of loss making branches located at well-banked urban/
metropolitan centres are considered by them on merits
by two commercial banks (excluding Regional Rural
Banks) the decision for closure of one of the branches
may be taken by the concerned banks by mutual
consultation.

(d) A major factor contributing to the loss in banks
is the high level of non-performing assets. RBI has,
therefore, impressed upon the banks the need to
strengthen their credit apprasial machinery and exercise
close supervision and control over advances.

Nature Tourism

4563. SHRIMATI BHAVNA CHIKHLIA: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the Union Government have identified
some places in Gujarat and other States to promote
nature tourism;

(b) if so, the places identified for the same State-
wise; and

(c) the special funds allocated to each State for the
purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Development
of tourism infrastructure is primarily the responsibility of
the State Govts. Identification of areas where nature
tourism can be promoted is done by the State
Governments.

(c) Government of India provides financial
assistance for activities such as mountaineering,
trekking, camping, water sports, mountain biking, aero
sports etc. depending on the specific and complete
proposal received from the State Governments.
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During1994-95 Deptt. of Tourism has released funds to
the various State Govts. for new and continuing schemes
as per the enclosed Statement.

STATEMENT

Funds Released to Various Statepovts.
during 1994-95

r—\lame of the State Funds Released (Rs.)

VAISAKHA 15, 1917 (Saka)

1. Bihar 2.00,000/-
2. Nagaland 85,000/-
3. Tnipura 7,32,020/-
4. Mizoram 11,74,300/-
5 Madhya Pradesh 3,00,000/-
6. Daman & D 2.00,000/-
7. Andhra Pradesh 22,980/-
8 Kerala 10.00,000/-
9 Lakshadweep 10,00,000/-
10 Uttar Pradesh 5,00,000/-
11 Jammu & Kashmir 23,59.000/-
12. Delhi 12,92,700/-
13 Punjab 11.14,000/-
14 Rajasthan 4,25,000/-
15 Chandigarh 3.11,000/-
16 Himachal Pradesh 18,35,000/-
17  Sikkim 7,60,000/-
18 Maharashtra 30,19,000/-
19 Goa 12,85,000/-

[Translation]

Bank Facilities for Tobacco Trade

4564. SHRI RAMESHWAR PATIDAR: Will the
Minister of FINANCE be pleased to state :

(a) the norms followed by UCO Bank and Indian
Overseas Bank while providing facilities for tobacco
trade;

(b) the number of tobacco traders to whom such
faciities are provided;

(c) whether these banks provide such facilites to
the traders not engaged in export, and

(d) if so, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHIR M.V. CHANDRASHEKHARA MURTHY):
(a) The morms for extending credit facilities by way of
Export Credit, apart from usual credit apprassal followed
by UCO Bank are given below :

(I) Company/firm is to be registered as exporter
with the Tobacco Board and Reserve Bank
of india and the company to furnish RBI
Exporter's Code Number.
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(ii) Antecedents of the company are discussed
with the Tobacco Board and their informal
concurrence obtained.

(iil) The company/firm and the partners to have
proper trade record and sufficient experience
in export of tobacco.

(iv) Staisfactory opimion reports to be obtained
from the existing bankers.

(v) Health Code of the borrowing company
should be stisfactory.

(vi) Satisfactory credit reports on partners and
guarantors of the company to be obtained.

(v) Personal guarantees of all partners/directors
to be obtained.

(vi) The company should secure the advance by
adequate colletoral to the satistactory of the
bank.

(ix) Books and stocks to be verified by a firm of
chartered Accountants once in a quarter.

As regards Indian Overseas Bank, the bank has
reported that they extend packing credits (exports
finance) against indication letters that are produced by
the exporters to procure raw tobacco, from tobacco
auction platforms for Andhra and Mysore crops and
also from dealers registered with Tobacco Board, to
process and to execute such export orders with a
condition that the indication letters are to be followed
by confirmed orders/ letter of credit.

(b) UCO Bank have extended credit to 8 traders
totalling Rs. 33,44 crores for exporting tobacco through
their Guntur branch, and Indian Overseas Bank have
provided export finance credit facilities to 12 exporters.
The total of such credit limits sanctioned by iIndian
Overseas Bank during 1994 is Rs. 72.85 crores.

(c) and (d). UCO Bank has not provided with export
facilities to any non-exporters. However, Indian Overseas
Bank has reported that credit facilities are extended to
tobacco traders who are engaged in domestic sales
also. But the number of such people assisted are a few,
Some of the traders are engaged in supply of processed
and graded tobacco to cigarette manufacturing
companies. Hence to take care of the financial
requirements, need-based credit limits are sanctioned
by Indian Overseas Bank.

[Enghish]
Steps to Check Entry of Animals into Airport

4565. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of CIVIL AVIATION AND TOURISM ge
pleased to state :

(a) whether birds and animals staying into prohibited
zones of airport pose serious threat to air safety;
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(b) if so, whether airports do not have adequate
staff and equipments to ward off birds and animals from
stying into prohibited zones of airports; and

{c) the steps taken by the Government In this regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) Yes, Sir.

(b) and (c). Airport Authority of India (AAl) have
posted required staff and provided equipment to ward
oft birds and animals from straying into the operational
area of airports. AAl provide fencing/operational wall
around the operational area, spray the area with
insecticide to remove the source of bird menance and
take necessary measures to scare away the birds.

Disinvestment Policy by Financial Institutions

4566. DR. R. MALLU : Will the Minister of
FINANCE be pleased to state .

(a) whether there is any policy under consideration
to suggest or direct financial institutions to liquidate
their holdings in blue chip companies to obtain highest
sale value for their investment;

(b) whether any survey has been made in regard
to the benefits of such a disinvestment policy by financial
instituions;

(c) it so, whether the Government is likely to obtain
huge revenues from disinvestment; and

(d) the pros and cons of such a policy?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). All India Financial Institutions (AlFis) follow
their own policies as regards disinvestment of their
share holdings in industrial concerns. It may, however,
be added that Government be that Government had in
May 1990 issued quidelines relating to transactions in
shares of AlFls in order to make such transactions more
open and transparent.

Export to C.I.S. Countries

4567. SHRI P.C. THOMAS : Will the Minister of
COMMERCE be pleased to state:

(a) whether the exports to C.I.S. countries are on
the increase;

(b) if so, the details thereof;

(c) whether the European Countries and U.S.A. are
taking strenuous efforts to increase their exports to these
countries specially export of drugs;

(d) whether this has affected India's prospects of
exports to CIS countries; and

(@) if so, the steps taken by the Government in this
regard?
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THE MINISTER OF STATE OF THE MINISTERY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Yes, Sir.

(b) According to the latest information available
from DGCI&S, exports to 12 countries of CIS Increased
by 7% In the period - April'94 - January '95 (Exports -
Rs. 2143 crores) compared to the figure for the period
April93 - January '94 (Exports - Rs.2001 crores).

(c) to (e). According to the available information
European countries and USA are making efforts to
increase their export to CIS countries specially in regard
to drugs and pharmaceuticals. However, the Government
has adopted a pro-active customised strategy to expand
trade and economic relations with CIS countries. The
principal policy thrust in this regard being followed by
Ministry of Commerce is outlined below :

(I) Singning of new bilateral framework
agreements on trade and economic
cooperation with the emergent countries of
the CIS and substitution of rupee payment
trade by standard convertible currency
trading agreements;

(ii) Evolution of a more liberal credit policy vis-
a-vis CIS states (credits worth US § 55
million have already been advanced to
Central Asian Republics);

(ilf) Liberalisation of the counter-trade regime with
CIS countries;

(lv) Identification and development of more viable
transport and trasit routes -commissioning of
two muiti sectoral study teams to study transit
routes to Central Asia via Iran; initiatives on
developments of the port of Novorssisk for
trade with Russia;

(v) Liberalisation, in consulation with RBI, of
consignment exports and warehousing
regulations;

(vi) Conclusion of bilateral air traffic agreements
and commencement of direct flights to the
new capitals of CIS;

(vli) Encouragement to establishment of direct
business contacts inter-alia through
participation in trade fairs etc.;

(vili) Setting up of Joint Commissions, Joint
Committees and holding of meetings;

(ix) In the special case of Russia, a number of
initiatives have been taken which include;
(a) activation of the Joint Commission and
holding of its successful tirst meeting followed
by intensive follow-ups; (b) high level visits
Including by the Prime Minister and
Commerce Miniser leading to Intensive
discussion with the top Russian leadership;
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(c) relteration by the Russian side of the
commitment to evolve a mechanism to use
debt repayment funds and import of tea,
tobacco etc. on a long term basis; (d)
formation and meeting of a sub-group on
transport to address all transport related
matters; (e) impetus to Joint Venture Bank
etc.

Regarding the exports of drugs to CIS countries,
the Government are aware of the fact that European
countries and USA are making efforts to increase their
exports to CIS countries. However, India still has a lot
of scop to increase her exports of drugs in view of the
fact that Indian drugs offer very competitive price and
are of good quality. They are also well-known in the CIS
market. We have aided CIS countries with supplies of
medicines and the credit lines offered by the Government
to the Central Asian countries are also being utilised for
joint ventures in production of medicines.

[Translation]

Hank Yarn Obligation Rule

4565. SHRI GUMAN MAL LODHA .
SHRI NAWAL KISHORE RAI -
SHRI D. VENKATESWARA RAO :
SHRI BOLLA BULLI RAMAIAH :

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government have imposed such a
“restriction on textiles mills that unless they fulfil the
prescribed target of hank yarn production they would
not be permitted to undertake export of textiles.

(b) if so, the details thereof;

(c) whether the public sector mills have been
exempted from such restrictions;

(d) it so, the reason therefor;

(e) whether the Union Government have received
any request in regard to exemption of yarn
manufacturers operating under the 100 percent export-
oriented units (EOUs) scheme from hank yarn obligation
rule,

(f) if so, the detalls thereof; and

(9) the action taken by the Union Government
thereon?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) and (b). Fulfilment of hank yarn obligation
as determined by the Textile Commissioner has been
prescribed as one of the conditions for the export of
cotton yarn.

{c) No, Sir.
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(d) Does not arise in view of (c) above

(e) and (f). There have been representations from
100% EOUs producing yarn seeking exemption from
the above condition for export of cotten yarn.

(9) Hank Yarn obligation is related to civil delivery
of obligatory varieties of yarn within India. The hank
yarn obligation in the case of 100% EOUs is only related
to the yarn delivered by such units in thé Domestic Tariff
Area. Since the 100% EOUs producing cofton yarn are,
by and large exporting almost their entire production,
the incidence of hank yarn obligation on such 100%
EOUs Is only marginal.

[English]

Non-Fulfilment of Export Obligatione

4569. DR. K.D. JESWANI : Will the Minister of
COMMERCE be pleased to refer to the reply given to
Unstarred Question No. 1426 on August 17, 1990 and
state :

(a) the action taken by the Government against
those companies who failed to fulfil their export
obligations during that period so far,

(b) the details of such companies against which
action is still pending or In the process with the reasons
for delay;

(c) whether the Government will reimpose export
obligation conditions on importing companies to enable
to Government to repay foreign loans taken from |.M.F,,
World Bank and Asian Development Bank, which have
been more than U.S.$ 90 billion by the year 1994, and

(d) if so, the details thereof and the steps being
taken by the Government to settle these cases
expeditiously?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b).
196 firms were reported defaulter on acount of
nonfulfiiment of export obligation imposed on Industrial
licence/FC approval and OG Licences as reported in
the reply of Unstarred Lok Sabha Question No. 1426 dt.
17.8.90 in the years 1985, 1986 and 1987

Of these 73 cases relate to export obligation
imposed on industrial licence/FC approvals. The action
taken in respect of these cases in attached as Statement.

In respect of remaining 123 cases where the export
obligation have been u.posed on C.G. Licences the
latest positioin is being ascertained from the Regional
Offices of DGFT who monitor export obligation in such
cases.

(c) At present no such proposal is under
consideration by the Gowt.

(d) In view of (c) above, does not arise.
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STATEMENT

(I) 9 cases - Export obligation has been
fulfilled.

(if) 1 cases - Export obligation has been
waived.

(iii) 1 cases - The period for fulfiiment of
export obligation has been
extended.

(iv) 5 cases - Based on the information

received from the firms,
Clarifications have been
sought from concerned
Administrative Ministry
regarding fulfilment of expon
obligation.

(v) 57 cases

Under adjudication.

[Translation)
New Airports

4570. SHRI AMAR PAL SINGH :
SHRi PANKAJ CHOWDHARY
SHR! HARIN PATHAK :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) whether the Government are considering any
scheme for the construction of new airports in Uttar
Pradesh and other States.

(b) whether the places have been selected for the
purpose;

(c) if so, the details thereof, State-wise;

(d) the time by which the construction work of new
airports is likely to be started in U.P. and other States;
and

(e) the amount likely to be spent on the construction
of these new airports, State-wise?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) - (a) to (e). Airports
Authority of India (AAl) has no plan to construct any
new airport in Uttar Pradesh. It is proposd to set up new
airports at Kargil in Jammu & Kashmir, Tura in
Meghalaya and Lengpui in Mizoram at a cost of Rs. 25
crores, Rs.7.20 crores and Rs. 45 crores respectively.
The work at Tura and Lengpui airports is likely to
commence in 1995-96. The AAl is carrying out a
feasibility study on Kargil airport.

[English]
Funds to Gujarat by Nabard
4571. SHRI ARVIND TRIVEDI :
SHRI N.J. RATHVA :
Will the Minister of FINANCE be pleased to state:

(a) the amount of funds provided by NABARD to
Gujarat under various schemes during the last three
years and current year, so far scheme-wise;

MAY 5, 1985

Written Answers 76

(b) the number of farmers benefited therefrom during
the period particularly in the tribal areas of Gujarat; and

(c) the amount of loan recovered so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) National Bank for Agriculture and Rural Development
(NABARD) provides refinance facilities to various
agencies under schematic lending. The details of
pupose-wise disbursements made by NABARD in
Gujarat State during the last three years is given in the
enclosed Statement. .

(b) The number of small farmers benefited by the
refinance assistance disbursed by NABARD “nde:!
schematic lending during the years 1992-93 and 1993-
94 is as under :

Year No. of farmers (in lakhs)
1992-93 1.05
1993-94 1.14

Data on farmers separately In respect of tribal areas
of the State is not available.

(c) The amount repaid by banks to NABARD during
the last three years under schematic lending in Gujarat
State was as under :

Year Amount (Rs. crores)

1991-92 86.13

1992-93 91.00

1993-94 107.28
STATEMENT

Purpose-wise Refinance Disbursed by NABARD io
Various Agencies under Schematic Lending in
Gujarat during the year 1992-93, 1993-94 & 1994-95

(Tl January, 1995). *

1992-93 1993-94: 1994-95

Purpose
(till Jan-
uary 1995)
1 2 3 4
Minor Irriagation 2119 2465 1296
Land Development 57 116 33
Farm Mechanisation 3989 5503 4322
Plantation/Horticulture 37 82 30
Poultry/Sheep/Piggery 46 96 69
Fisheries 103 100 195
Dairy Development 834 1342 509
Storage and Market Yards 439 947 102
Forestry 53 97 84
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1 2 3 4
Gobar Gas Plant 5 - -
Non-Farm Sector 2021 3501 1968
Other 48 2 116 *
IRDP 2931 2627 898
Total 12682 16878 9922

* Includes refinance amount of Rs.52 lakhs disbursed under
SC/ST Action Plan

[Translation]

Binded Labour

4672. SHRI PANKAJ CHOWDHARY :
SHRI RAM PAL SINGH :
SHRI RAM SINGH KASHWAN :

Will the Minister of LABOUR be pleased to state :

(a) whether any Committee has been constituted
by the Government to ascertain the progress made in
abolishing the bonded labour;

(b) f so, the details thereof, and

(c) the time by which the said Committee is likely
to submit its report?

THE MINISTER OF LABOUR (SHRI PA, SANGMA):
(a) No, Sir.

(b) and (c). Question does not arise.

Textile Policy

4573. SHRI KUNJEE LAL :
SHRI MAHESH KANODIA

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government propose to make certain
changes in the present Textile Policy;

(b) if so, the details thereot, and
(c) the reasons therefor?

THE MINISTER FOR TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No, Sir.

(b) and (c). Do not arise.
[English]
Deployment of Camels to Prevent Smuggling

4574. SHRI SHANKERSINH VAGHELA: Will the
Minister of FINANCE be pleased to state:

(a) whether Bhuj Customs division employs
cameling on smuggling prevention duties in desert
areas of Kutch in Gujarat;
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(b) if so, the details thereof including the time since
when the cameling has ben employed for such duties;

(c) whether the Government are aware that the
number of camel riders is more than the number of
camels; and

(d) the measures the Government are taking to
reduce the number of camel riders and the expenditure
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
(a) to (d). Information is being-collected and will be laid
on the Table of the House.

Mobilisation of Public Deposits

4575. SHRI AMAR ROYPRADHAN : Will the

Minister of FINANCE be pleased to state -

(a) whether the Government are aware of the
present trend of Government/private companies
mobilising public deposits in big way adversely affecting
the growth of deposits in nationalised banks; and

(b) if so, the steps being taken to increase public
deposits in nationalised banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) and (b). The information is being collected and will
be laid on the Table of the House.

[Translation]
Plantation Labour

4576. SHRI BHUBANESHWAR PRASAD MEHTA:
Will the Minister of LABOUR be pleased to state:

(a) whether any facility has been made available to
impant education to the children of the workers of tea
plantation;

(b) if so, the details therof;

(¢) the company-wise amount allocated for this
purpose during each of the last three years; and

(d) the company-wise amount spent for this purpose
during the above mentioned period?

THE MINISTER OF LABOUR (SHR! PA. SANGMA)
(a) to (d). The information is being collected and will be
placed on the Table of the House.

{English]
Project Loans by Financial Institutions

4577. SHRI AMAL DATTA : Will the Minister ot
FINANCE be pleased to state :

(a) the details of project loans sanctioned in the
country during each of the last three years by financial
institutions and banks, separately, State-wise;
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(b) the amount disbursed against each such
sanction;

(c) the value of production; and

(d) the generation of employment expected against
each such sanction and realised against each completed
project?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR1 M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). The information is being collected and will be
laid on the Table of the House to the extent available.

Gurupadswamy Committee

4578. SHRI MAHESH KANODIA : Will the Minister
of LABOUR be pleased to state °

(a) whether the Government have constituted the
Child Labour Cell, Child Labour Advisory Board and
Child Labour Technical Advisory Committee as per the
recommendations of the Gurupadswamy Committee;

(b) if so, the details thereof; and

(c) the work undertaken by those bodies during
each of the last two years?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) Yes, Sir.

(b) and (c). Child Labour Cell in the Ministry of
Labour has been set up in 1979. The Cell is concerned
with the formulation, coordination and implementation
of policies and programmes for the weltare of working
children. Under the National Child Labour Policy, 1987
- Project Based Plan of Action, 9 National Child Labour
Projects (NCLP) were under implementation in five
States during 1993-94 covering 7000 children. Twelve
National Child Labour Projects (NCLP) in 1994-95 are
under implementation in eight States covering
approximately 14,000 children. A major activity taken
up under the NCLP is establishment of special schools
to provide basic needs like non-formal education,
vocational training, supplementary nutrition etc., to the
children withdrawn from employment.

(i) The Child Labour Cell grants financial assistance
to voluntary organisations to take up action-oriented
projects for child labour. Voluntary agencies are being
financially assited to the extent of 75% for taking up
welfare projects for working children under a grant-in-
aid scheme. During 1993-94, the Cell has rendered
financial assistance to 6 projects of voluntary
organisations. During 1994-95, financial assistance was
given to 11 voluntary organisations in the field of child
labour for implementation of continuing as well as new
projects for the welfare of the working children, to
provide non-formal education, supplementary nutrition,
health care and vocational skill training.

(ii) The Child Labour Mini Advisory Board was
formed on 4.3.1981. The Board has been set up to
review the implementation of the existing legislation
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administered by the Central Government, suggest
legislative measures as well as welifare measures for
welfare of working children, recommend industries and
areas where there must be progressive elimination of
child labour. The Child Labour Advisory Board in its
meeting held on 19.4.93, inter-alia, recommended
evaluation of National Child Labour Projects, progressive
elimination of child labour In States and also
recommended initiation of efforts in Jaggampet In
Andhra Pradesh and Mandsaur in Madhya Pradesh to
totally eliminate child labour in these two districts. The
Child Labour Advisory Board was re-constituted on 2nd
November, 1994,

(iii) The child Labour Technical Advisory Comittee
has been constituted on 3.8.1987 under Section 5 of
the child Labour (Prohibition & Regulation) Act, 1986 to
advise the Central Government for the purpose of
addition of occupations/processes to the Schedule
under Section 3 of the Act. On the basis of the
Committee's recommendations, one occupation and
seven processes have been added so far to the
Schedule to the child Labour (Prohibition & Regulation)
Act, 1986.

[Translation]
Revival of Sick Small Scale Industries

4579 SHRI RAM PUJAN PATEL :
DR. LAL BAHADUR RAWAL :

Will the Minister of FINANCE be pleased to state:

(a) the details of the schemes formulated to make
the sick small scale Industries financially viable;

(b) the quantum ot financial assistance provided by
the Union Government and State Governments to these
industries during each of the last two years and current
year; and

(c) the extent of success achieved in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
(a) The Reserve Bank of India (RBI) has reported that
it has issued guidelines to scheduled commercial banks
for tackling the problems of sick small scale industrial
(SSI) units. These guidelines, inter-alia, Include definition
of sick SSI units, viability norms, incipient sickness as
also reliefs/concessions from banks/financial institutions
for implementation of packages in the case of potentially
viable units.

(b) and (c). The data reporting system of RBI does
not generate the information in the manner asked for.
However, according to information furnished by RBI, as
at the end of March, 1994 (latest available) there were
256452 sick SSI units with Rs 3680.37 crores
outstanding to scheduled commarcial banks. Out of
these 16580 units were considered potentially viable
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and in 2607 cases viability was yet to be decided. Of
the viable units, 11376 units were under nursing
programme as on that date.

Financial Assistance to Gujarat by LIC

4580. SHRI RATILAL VERMA : Will the Minister of
Finance be pleased to state:

(a) the amount of financial assistance provided by
the Life Insurance Corporation to Gujarat tor its various
schemes during each of the last two years;

(b) the details of the schemes being considered for

financial assistance by the L.I.C. during the current year,
and

(c) the amount earmarked for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Requisite Information is as under :

Item 1993-94 1994-95*
(Rs. in crores)

Investment in State Govt. Bonds
debentures & State Govt.

Guaranteed Securities ) 45 95 32.95

Loans to State Govt. under

Plan assistance 62.36 77.11

Private Sector loans Equity &

Debentures 110.75 under
compilation

* Figures are provisional.

(b) and (c). LIC makes investments in State
Government and other Government Guaranteed
Marketable Securities and renders loan assistance to
Socially Oriented Sectors, e.g. State Housing Apex
Cooperatives, State Electricity Boards, Stae Road
Transport Corporations, Municipalities, Zila Parishads
etc. The amount to be allocated by the LIC under these
schemes is yet to be finalised by the Planning
Commission.

[English]
Mahila Cooperative Banks

4581. SHRI! HARIBHAI PATEL :
DR. LAL BAHADUR RAWAL :

Will the Minister of FINANCE be pleased to state:

(a) the number of the Mahila cooperative Banks
functioning In the country, State-wise;

(b) whether the Union Government have received
any proposal from various State Governments for
~ opening of some more banks;

(c) it so, the details thereof, State-wise; and
(d) the reaction of the Union Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) There are 47 Mahiia Cooperative Banks functioning
in the country at present. The State-wise position is as
under :

State No. of Mahiia Banks
Andhra Pradesh 2
Gujarat 7
Karnataka 6
Madhaya Pradesh 2
Maharashtra 28
Manipur 1
Goa 1
Total 47

Reserve Bank of India (RBI) have also issued
licences to 8 Mahiia Banks which are expected to
commence banking business within 12 months from the
date of issue of licence. State-wise position of these 8
Mahila banks Is as under :

State Mabhiia Bank
Karantaka 2
Maharashtra 3
Madhya Pradesh 1
Rajasthan 2
Total 8

(b) to (d). RBI have reported that 20 proposals for
organisation of Mahiia banks have ben received by
them and these are at various stages of finalisation.

Economic Reforms

4582. SHRI P. KUMARASAMY : Will the Minister of
FINANCE be pleased to state :

(a) whether some eminent economists have
expressed concern over the rising prices; disinvestment
in public sector and erosion of investment in the social
sector as reported in the "Hindu" dated February
27,1995;

(b) it so, the details thereof; and

(c) the action taken or proposed to be taken by the
Government to ensure that the interests of vuinerable
sections of people are not adversely affected due to the
economic reforms?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). As per News Item captioned “Reforms have
pitfalls, says Economist” published in the Hindu dated
February 27,1995, 13 eminent Economists expressed
concern over the rising prices, dis-investment in the public
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sector and erosion of investment in the social sector.
Econc Tists have specifically stated that the vulnerable
sections had been adversely affected by the new
policles and despite 6 good monsoons, the nation
continues to be in the throes of double digit inflation.
They have also critisized the sale of shares of public
sector enterprises at significantly below market prices.

(c) The Government does not agree with the
assessment made by the Economists. Significant
impiovement have taken place in all the sectors of the
economy in the post-policy period. However, recognising
that fruits of growth will take time to reach some of the
poorest and weakest sections of our society and to
ensure that they too derive benefit in the short run the
Government has given the highest priority to
strengthening programmes of rural development,
employment generation, primary education, primary
health and other key social sectors piogrammes. The
allocation for rural development has been increased by
148 percent from Rs. 3100 crores in 1992-93 (BE) to
Rs 7700 crores in 1995-96 (BE). Over the same period
the allocation for education has been increased by 92
percent from Rs. 952 crores to Rs. 1825 crores, that on
health by 122 percent from Rs. 302 crores to Rs.670
crotes and that on welfare, family weltare, woman and
child development by 64 percent from Rs 1982 crores
to Rs. 3251 crores.

Security Systems at Banks

4583. SHRI V. SHRéENIVASA PRASAD :
SHRI TARA SINGH .

Will the Minister of FINANCE be pleased to state:

(a) whether the public sector banks in the country
lack proper secutity system;

(b) if so, the details of such security lapses incurred
in public sector banks during the last three years,

(c) whether the Government have examined the
causes of such lapses;

(d) if so, the details thereof. and

(e) the measures taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). The details of incidents of bank robberies/
dacoities during the years 1991, 1992 & 1993 as
reported by ‘public sector banks to Reserve Bank of
India are given below :

Year No. of incidents Amount involved
(Rs. in lakhs)
1991 121 475.42
1992 88 200.37
1993 89 282.82

{Data Provisional)
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The public sector banks have been advised of
several measures of strengthening their security
arrangements. These include classification of branches
into specified categories depending on various factors,
setting up of Central Security Cell in Reserve Bank of
India for looking into all aspects of security and to
provide guidelines to banks relating to security
arrangements, constitution of State level security
committees, etc. Security measures implemented by the
banks are reviewed on an on-going basis and such
further action as considered appropriate is taken.

11th Convention of Indian
Association of Tour Operators

4584, SHRI RABI RAY Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the 11th convention of Indian
Association of Tour Operators was held recently,

(b) if so, the details thereof,

(c) whether a decision was taken to give a boost to
student travel and pilgrim tourism in order to develop
domestic tounsm; and

(d) f so, the detials thereot?

THE MINISTER OF CIViL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Yes, Sir.

(b) The 11th Convention of Indian Association of
Tour Operatos was held from 9th - 12th April 1995 in
Delhi. The Prime Minister of India inaugurated it on
10th April, 1995 at Vigyan Bhawan. The Convention
was attended by around one thousand -delegates from
India and abroad, besides senior officials of Ministry of
Civil Aviation and Tourism and other related Ministries
and Department connected with the travel trade.

(c) and (d). One full session was devoted to
Domestic Tourism where the emphasis was to boost
student travel and pilgrim tourism in the country.

[Transiation]
Child Labour

4585. SHRI VISHWESHWAR BHAGAT: Will the
Minister of LABOUR be pleased to state:

(a) the details of the labour laws under which child
labour has been prohibited,

(b) whether any machlnery has been set-up to
monitor the effective implementation of these laws;

(c) whether there is any proposal to amend Child
Labour (Prohibition and Regulation) Act, 1986 for
eftective implementation of child labour laws; and

(d) if so, the details thereof and the time by which
appropriate leglslation is likely to be introduced in
Parliament?
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THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) The Child Labour (Prohibition & Regulation) Act,
1886, prohibits the employment of children below 14
years of age in specific occupations and processes
contained in Parts A&B of the Schedule to the Act. It
also regulates working conditions of children in non-
prohibited employments. It provides for penalties for
violation of the law.

In addition to this Law, there are protective and
prohibitory provisions in various labour Laws as well,
such as the Factories Act, 1948, the Mines Act, 1852,
the Motor Transport Workers Act, 1961, the Bidi and
Cigar Workers (Conditions of Employment) Act, 1966.

(b) The Government of India monitors the
enforcement of the Child Labour (Regulation &
Prohibition) Act, 1986 both in the Central and States
spheres.

(c) and (d). A proposal to amend the Child Labour
(Prohibition & Regulation) Act, 1986 is under
consideration of the Government to make it more
effective.

[English]
Child Labour

4586. KUMARI FRIDA TOPNO : Will the Minister of
LABOUR be pleased to state -

(a) whether recently some child labourers had been
rescued by a social group In the carpet looms in a
village near Allahabad,

(b) if so, the details thereof, and

(c) the manner in which the Government propose to
eliminate child labour from the country and provide
funds for rehabilitation of such child labourers?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) to (c). The information is being collected and will be
laid on the Table of the House.

[Translation]
Prices of Yarns

4587. DR. CHINTA MOHAN :
SHRI NAWAL KISHORE RAI :
SHRI SHRAVAN KUMAR PATEL :

Will the Minister of TEXTILES be pleased to state:

(a) whether the prices of ditferent types of yarn
have increased enormously since 1993;

(b) if so, the Increase registered in respect of each
type of yarn over the years, giving comparative figures
as on January 1,1993, January 1,1994 and January
1,1995;

(c) The teasons for increase in the price of these
yarns; and
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(d) the extent upto which It has affected the
employment of weavers?

THE MINISTER OF TEXTILES (SHR!I G. VENKAT
SWAMY): (a) Yes, Sir.

(b) Data in respect of prices of different types of
yarn during last 3 years are given below :

Iltems Prices as on
1.1.93 1194 1195

Cotton Yarn (Hank)

(Wtd. Average) 61.31  68.05 92.65
Cotton Yarn (Cones)

(Wtd. Average) 71.50 77.43 105 48
Cotton Yarn (Hosiery)

(Average) 69.63 69.75 94 18
Poly. Viscose Blended Yarn

(Average) 144,41 137.66 -14804
Poly. Cotton Blended Yarn : .
(Average) 126.13 136.88 -153.12
Viscose Filament Yarn

(Wtd. Average) 187.78 196.24 194 54
Nylon Filament Yarn

(Wtd. Average) 191.44 196.54 158.74
Polyester Filament Yarn

(Wtd. Average) 182.00 172.00 176.00
Partially Oriented Yarn

(Average) 160.03 150.55 153 20
Texturised Yarn (Average) 163.65 166.44 159 97

(c) The reasons for increase in the price of these
yarns has been due to increase in input costs including
the cost of basic raw materials.

(d) Report had been received that some of the
powerioom units in salem, Erode and Coimbatore
Districts observed closure for certain days in January
‘94 allegedly in protest of the high prices of yarn. The
hike in price has been felt by the handloom sector also.
But the Government of India has no information about
the extent upto which'the employment of the powerloom
and handloom weavers was affected due to the price
hike of cooton yarn.

[English]
Medical Insurance Scheme

4588. SHRIMATI CHANDRA PRABHA URS : Will
the Minister of FINANCE be pleased to state :

(a) the names of insurance companies owned by
the Government of India having Medical Insurance

Scheme;

(b) whether dental treatment is covered as part of
the medical insurance;
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(c) if not, the reasons therefor;

(d) whether India is the only country not having an
insurance scheme which covers dental treatment; and

(e) the remedial steps the Government propose to
take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). All the four subsidiaries of the General
Insurance Corporation of India (GIC) viz. National
Insurance Company Limited, New India Assurance
Company Limited, Oriental Insurance Company Limited
and United India Insurance Company Limited issue
medi-claim policies. Dental treatment which is outdoor
treatment is not covered under the terms of this policy.
It outdoor treatment is also required to be covered under
this policy, the premium charges will go up steeply and
the policy will become unviable. Dental treatment is
excluded from coverage in the medical policies issued
in some overseas markets also.

[Translation]
Non Banking Financial Institutions in Maharashtra

4589. SHRI VILASRAO NAGNATHRAO
GUNDEWAR :

SHRi ANNA JOSHI :
Will the Minister of FINANCE be pleased to state.

(a) the details of the non-banking financial
institutions permitted by the Reserve Bank of India for
operating in Maharashtra, location wise,

(b) whether the Government are aware that these
institutions have duped the depositors in large scale;

(c) if so, whether the Government propose to impose
a ban on such institutions;

(d) it not, the reasons therefor; and

(e) the remedial measures taken/proposed to be
taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Reserve bank of India (RBI) has reported that 8208
non-banking financial companies (NBFCs) registered
in the State of Maharashtra were on the mailing list of
RB! as on 31st December, 1994. Apart from this, there
are companies registered in other States having
branches in Maharashtra. Information regarding location
of branches is not available with RBI. NBFCs do not
require prior permission from RBI| for commencing their
business.

(b) RBI has reportedly received some complaints
from public regarding non-refund of matured deposits.

(¢) and (d). RBI has till date issued orders on two
financial companies registered in Maharashtra and two
other companies, registered in West Bengal and having
a number of branches in Maharashtra, prohibiting them
from accepting further deposits from any person.

MAY 5, 1995

Written Answers 88

(e) RBI has proposed some amendments to the
RBI Act to regulate more effectively the activities of the
NBFCs.

[English]
Branches of Dena Bank in Bihar

4590. SHRI ATAL 'BIHARI VAJPAYEE : Will the
Minister of FINANCE be pleased to state :

(a) the number of branches of Dena Bank in Bihar
as on December 31, 1994,

(b) the level of expansion/growth of branches ot
Dena Bank in various regions of Bihar since the
inception of its business in 1967; and

(c) the reasons for the slow growth/expansion?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) As reported by Reserve Bank of India the number
of branches of Dena Bank in Bihar as on December,
1994 is 9.

(b) and (c). The information is being collected and
to the extent available will be laid on the Table of the
House

Import of Raw Silk

4591. SHRI DWARAKA NATH DAS : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Government are aware that
sericulture, which is the major cottage Industry of North-
East, is presently in shambles;

(b) whether raw-slik is being imported from China
and Japan;

(c) if so, the reasons therefor; and

(d) the measures taken or proposed to be taken to
revitalise sericulture in these States?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (d). The raw silk production of the Region
has increased from a level of 800 tonnes in 1991-92 to
890 tonnes in 1993-94. Data for 1994-95 is not available.

Among the various measures being taken to speed
up development of sericulture In the Region, the major
ones are establishment of a Central Muga Research &
Training Institue by the Central Silk Board at Jorhat in
Assam and formulation of a comprehensive Action Plan
for development of sericulture which is to be
implemented by the Central silk Board and the States
of the North-Eastern Region.

In so far as import of raw silk is concerned, it may be
stated that in order to enable Indian silk exporters to
compete effectively In international markets, they are
allowed the facility to import their raw silk requirements
from various countries (including China and Japan) only
for export production, at international prices, under the
Advance Licensing Scheme.
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Development of Tourism in Karnataka

4592. SHRI C.P. MUDALA GIRIYAPPA :
SHRI V. KRISHNA RAO :
SHR! K.G. SHIVAPPA :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state : .

(a) whether some private firms in Singapore and
Malaysia are keen to invest in Karnataka for development
of tourism;

(b) if so, the details thereof,

(c) whether these firms also propose to construct
an international convention centre in Bangalore, and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (d). Two Singapore
based companies viz. M/s Chestertield International
Private Limited and M/s Redevco Private Limited have
signed the Memoranda of Understanding with the State
Government of Karnatak for building of five 4-Star hotels
in Bangalore, Mysore, Hassan Shimoga and Hampi and
for construction of an international convention centre in
Bangalore City and establishment of a Limousine and
coach service company. The convention centre will have
an outlay of Rs. 400 crores approximately and the
complex will consist of a big convention centre,
Exhibition Hall, 5-Star Hotel, shopping-cum-
Entertainment Complexes, Service Apartments and
Tourism Training Institute. .

A Malaysian based company has also shown
interest to invest in Karnataka for development of
Tourism This company has signed a Memorandum of
Understanding with a Karnataka based Indian company
in this regard. The project involves construction of a 4
star hotel, a convention and trade centre, a 18 hole golf
course and an amusement park.

Money Inflow Through GDR

4593. SHRI SULTAN SALAHUDDIN OWAISI : Will
the Minister of FINANCE be pleased to state :

(a) whether the objectives of raising money through
global depository receipts and the total dollar inflow
during 1993-94 has been achieved;

(b) if so, the details thereof;

(¢) the main reasons of losses made by R.B.l. on
dollar inflows;

(d) whether any concrete steps in this regard have
been worked out to control the inflow of dollar;

(@) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Yes, Sir. Corporate entities are being
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permitted, based on certain eligibility criteria, to raise
funds from International Capital markets through the
issue of Global Depository Receipts (GDRs). Druing
1992 4 Indian companies have launched GDR Issues
totalling US $ 1522.441 Million.

(c) to (f). Large capital inflows can have monetary
implications. As a consequence, RBI from time to time
undertakes sterilisation measures such as open matket
operations. This can entail a cost depending on the
yield differential between domestic securities and foreign
interest rates. In order to moderate capital inflows,
effective from 28th Octobar, 1994 companies issuing
GDRs are required mandatorily to retain the issue
proceeds abroad and repatriate the proceeds as the
when expenditures are actually incurred on the approved
lend uses.

Indian Workers in Gulf Countries

4594. SHRI N. DENNIS : Will the Minister of
Labour be pleased to state :

(a) whether there is decline in the number of
recruitment of Indian workers in Gulf Countries;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to promote
the flow of Indian workers in those countries?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) No, Sir.

(b) Does not arise.

(c) Emigration procedure has been further simplified
by bringing the following six additional categories of
workers under ‘Emigration Check Not Required (ECNR)'
category w.ef. 4.10.1991 :

(i) Supervisors (all professions);

(Il) Skilled Workers (all professions);

(iii) Semi-skilled workers (all professions);

(iv) Light/Medium/Heavy vehicle Drivers;

(v) Clearical workers of all categories including

stenographers, store-keepers, time-keepers,
typists etc.

(vi) Cooks excluding those in domestic
employment

This is intended to promote emigration of Indian
workers abroad.

Theft Cases at Airports

4595. DR. VASANT NIWRUTTI PAWAR: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) the number of theft cases reported by
passengers at ditferent airports of the country during
the fast two years;
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(b) the number of cases successfully solved and
whether any compensation has been given to
passengers against unsolved cases; and

(c) the steps contemplated to prevent such thefts?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c) All theft cases
reported by the passengers at the airports are handled
and pursued by the respective state police authorities.
no centralised information Is maintained by the Airports
Authority of India in this regard nor do they have
information about police in/estigations and their results.

[Translation]

Modernisation of Textile Mills

4596. DR. PR. GANGWAR : Will the Minister of
TEXTILES be pleased to state :

(a) the amount sanctioned by the Government to
various public sector textile mills for modernisation
during the last year;

(b) whether the Government have assessed the
modernisation work of those mills and their efficiency
after the expenditure incurred on the modernisation of
these mills,

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No funds for modernisation were
sanctioned to National Textile Corporation Limited and
British India Corporation Limited during 1994-95.

(b) and (c). Does not arise.

(d) Based on the modernisation/revival plan
prepared by the Textile Research Associations and
endorsed by the Labour Ministry's Special Tripartite
Committee, a revised Turn Around Strategy for
modetnisation/revival of the NTC mills is under
consideration of the Government Since the cases of 8
out of 9 subsidiaries of the NTC have been referred to
the BIFR, and final scheme that may emerge would
requine the approval of the BIFR before implementation.

[English]
Stake of Financial Institutions in Companies

4597. SHRI RAM KAPSE ‘- Will the Minister of
FINANCE be pleased to state :

(a) whether the Finance Ministry has formulated a
policy regarding the role of Financial Institutions (Fls) in
compantes in which they hold substantial stakes; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). All India Financial Institutions (AlFlIs) have
their own policies for safeguarding their interest in
companies assisted by them. Fis have also evolved
guidelines in respect of nominee directors appointed
by them on the Boards of assisted companies. These
guidelines also take Into account instructions issued on
the subject by Government from time to time.

Cooperative Textile Mills

4598. SHRI SHRAVAN KUMAR PATEL :
SHRIMATI VASUNDHARA RAJE :
Will the Minister of TEXTILES be pleased to state.

(a) whether any priority is accorded to cooperative
sector in the matter of setting up of cotton textile mills;
and

(b) if so, the number of textile mills proposed to be
set up in the cooperative sector during the current
financial year, State-wise?

THE MINISTER OF THE TEXTILES (SHRI G. VENKAT
SWAMY): (a) No, Sir.

(b) Does not arise.

[Translation]

Majull River Island

4599. SHRI KABINDRA PURKAYASTHA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the Government of Assam have
requested the Union Government to declare Majuli River
Island of Assam as tourist spot;

(b) if so, the details thereof; and

(c) the decision taken by the Union Government in
the regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM.
(SHRI GHULAM NABI AZAD): (a) No, Sir.

(b) and (c). Does not arise.
[English]
Import of Coffee/Coffee Seeds

4600. SHRI C. SREENIVAASAN :
SHRI MULLAPALLY RAMCHANDRAN :

Will the Minister of COMMERCE be pleased to state:

(a) whether there is any shortage in supply of coffee
seeds in the country during the last one month;
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(b) if so, the reasons tharafor,

(c) whether the Government have taken any decision
for importing coffee/coffee seeds during 1994-85 and
1995-96;

(d) if so, the details thereof including the conditions
under which such import Is effected;

(e) whether any representations have been received
from the coffee growers of Kerala, Karnataka and Tamil
Nadu against the import of coffee;

(f) it so, the reaction of the Government In this
regards; and

(9) If not, the steps taken by the Government to
meet the domestic demand of coffee and coffee seeds?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.

(c) and (d). Import of roasted/decaffeinated coffee
(in bulk package) has been allowed under Open General
Licence from 1st April, 1995 at normal duty

(e) Yes, Sir.

(f) and (g). Since the international price of coffee is
almost at par with the domestic price, import of roasted/
decaffeinated coffee is not likely to affect the Interests
of the growers. On the other hand it will improve the
domestic avallability in cae of any future shortage in the
internal market. It may also have a restraining effect on
high prices.

Sales Centers of NTC

4601. SHRI PARAS RAM BHARDWAJ :
DR. LAL BAHADUR RAWAL :

Wil the Minister of TEXTILES be pleased to state:

(a) the number of showrooms/sales centres of the
National Textile Corporation along with their locations
in the country, State-wise;

(b) the number of shwrooms/sales centres proposed
to be set up during the current financial year, State-
wise; and

(c) this funds earmarked therefor?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) A Statement indicating the number of the

existing showrooms/sales centres of the NTC and their
location, State-wise is enclosed.

(b) NTC does not propose to set up any new
showrooms/sales centres during the current financial
year.

(c) Does not arise.
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_STATEMENT

S.No. Number of Showrooms Name of the State/U.T.

1. 27 Andhra Pradesh
2. 6 Assam
3. 286 Bihar
4. 9 Gujarat
5. 8 Haryana
6. 2 Himachal Pradesh
7. 4 Jammu & Kashmir
8. 23 Karnataka
9. 18 Kerala
10. 12 Madhya Pradesh
11. 29 Maharashtra
12. Meghalaya
18. 8 Orissa
14. 6 Punjab
15 10 Rajasthan
16 65 Tamil Nadu
17 55 Uttar Pradesh
18 71 West Bengal
19. 16 Delhi
20. 2 Chandigarh
21. 1 Daman & Diu
22. 1 Pondicherry
Total 400

Migration of Labour

4602. PROF. K.V. THOMAS : Will the Minister of
LABOUR be pleased to state :

(a) whether the Government are aware that a large
number of labourers migrate from Raipur and Bilaspur
divisions and also from Dhar, Jhabua and Khargone
districts of Madhya Pradesh in other States in search of
employment every year after the monsoon months;

(b) whether the Government are aiso aware that a
vast majority of them are exploited and under-paid by
their employers and in some cases are even kept as
bonded labourers;

(c) whether any estimate of the number of these
migrating labourers has been made;

(d) if so, their number and if not, whether any such
survey is likely to be made; and

(e) the steps the Government propose to take for
creating job opportunities for such labourers locally and
also to ensure that exploitation of these labourers is
stopped?
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THE MINISTER OF LABOUR (SHRI PA. SANGMA):
{a) to (d). The information is being collected and will be
laid on the Table of the House. ’

(e) The problem Is sought to be tackled through a
multi-dimensional course of action viz. improvement of
rural infrasturctural facilities, diversification to non-farm
activities, skill improvement programmes, financial
assistance to promote self employment and optimising
the use of land resources etc. From 1993-94, two more
important wage employment programmes, namely
Intensified Jawahar Rojgar Yojna (IJRY) in 120 backward
districts in the country and Employment Assurance
Scheme (EAS) in more than 2000 backward and tribal
blocks in the country are under implementation. The
Inter-State Migrant Workmen (Regulation of Employment
and Conditions of Service) Act, 1970 and the Inter -
State Migrant workmen (Regulation of Employment and
Conditions of Service) Central Rules, 1980 regulate the
wages and working condition of migrant workmen who
are recruited through contractors. The Act provides for
the registration of establishments, licensing of
contractors, wages and welfare facilities and cognizance
of offences etc.

[Transiation]
Facilities to Foreign Tourists

4603. SHRIMATI SHEELA GAUTAM :
SHR! RAJESH KUMAR :
SHRI RAMESHWAR PATIDAR :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) whether the Union Government have given any

travelling facilities or concessions to foreign tourists;
and

(b) it so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Government
have set up 18 Tourist information Counters at domestic
and international airports; 21 Tourist Offices in India
and 18 Tourist Offices overseas which Impart touristic
information, which includes information about
reservation and other facilities available. Government
does not give any concession to foreigh tourists.

[English]
import ot Equipment
4604. SHRI MANIKRAO HODLYA GAVIT : Will the

Minister of COMMERCE be pleased to state :

(a) whether the Government have permitted for the
import of certain special equipment to effectively deal
with drought situation in the country;
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(b) it so, the details thereof,

(c) whether the Government have received any such
application for imports of collapseable containers for
providing drinking water to the drought effected areas
more efficiently and more economically in view of the
shortage of road tankers from any State Goverment,
semi-Government organisation or private sectors;

(d) if so, the detalls thereof; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) No, Sir.

(b) to (e). Does not arise.

Custome Cleapance of Calicut Bound Passengers

4605. SHRIMATI SUSEELA GOPALAN : Will the
Minister of FINANCE be pleased to state :

(a) whether the .Customs Clearance for the Calicut
bound international passengers are still being carried
out in Bombay Airport;

(b) if so, the reasons therefor, and

(c) the reasons for not carrying out this customs
clearance exercise at Calicut Airport for the International
air passengers, after internationalisation of the Bombay-
Calicut sector?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c). Where the Calicut bound
international passengers choose to avail the in-transit
facility in the internarional airport for proceeding to
Calicut by international flights, they are not subject
to any customs clearance formalities at Bombay's
Sahar Airport. But where Calicut-bound passengers
disembark at Bombay as international passengers
and avail Bombay-Calicut transfers by domestic
flights, such passengers take the customs clearance
formalities at Bombay Sahar Airport.

Export of Seeds.

4606. SHRIMATI SUMITRA MAHAJAN : Will the
Minister of COMMERCE be pleased to state :

(a) the total quantity of seeds and planting materials

exported and the foreign exchange earned therefrom
during each of the last three years; and

(b) the steps being taken by the Government to
boost the export of these items?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) The total
quantity of seeds and planting materials and foreign
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exchange earned therefrom during the last three years
are as under :
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QTY : In MTS. Value : in Rs. Crores.
YEAR QUANTITY VALUE
1991-92 8419 16.09
1992-93 7024 23.84
1993-94 9139 24.50

Source - DGCI&S, Calcutta

(b) Measures adopted to encourage export of seeds
include, exports being allowed without restrictions except
in certain categories which form part of the Negative
List of Exports under the Exim Policy, reduction in import
duties, tax benefits for in -house research and
development and pre-shipment and post shipment credit
at concessional rate of interest.

Proposal to Lease out Airports

4607. SHRI! K. PRADHANI - Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether the Government propose to lease out
some airports for use by Buddhist pilgrims on the pilgrims
circuit; and

(b) it so, the details thereof aiongwith the airports
identified for the purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) Does not arise.

Export Processing Zones

4608. SHRIMATI VASUNDHARA RAJE : Will the
Minister of COMMERCE be pleased to state :

(a) the main objectives of Export Processing
Zones(EP2);

(b) whether the Export Processing Zones are able
to procure raw-materials at international price;

(c) if so, the details thereof;

(d) if not, the reasons therefor;

(e) whether the EPZ are unable to assist export
oriented units;

(f) if so, whether the Government propose to revamp
the EPZ scheme;

(9) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) The main
objectives of Export Processing Zones(EPZs) include
earning of foreign exchange, stimulating domestic and
foreign investments in export oriented industries and
expanding employment opportunities.
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(b) to (d). Units In Export Processing Zones can
Source their raw materials indigenousiy or through duty
free imports. In the case of the former, such goods
would be entitled to excise exemption and
reimbursement of Central Sales Tax. in addition,
domestic supplies to EOU/EPZ units are considered as
‘Deemed Exports’ and eligible for benefits as per para
122 of EXIM Policy.

(e) to (h). In order to assist export oriented
production, EPZs offer basic facilities such as ready
built factory premises, developed land for construction
of factory sheds and other infrastructure such as power,
water supply and drainage. Customs clearance is also
arrange within the Zone at no extra charge.

The working of Export Processing Zone Scheme s
under constant review and improvements are south to
be brought about on the basis of feed back from the
trade and industry. Certain changes recently effected in
this regard include simplification of Customs procedure,
higher access to the local market, flexible value addition
norms and broadening of the area of activity to include
trading, re-export after repacking/labelling, repairs,
reconditioning and re-engineering.

Setting up of Commercial Centres

4609. SHRI M.G. REDDY : Will the Minister of
COMMERCE be pleased to state :

(a) whether U.S. is going to set up commercial
centres in India to complete global negotiations In trade
services and to build up free trade initiatives in Asia
Pacific Economic Co-operation forum;

(b) if so, the reasons for setting up of such centres;
and
(c) the reaction of the Government in this 1egard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a)
Government is not aware of any such proposal.

(b) and (c). Do not arise.

Construction of Hotels by ITDC

4610. SHRI SHIV SHARAN VERMA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether india Tourism Development Corporation
construct hotels at places of pilgrimage and hill statiur..,

(b) if so, the number of ITDC hotels at various
places of pilgrimage and hill stations at present; and

(c) the places of pilgrimage and hill stations where
ITDC Proposes to construct hotels or Yatrl Niwas?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) In its pioneering roi~,
ITDC constructed/modified hotels In places of pilgrimaga
and hill stations.
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(b) At present ITDC owns/operates 26 hotels in the
country including the hotels at Varanasi, Bodhgaya,
Jammu, Hassan and Madural which are commonly
known as pilgrimage centres and also a hotels at
Manall, a famous hill station;

(c) The ITDC's Annual Plan for 1995-96 does not
Include any specific plan scheme/provision for
construction of new hotels at places of pilgrimage and
hill stations.

Privatisation of Insurance Sector

4611. SHRI GURUDAS KAMAT :
KUMARI SUSHILA TIRIYA :

Will the Minister of FINANCE be plaesed to state:

(a) whether the Government propose to privatise
the Insurance sector;

(b) it so, the reasons therefor;

(c) whether some trade unions have opposed the
proposal; and

(d) if so, the steps taken/proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). One of the recommendation of the Malhotra
Committee report relate to opening the insurance
industry to the private sector. The Government has yet
to take a decision on the recommendations of the
Malhotra Committee report.

Rampur Coal Mines

4612. DR. KRUPASINDHU BHOI: Will the Minister
of LABOUR be pleased to state:

(a) whether the workers of the Rampur Coal Mines
under Brajraj Nagar orient areas were on hunger strike;

(b) if so, the details of the demands reaised by
them;

(c) the steps taken to provide them the basic
amenities; and

(d) the details of the steps taken for the welfare of
these workers?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) to (d). The information is being collected and will be
laid on t+- T.Lia of the House.

Loan Applications with IDBI

4643. SHR! PROBIN DEKA: Will the Minister of
FINANCE be pleased to state :

(a) the number of applications for grant of financial
assistance received by the Industrial Development Bank
of Indila from Assam during each of the last three years;
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(b) the number of applications sanctioned and
rejected; and

(¢) the financial assistance provided by {DBI to set
up industries in Assam during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The Industrial Development Bank of India
(IDBI) has reported that the number of applications for
grant of financial assistance received, sanctioned and
regected by them In respect of the State of Assam
during 1991-92, 1992-93 and 1993-94 (latest available)
under IDBI's Direct Assistance Schemes are as under:

Year Applications Applications  Applications
recelved sanctioned rejected/
closed/
withdrawn
1991-82 7 5 1
1992-93 5 5
1993-94 13 8 4

(c) The detalls of financial assistance sanctioned
and disbursed to industries in Assam under various
schemes of IDBI are as under :

(Rs. crore)
Year Sactions Disbursments
1991-82 33.9 56.4
1992-93 13.0 50.8
1993-94 30.7 16.0
[Translation]

Development of Handloom Sector

4614. SHRI BALRAJ PASSI : Will the Minsiter of
TEXTILES be pleased to state :

(a) whether the population of weavers In Uttar
Pradesh Is highest but it is very backward in the
production of handloom clothes;

(b) it so, whether the Government have received
any proposal from Uttar Pradesh for development the
handloom industries in the State;

(c) if so, the details thereof and action taken by the
Government thereon?

THE MINISTER OF TEXTILES (SHR! G. VENKAT
SWAMY): (a) No, Sir.

(b) and (c). On the basis of the proposal received
from the Govt. of Uttar Pradesh, the Following releases
were made under various schemes during 1994-95 :

(Rs. in lakhs)

1. Margin Money For Destitute ’
Weavers 27 .44
2. Rsearch & Development : 2.80
3. Project Package Scheme 125.25
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4. Integrated Handloom Village

Development : 60.00
§. National Silk Yarn Bank : 16.20
6. Thrif Fund Scheme : 18.00
7. Health Package Scheme : 58.00
8. QGroup Insurance Scheme : 10.00
9 Workshed-Cum-Housing Scheme 182.00
10. Handloom Development

Centre Scheme 404.89

11. National Design Collection
Programme : 4.50
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12. MDA/Special Rebate 397.15
13. Danta Cloth Subsidy 665.35
Total : Rs.1971.58

[English]
Credit Deposits Ratio of Banks in Rajasthan

4615. SHRI GIRDHARI LAL BHARGAVA : WIil the
Minister of FINANCE be pleased to state :

(a) whether the deposits mobilised by ail the banks
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in Rajasthan remained for larger than the credit advance
during the last few years;

{b) whether the C.D. Ratio in Rajasthan after 1087
has moved at a negative variance with reference to all
India C.D. Ratio;

(c) whether the CDR which was 49.85% in
September 1993 has further, declined to 43.32% in
September, 1994,

(d) whether despite vast potential and requirement
of resources in the State, the commaercial banks are not
ensuring adequate flow of credit to the various aconomy
sectors of the State; and

(e) the action proposed to be taken for Improving
the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Credit, Deposit and Credit Deposit Ratio (CDR)
of Scheduled Commercial Banks in Rajasthan and for
the country as a whole for the period from March 1987
to March 1994 are given below :

' (Rs. in lakhs)
Rajasthan All India

Credit Deposit CDR Credit Deposit CDR

March 1987 174238 260218 67.0 6667291 10311248 64.0
March 1988 198077 315876 62.7 7490320 11867801 63.1
March 1989 243165 386337 62.9 9600852 14689050 65.4
March 1990 286314 460428 62.2 11359200 17275853 65.8
March 1991 313137 6563965 5§6.5 12251018 20003569 66.2
March 1992 342625 615938 55.6 14221092 23308569 61.0
March 1993 400352 725610 55.2 16583621 27406793 60.5
March 1994 424671 863020 49.2 18001659 31791750 56.6

CDRs for both Rajasthan and for the country have declined during the above period.

(d) to (). Reserve Bank of India had constituted
Task Force for Rajasthan to specificaily review among
otherthings, the reasons for low CDR in the State and
to make recommendations for improving the same. The
Task Force has since submitted its report. Bank of Baroda
the convenor bank for the state has reported that steps
have been taken to Improve credit deposit ratio in the
light of the report.

Engineering Trade Fair

4616. SHRI ANAND RATAN MAURYA : Will the
Minister of COMMERCE be pleased to state :

(a) whether any Engineering Trade Fair has been
organised recently;

(b) if so, the details thereof;

(c) whether the Government propose to take steps
to set up joint ventures on the basis of mutual trade
interactions during such Fairs;

(d) #f so, the details thereof, and
(e) i not, the purpose of organising such fairs?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b).
The Confederation of Indian Industry (C.l.l.). an apex
Industry association of the country has organised the
11th Indian Engineering Trade Fair at Pragati Maidan,
New Delhi from 12-19 February, 1995. More than 50
overseas buying delegations and 1700 exhibitors from
24 countries participated in the fair. According to CiI,
the business generated and the actual orders booked
in the fair were to the tune of Rs. 51,250 million and
Rs. 210 miilion respectively.
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(c) to (e). The Government do not propose to set up
any joint venture on its own as a follow up of the
mututal trade interaction during such fairs. However,
proposals received from private parties for investment
in joint ventures are processed on merit as per the
guidelines issued from time to time.

[Translation]

Japanese Delegation for Improvement
in Banking Sector

4617. SHRI RAMPAL SINGH :
PROF. PREM DHUMAL :

Will the Minister of FINANCE be pleased to state:

(a) whether a high level delegation from Japan
visited India recently; and

(b) if so, the details of the discussions held and the
reaction of the Government of each of the suggestions
put forward by the delegation, particularly on Banking
sector? . :

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) A Government mission from Japan visited India from
15th to 23rd April, 1995.

(b) The mission had discussions with Government
of India on the funding of the 1995-96 yen package.
Govt. of India had posed 29 projects for OECF loan
assistance, out of which the mission short listed 17
projects for discussions. The short-list also contained a
line of Credit for small Industries Development Bank of
India. Final decision on the funding of 1995-96 loan
package is awaited

[English]
Development of Bodh Gaya Airport

4618. SHRI RAMASHRAY PRASAD SINGH : Will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

{(a) whether the Government of Bihar have submitted
a proposal to the Union Government for construction of
Tourists Reception Centre at Bodh Gaya, Yatri Niwas at
Gaya and for various other construction works;

(b) it so, the details thereof; and

(c) the decision taken by the Union Government
and the financial allocation made for the purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). Proposal for
construction of Tourist Reception Centre at Bodh Gaya,
Yatrika at Gaya and construction of public conveniences
were received from the Bihar Government and sanctioned
dt a cost of Rs.20.55 lakhs, Rs.50.59 lakhs and Rs.12.86
lakhs respectively, during the financial year 1992-93.
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[Translation]
Debt of Vayudoot

4619. SHRI RAJENDRA KUMAR SHARMA : Will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state :

(a) whether Vayudoot was heavily indebted at the
time of its merger with Indian Airlines;

(b) whether the repayment of the said debt has
been suspended for the next few years;

(c) if so, the total amount of the sald debt and the
total amount of debt proposed to be repaid during the
current tinancial year; and

(d) the manners in which rest of the debt is likely
to be paid and the sources from where funds are to be
received?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (d). The total liability
of Vayudoot as on 31st March, 1993 was Rs. 183.45
crores. There is a moratorium of 5 years on repayment
and servicing of the dues. Thereafter the habilities will
be discharged by Indian Airlines in 10 annual
instalments.

[English]
Tourism Action Plan

4620. SHRI SULTAN SALAHUDDIN OWAISI : Will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state :

(a) whether the Government have decided to scrap
the Action Plan for development of Tourism;

(b) if so, the reasons therefor,;

(c) whether the tourist traffic for the last two months
has decreased; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) Does not arise.

(c¢) and (d). The touriet arrivals for the months of
January, February and March for the year 1994 and
1995 are given hereunder : i

Tourist Arrivals

Month 1994 1995
January 1,92,551 1,97.343
February 1,72,642 1,87.614
March 1,87,129 1,88,252(R)
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Concessional Rates on Letters of Credit

4621. KUMARI SUSHILA TIRIYA . Will the Minister
of FINANCE be pleased to state :

(a) whether the Government propose to offer
concessional rates on letters of credit; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Reserve Bank of India (RB!) has reported that
it has not issued any directive or guidelines to banks in
regard to the levy of service charges for opening Letter
of Credit (L/C).

(b) Does not arise.

More Funds to N.S.F.D.C.

4622 SHRI RAM NIHOR RAI : Will the Minsiter of
FINANCE be pleased to state :

(a) whether the National Scheduled Castes and
Scheduled Tribes Finance Development Corporation
(NSFDC) have requested the Government recently for
moie funds; and

(b) if so, the details thereof, and
(c) the reaction of the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASEKHARA MURTHY):
(a) to (c). Ministry of Welfare has proposed raising
internal extra - budgetary resoruces through market
borrowings to the tune of Rs. 50 crores during 1995-96.
This has been agreed to by the Planning Commission.

Duty on Detergents

4623. SHRI CHHITUBHAI GAMIT : Will the Minister
of FINANCE be pleased to state :

(a) the basic consideration for identification of
“widely consumed articles” and “articles of mass
consumption” for the purpose of allowing tax reliefs in
the 1995-96 Budget;

(b) whether the detergent, nearly 70% of which is
produced In the non-power detergent sector and
consumed entirely by the poor and lower middle class,
is considered as an essential commodity of mass
consumption;

(¢) if not, the reasons for which the detergent is
subjected to ‘30% since 1991 and no relief on the tax
burden on detergent has been considered necessary
since then;

(d) whether there is any other “widely consumed”
and “common consumptioh” manufactured goods which
is subjected to same level of duty of 30%;

(e) it so, the details thereof;
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(f) whether the Government consider reduction of
duty on detergent also in consonance with Its
commitment to reduce excise duty burden on “widely
consumed” and “common consumption"goods; and

(9) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM V. CHANDRASHEKHARA MURTHY):
(a) Excise duty on goods in prescribed taking into
account lall relevant considerations, including its nature,
pattern of consumption and use, demand and supply
position and nature of consumers of such goods;

(b) and (c). The prices of detergents vary widely
and they are use by large cross section of the people.
For the present, the excise duty of 30% is considered
as appropriate rate of duty on detergents;

(d) and (e). Goods, such as, instant coffee, pan
masala, aerated water, cigarettes, chewing tobacco,
snuff, white cement, cosmetics and toilet preparations,
attract excise duty of 30% or higher;

(f) and (g). At present there is no proposal under
consideration of the Government to reduce excise duty
on detergents as this rate is considered to be
appropriate for the present.

Insurance Policy

4624. DR. RAMESH CHAND TOMAR : Will the
Minister of FINANCE be pleased to state :

(a) whether the General Insurance Corporatioin has
issued directives to its subsidiary compaines ragarding
cancellation and revival of insurance policy in the even
of dishonour of premium cheque of the insured;

(b) if so, the details thereof; and

(c) whether the insurance companies are authorised
to revive the cancelled policy by accepting fresh
premium aftei the loss has been reported to it and
thereafter pay the claim;

(d) it so, the details thereof, and

(e) the details of insurance policies revived and
claims paid thereon by the New india Assurance Co
Ltd, at Delhi during the financial year 1994-95?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) to (d). The General Insurance Corporation of india
(GIC) have reported that under the accounting procedure
followed by insurance compaines when the premium
cheques are dishonoured insurance policies are liable
to be cancelled. Revival of such policies can be done
only from the date on which fresh premium cheque is
presented by the insured. Revival from a retrospective
date is not permissible.

(e) The information is being collected and will be
laid on the Table of the House.
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Tea Gardens Under T.T.C.I.

4625. SHRI JITENDRA NATH DAS : Will the
Minister of COMMERCE by pleased to state :

(a) whether the Government have taken any
decision to sell out all the tea estates/gardens including
Looksan Tea Garden under TTCI;

(b) if so, the reasons therefor; and

(c) the time by which these gardens/estates are
likely to be sold out?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) and (b). In
view of the continuing losses incurred by the Gardens
Division of the Tea Trading Corporation of India Ltd., it
has been decided to dispose off all five garden vested
in the Corporation.

(c) Financial offers received from interested parties
in respect of four tea gardens viz. Pashok, Vah Tukvar,
Looksan and Potong Tea Estates are Being processed
for finalisation. Offers have also been invited in respect
of the fifth tea garden viz. Pathini, last date for receipt
of which is 18th May, 1995.

On completion of all required formalities, action
would be taken to transfer ownership of the tea estates
to the successful bidders as soon as possible.

National Securities Deepository System

4626. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of FINANCE be peiased to state :

(a) whether the depository system of securities has
since been brought into operation;

(b) if not, the reasons therefor;

(c) the steps being taken by the Government for its
implementation; and

(d) the time by. which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). NO, Sir. Operationalishing a depositiory system
would require changes in the law. Government is
currently considering the introduction of separate
legislation for this purpose.

import ltems

4627. SHR| SYED SHAHABUDDIN : Will the
Minister of COMMERCE be pleased to state :

{(a) the current negative list of imports as-on March
31, 1995,

(b) whether any particular item in the list has been
imported during 1994-85 and if so, the quantity and
value thereof, item-wise; and

(c) the details of items for which Special Import
Licences were issued during 1994-95 and the quantity
and value thereof, tem-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (c). The
Negative List of Imports is contained in Chapter XV of
the Export and import Policy, 1992-97 (Revised Edition;
March, 1995), a copy of which is available in Parliament
Library. 640 Import licenece for an approximate if value
of Rs. 1428 crores for items listed In sectors of consumer
goods, drugs and pharmaceuticals, aircraft, etc. were
issued. Since the liceneces are issued with a specific
quantity/lif value, quanties of import depends on the
prevalent International Prices which from time to time
and, therefore, no separdtes date is maintained of items
actually imported.

[Translation]

Allocation to U.P. to Promote Tourism

4628. DR. LAL BAHADUR RAWAL : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) the details of the schemes submitted by the
Government of Uttar Pradesh so far to promote tourism
in the State during the Eighth Five Year Plan; and

(b) the amount allocated for each scheme?

THE MINISTER FOR CIVIL AVIATION AND
TOURISM (SHRI GHULAM NABI AZAD) : (a) and (b)
On the basis of complete and eligible proposals received
from the State Government of U.P., the Central
Department of Tourism sanctioned 30 projects/schemes
at a cost of Rs. 416.44 lakhs during the first three years
of Eighth Five Year Plan. The details of schemes are
given in the enclosed Statement.

STATEMENT

“Projects/Schemes Sanctioned during the Eighth Five

Year Plan for the State of U.P

S. Name of the Project Amount Sanctioned

No. (Rs. in lakhs)
1 2 3
1992-93
1. Setting up of tented
accommodation, Nandprayag 6.38
2. Setting up of nodal centre at
(1) August Muni 10.36
(Site shifted to Chand Nagar)
(i) Helang 10.41

(Site shifted to Virahl)
3. Yatrl shed at Haridwar including

Public conveniences 20.68
4. Improvement of Kashighat at Vrindavan  18.00
5. Floodlighting of Fatehpur Sikri 16.15
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1 2 3
8. Tented Accommodation at Vrindavan 10.00
7. Taj mahotsav 5.36
8. Nodghat festival 1.00
1993-94
1. Wayside amenities at Muradnagar 8.35
2. Wayside amenities at Pharenda 8.27
3. Wayside amenities at Shahgan] 8.28
4. Tourist Lodge at Sardhana (Meerut Distt.) 13.48
5. Tourist Lodge at Kandala 10.07
6. Tourist Lodge at Bateshwar 13.59
7. Improvement of Ghats at Bateshwar 20.00
8. Trivani Ghat at Rishikesh 23.97
9. Jashne Avadh 470
10. Akbar Festival 2.88
11. Golf Course at Noida 37.45
1994-95
1. Tourist Reception Centre at Sarnath 28.24
2. Maeditation Centre at Sarnath 64.71
3. Development around Chaukhandi Stupa 340
4. Floodlighting of Monument at Varanasi
Ghats 16.50
5. Restaurant-cum-waiting hail, Sravasti 12.26
6. Restaurant-cum-waiting hall, Kushinagar 12.25
7. Restaurant-cum-waiting hail, Pallia 12.26
8. Publicity, Fairs and Festivals
i. Taj Mahotsav 5.00
ii. Avadh Festival, Lucknow 2.34
ili. Printing of Publicity literature 11.10
Total 416.44

Powerloom Development and
Export Promotion Council

4629. SHRI SURENDRA PAL PATHAK : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Government propose to set up an
institution iikke Powerloom Development and Export
Promotion Council for the development of powrloom
sector and giving a boost to the export of the products;

(b) if so, the time by which a decision is to be taken
by the Government in this regard; and

(c) the details regarding jurisdiction of the proposed
council?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) and (b). Yes Sir. The Government has
decided to set up a Powerloom Development and Export
Promotion Council for the powserloom sector.
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(c) Main objects of the new Council are to promote
and support, development of powerlooms and export or
powerloom fabrics and made-ups thereof and to carry
out any such activity in such a manner as may be
necessary or expedient in this behalf.

[English]

Licences for Poppy Cultivation

4630. DR. LAXMINARAYAN PANDEYA : Wil the
Minister of FINANCE be pleased to state :

(a) the policy adopted by the Government for
Issuance of licences to the poppy growers in Rajasthan
and Madhya Pradesh during 1994-95;

(b) whether the Deputy Commissioner, Madhya
Pradesh (Narcotics) has not disposed of most of the
appeals so far;

(c) whether rule NDPS of the manual has been
violated in the allotment of licences;

(d) whether the Government propose to conduct
any enquiry in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) For the crop year 1994-95 the minimum qualifying
yield for issuance of licences to the poppy growers was
fixed at*43 kgs. per hectare. All those cultivators in
Rajasthan and Madhya Pradesh who had tendered
minimum yield of 43 kgs. per hectare during 1993-94
have been issued licences for the crop year 1994-95
provided they did not otherwise violate any other
conditions like involvement In drug trafficking, exceeding
the licensed area etc. The licences for opium poppy
were also issued to new cultivators in Madhya Pradesh
and Rajasthan only in those villages whose average
yield was more than 40 kgs. per hectare during the
preceding year.

(b) Many cultivators of Madhya Pradesh and an
organisation named Akhil Bhartiya Afeem Utpadak
Sangthanfiled Writ Petition No. 1760/94 in Madhya
Prades High Court at Indore bench regarding the
increase in the qualifying yleld from 40kgs. in 1993-
94 to 43 kgs. per hectare for the crop year 1994-95. The
Hon'ble High Court ordered that all those cultivators
who had tendered a yield of 40 kgs. per hectare during
the year 1993-94 should be issued licences for the
year 1994-95,

The Government filed a special leave petition before
the Hon'ble Supreme Court against the decision of the
Hon'ble Madhya Pradesh High Court. The Hon'ble
Supreme Court initially stayed the execution of the
Madhya Pradesh High Court order and later remanded
the matter back to the Madhya Pradesh High Court for
final disposal and also ordered continuance of the stay
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in the meanwhile. The Writ Petition no. 1760/94 has still
not been decided by the Madhya Pradesh High Count.
In view of the stay granted by the Supreme Court, the
appeals filed by those cultivators who had tendered
opium at the rate of more than 40 kgs. per hectare but
less than 43 kgs. per hectare before the Deputy
Narcotics Commissioner, Neemuch have not been
decided so far. These appeals would be decided as
soon as Madhya Pradesh High Count disposes off the
matter.

(c) The Narcotic Drugs and Psychotropic
Substances Rules have not been violated in allotting
the licences. The licences have been issued in
accordance with the general principles as laid down by
the Central Govarnment under Rule 8 of NDPS Rules
1985

(d) No enquiry is contemplated in view of (a), (b)
and (c) above.

(e) Does not arise.

Foreign Exchange Reserves

4631. SHRI A. VENKATESH NAIK Will the Minister
of FINANCE be pleased to state .

(a) the detailed components of the Foreign
Exchange Reserves at present;

(b) the portion of these reserves which was invested
by the Reserve Bank of India during the last three
years, Year-wise, with details of investment; and

(c) the impact on prices on account of lack of
deployment of these reserves for productive purposes?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
. (a) The detailed components of foreign exchange
reserves, as on March 31, 1995, are given below *

) (US $& million)
Foreign Currency Assets B 20809
Special Drawing Rights 7
Gold 4370
25186

(b) The reserves have been deployed in various
currencies/instruments abroad in consistent with the
normes of prudent reserve management It is not in the
public interest to reveal the currency composition of
reserves.

(c) The foreign exchange reserves are utilised to
meet the full requirements of the economy for improted
Inputs, capital goods, raw material etc , as well as
imports of technology for greater investment and more
etticient production The 1eserves are also used as and
when necessary. for imports of essential items to meet
the domestic demand-supply gap as part of measures
to maintain price stability in the economy.
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[Translation]
Private Bank in Maharaehtra

4632. SHR| DATTA MEGHE : Will the Minister of
FINANCE be pleased to state :

(a) the details of the banks set up in private sector
during each of the last two years in Maharashtra
location-wise;

(b) the banks earning profits and suffering losses
out of them, separately;

(c) whether the Reserve Bank of India has issued
any guidelines to the loss incurring banks, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) Reserve Bank of India (RBI) has reported that since
the i1ssue of its guidelines dated 22nd January, 1993,
relating to setting up banks in the private sector, it has
so far issued licences to Indus Ind Bank Ltd and HDFC
Bank Ltd. with their registered offices at Pune and
Bombay respectively to set up new banks in
Maharashtra.

(b) RBI has intimated that the balance-sheets and
profit and loss accounts of the above banks as on
31 3 95 have not so far been received and thus names
of the bank (s) suffering losses cannot be given.

(c) and (d) Do not arise
[Enghsh]

Trade with Finland

4633. SHRI GOPI NATH GAJAPATHI : Will the
Minister of COMMERCE be pleased to state :

(a) whether the Government have a proposal to
increase trade with Finland,

(b) if so, the areas in which Indo-Finland trade has
been established;

(c) the details of new areas identified for the
expansion of Indo-Finland trade; and

(d) the steps taken by the Government to impiove
the trade relation with that country?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) . (a) It I1s
Government's endeavour to expand bilateral trade with
all its trading partners including Finland.

(b) The main items of Indian exports to Finland are
processed minerals, textiles, garments, coffee and
carpets. Principal imports from Finland include

newsprint, paper, pulp, iron and steel, machinery and
project goods.

(c) Potential sectors for exports to Finland include
computer software, engineering items, food products,
agricultural implements and machines for small
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industries. Increased imports from Finland are possible
in the area of power generation, telecommunication
and energy conservation equipment.

(d) Amongst steps taken for improving trade
relations with Finland are regular bilateral contacts at
official and business level. These include holding the
9th Session of the Indo-Finland Joint Commission in
January, 1995 and the visit of the Finnish Foreign Trade
Minister at the same time, accompanied by a delegation
of prominent businessmen from that country.

Consultants to IFCI

4634. SHRI SANAT KUMAR MANDAL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Industrial Finance Corporation of
India Ltd. (IFCl) is engaging outside consultants;

(b) if so, the purpose and details thereof; and

(c) the possibilities explored so far by the IFCI itself
in making it customer friendly by expanding and
expediting the services?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) The Industrial Finance Corporation of India
Limited (IFCI) has reported that it has engaged outside
consultants for carrying out a study of various aspects
relating to three subsidiary companies set up by it. IFCI
has also selected outside consultants for advice in the
areas of business strategy, organisational restructuring,
compensation package and performance appraisal.

(c) IFCI has reported that it has streamlined its
sanction procedure by setting up a Top Management
Committee, consisting of senior executives to grant ‘in
principle clearance' to every proposal with in a time
frame. A monthly review meeting of Heads of ali
regional/branch offices is also held by IFCI to monitor
the progress of sanctions, disbursements and recovery
of dues from the assisted concerns. Prompt attention is
given to complaints received from entrepreneurs.

Transgreseion inside of Airport

4635. SHRI SUSHIL CHANDRA VARMA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the International Airports Authority of
India have been vested with powers to check
transgression inside airports;

(b) the number of cases of transgression, especially
in the apron area, in violation of the apron rules, have
been detected in different International Ariports in India
during the last six months; and

(c) the reasons for violation of the rules?
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THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI| AZAD) : (a) to (c). Yes Sir. Airports
Authority of India have detected 489 cases of
transgression at five interntational airports during the
period from 1.10.1994 to 31.3.1995. The types of
violation are tresspassing, overspeeding/negligent
driving, incorrect parking, etc.

Avoidance of Double Taxation
Treaty with Philippines

4636. SHRI R. SURENDER REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether India propose to sign a treaty with
Philippines to avoid double taxation;

(b) if so, the details thereof; and
(c) the likely date by which the treaty will be signed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). A Double Taxation Avoidance Agreement
between India and the Philippines has been signed on
12.2.1990. This Agreement, however, has still to be
notified in the Official Gazette. The Agreement provides
for the taxation of business profits of the enterprise ot
one country in the other only if it maintains a permanent
establishment in the other country. Taxation of shipping
and aircraft profits in the source country will be reduced
by 40%. Dividends, royalties and interest are to be
taxed at concessional rates. Exchange of information
for the prevention of froud or evasion of tax is also
provided for.

Public Sector Banks in Maharashtra

4637 SHRI ANNA JOSHI . Will the Ministei ot
FINANCE be pleased to state :

(a) the number of branches of public sector banks
in Maharashtra, bank-wise;

(b) the amount deposited in these banks during the
last three years;

(c) the total amount sanctioned for farmers and the
amount actually disbursed to them during the above
period, bank-wise;

{a) the amount recovered from the farmers during
the said period;

(e) whether these banks haye achieved the target
of disbursing such loans; and

(f) it not, the reasons therefor and the corrective
steps taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA MURTHY):
(a) to {f). Information is being collected and to the extent
available will be laid on the Table of the Heuse.
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[Translation]
Sub-Regional Provident Fund Offices

4638. SHRI N.J. RATHVA : Will the Minister of
LABOUR be pleased to state :

(a) whether the Government propose to set up some
Sub-Regional Provident Fund Offices in Gujarat;

(b) if so, the details thereof; and

(c) the time by which these are likely to be set up?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) No, Sir.

(b) and (c). Do not arise.

Linking of Bank Branches with Satellite Network

4639. SHRI CHETAN P.S. CHAUHAN :
SHRI PANKAJ CHOWDHARY :

Will the Minister of FINANCE be pleased to state :

(a) whether there is any proposal to link the
branches of some banks with satelite communication
network,

(b) if so, the purpose thereof and the names of the
banks proposed to be linked; and

(c) the time by which these banks are likely ot be
linked with the satellite communication network?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be
laid on the Table of the House.

[English]

SS| institutional Frame Work

4640. SHRI BOLLA BULLI RAMAIAH :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the Minister of FINANCE be pleased to state :

(a) whether he stressed the urgent need for
evolving an institutional frame work to facilitate the entry
of small scale sector to the capital market;

(b) if so, whether the Ministry has felt that this was
necessary to bridge the credit gap and to set off the
problems of inadequacy of working capital;

(c) if so, whether any concrete efforts in this regard,
have been worked out by the Ministry under which
small units can get entry into capital market; and

(d) the details of the decision taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). Government has been encouraging various
steps to provide access to the capital market for the
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small scale sector. In order to facilitate the entry of the
small scale sector into the capital market, Government
has granted recognition to the over the Counter (OTC)
Exchange of India on 23rd August, 1989 under the
Securities Contracts (Regulation) Act, 1966. The
Exchange commenced trading In October, 1992,
According to the guidelines, a company with a minimum
capital of Rs. 30 lakhs is eligible for listing on the OTC
Exchange as compared to Rs. 3 crores for other Stock
Exchanges. Thus, the OTC Exchange allows the small
scale sector to enter the capital market.

Children Working in Hotels

4641. SHRI HARI KEWAL PRASAD :
SHRI KUNJEE LAL :

WIil the Minister of LABOUR be pleased to state :

(a) whether the Government have assessed the
number of the children engaged in hotels throughout
the country;

(b) if not, the reasons therefor;

(c) whether the Government are aware that hotel
owners are exploiting the children engaged in their
hotels; and

(d) the steps proposed to the taken by the
Government to prevent the engagement of children in
hotels?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) and (b). As per the 1981 census the number of main
child workers working in the category of other services
including hotels is 3.2 lakhs. Number of the children
engaged in hotels throughout the country is not
maintained.

(c) and (d). Under the Child Labour (Prohibition
and Regulation) Act, 1986, the employment of children
below 14 years are prohibited in occupations and
processes included in parts (A) and (B) of the Schedule
of the Act. The working conditions of children are
regulated in all employments which are not prohibited
under the Child Labour (prohibition and Regulation)
Act, 1986 including hotels. The Central Governments/
State Governments/UTs enforce the various provisions
of the Act in their respective spheres. Violations of any
regulatory provision of the Act are dealt with according
to the rules.

Wage Boards for Journalists

4642, SHRI RAMESH CHENNITHALA : Will the
Minister of LABOUR be pleased to state :

(a) whether the wage boards for the working
journalists and non-journalists constituted recently;

(b) i so, the details thereof;
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{c) whether any time schedule has been fixed by
the Government for giving its recommendations; and

(d) if so, the details thereot?

THE MINISTER OF LABOUR (SHRI PA. SANGMA):
(a) to (d). The Government constituted two Wage Boards
One for Journalists and the other for Non-Journalist
Newspaper and News-agency employees vide
Notifications dated 2.9.1994. The two Wage Boards have
a common Chairman, two common independent
membhers and two members each representing
employers’ and employees’ organisations. No time
Schedule has been afixed for the submission of
recommendations by the Wage Boards.

Howala Operatore

4643. SHRI MOHAN RAWALE :
SHRI SANAT KUMAR MANDAL :

Will the Minister of FINANCE be pleased to state :

(a) whether Government's efforts to check the
hawala operators and smugglers who are using their
money laundering operations for financing acts of
terrorism have become successtul;

(b) if so, the details of the achievements made in
this regard; and

(c) the steps taken or being taken to check this
racket along the Western coastlinn and land borders
in the light of the findings of the one-man Vohra inquiry
probe into the nexus between criminals and politicians?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Though cases of violation of the provisions
of Foreign Exchange Regulation Act, 1973 (FERA) and
Customs Act, 1962 continue to be reported, some
success has been achieved in curbing these violations.
Foreign exchange is now flowing through official
channels to a much larger extent than was the case
hitherto.

(c) The report submitted by the Committee under
the chairmanship of Shri Vohra is under consideration
in the Ministry of Home Affairs.

Joint Operation of Air India and Canadian Airlines

4644. SHRI SARAT PATTANAYAK : Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether Air India propose to enter into a joint
operation with Canadian Airlines to attract more tourists
In the country; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). A proposal
relating to joint operation with Canadian Airlines on
Vancouver/Hong Kong/Delhi sector and vice-versa was
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discussed at airline level. The operation is subject to
approval of the Hong Kong Authorities.

{Translation]

4645. SHRI DATTA MEGHE :
SHRI PHOOL CHAND VERMA :
SHRI PRABHU DAYAL KATHERIA :
SHRI KUNJEE LAL :
SHRI SHANKARSINH VAGHELA -

SHRI VILASRAO NAGNATHRAO
GUNDEWAR :

SHRI PROBIN DEKA :
SHRI ANNA JOSHI :
SHRIMATI BHAVANA CHIKHLIA

Will the Minister of FINANCE be pleased to state :

(a) the names of the projects being implemented in
the country with foreign assistance at present, State-
wise,;

(b) the amount of foreign assistance provided by
the Union Government so far for those projects and the
amount provided by the respective State Governments
in each case;

(c) the time and cost over run in each case and the
steps taken by the Government to minimise the cost
and time over run of those projects;

(d) whether the Union Government have received
any more proposals from various State Government for
seeking financial assistance from International agencies
for certain development projects in their respective
States;

(e) if so, the details thereof, State-wise and

(f) the action taken by the Union Government
thereon in each case?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)

(a) to (f). The information is being compiled and will be
laid on the Table of the House.

[English]

Loane to Unempiloyed SCs/STs/OBCs Youths

4646. SHRI GABHAJI MANGAJI THAKORE .
DR. AMRIT LAL KALIDAS PATEL :

Wil the Minister of FINANCE be pleased to state:

(a) the number of unemployed youths belonging to
Scheduled Castes/Scheduled Tribes/Backward Classes
in QGujarat and U.P., separately, who have applied for
bank loans to set up major, medium and small industries
during the year 1993-94 and 1994-95 till date; and

(b) the amount of loan sanctioned to such applicants
during the above period alongwith the number of such
beneficiaries in each of the State, separately?



119 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Dena Bank, the Convenor Bank of Gujarat
State has reported that the number of SCs/STs/OBCs
Youth who have applied for bank loans to set up major,
medium and small industries In Gujarat is 1912 during
1993-94 and 1783 during 1994-95. During 1993-94,
1601 persons have been sanctioned loan amounting to
Rs. 612.13 lakh and to 1547 persons amounting to Rs.
424.00 lakh during 1994-95.

The information in respect of U.P. State is being
collected and will be laid on the Table of the House to
the extent available.

[Translation]
Loans to Farmers in Bihar

4647. SHRI RAM TAHAL CHOUDHARY :
SHRI LALL BABU RAI .

Will the Minister ot FINANCE be pleased to state :

(a) the number of small and marginal farmers in
Bihar provided with ‘loans for installing/boring tubewells
by cooperative banks, commercial banks and regional
rural banks in the State, separately, during the last
three years,;

(b) whether the Government have received
complaint against certain banks regarding irregularities
committed in granting financial assistance during the
above period; and

(c) ff so, the details thereof and the efforts made by
the Government to put a check on such irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and to the
extent available will be laid on the Table of the House.

Flying/Gliding Clubs in M.P.

4648 SHR!I PHOOL CHAND VERMA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state

(a) the number of flying/gliding clubs functioning in
Madhya Pradesh alongwith the locations thereof, the
dates when they were established and the number of
aircraft at their disposal,

(b) the amount of subsidy/assistance provided to
each of these clubs during the last three years, year-
wise: and

(c) the rank awarded by the Directorate General of
Civil Aviation to each of these clubs in regard to quality
of functioning of these clubs?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) ‘Madhya Pradesh
Flying Club’ 1s the only one subsidised flying club in
Madhya Pradesh, which was established in 1951 at
Indore. A branch of this club was set up at Bhopal in
1958 At present, the Club has 5 aircraft. In addition, a
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private Flying Club, named ‘Udan Research and Flying
Institute’ started functioning at Indore in 1990. This club
has six aircraft.

(b) The amounts of subsidy provided to Madhya
Pradesh Flying Club by the Central Government were
Rs. 7.49 lakhs in 1992-93, Rs. 11.87 lakhs in 1993-94
and Rs. 18.61 lakhs In 1994-95. No subsidy was
provided to the private club.

(c) There is no system of ranking the clubs.
[English]
Loans to Handloom Weavers

4649. SHRI S.M. LALJAN BASHA :
DR. K.D. JESWANI :
SHR! JANARDAN MISRA :

Will the Minister of TEXTILES be pleased to state:

(a) the financial assistance provided by the Central
Government to various State Governments for providing
loans to handloom weavers under the Project Package
Scheme during the year 1994-95, State-wise;

(b) the financial assistance proposed to be
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